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LOK SABHA
Monday, March 25, 1968/Chaitra 5,
1890 (Saka)
The Lok Sabha met at Eleven of
the Clock

[Mr. DEpUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

NArMADA RIvEr WATER DIsrute
+
*808. SHRI D. R. PARMAR :
SHRI P. N. SOLANKI :
SHRI RAMACHANDRA J,
AMIN :

Will the Minister of IRRIGATION
AND POWER be pleased to state whe-
ther action is being taken to resolve
the dispute on Narmada River Scheme
between Madhya Pradesh and Gujarat
States in accordance with the spirit
of the AILC.C, Resolution of the 27th
July, 1965 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : Efforts are continuing to
settle the dispute through mutual dis-
cussions and negotiations.

SHRI D. R. PARMAR : When there
be a dispute between two States in
regard to water and power or in
regard to the boundary between them
is it a fact that the AICC has passed
a resolution on the 27th July, 1965
that such disputes should be finalised
by being referred to arbitration, and
if 0, may I know the reasons why the
dispute on the Narmada river is not
being referred to arbitration ?

oft <fa T ;i oF syaEaT w1 O
g § | T g ¥ wrew § O
arfo HYo HTe # ¥q1 Frwamdr 271

MR. DEPUTY-SPEAKER : This is
the Question Hour. There can be no
point of order now.

ot ofw o § wehwIw a A
awAE |

MR. DEPUTY-SPEAKER : There
should be no point of order during
the Question Hour. If I make a
departure in the hon. Member's case,
then some other Member also will
start with a point of order.

THE MINISTER OF IRRIGATION
AND POWER (DR. K L. RAO) : The
resolution of the AICC was that these
disputes must be settled by mutual
negotiations backed by a sincere
desire to find fair and equitable solu-
tions, and it is only when these efforts
fail, they have said, that the dispute
should be referred for arbitration.

SHRI D. R. PARMAR: When we
the Members of Parliament from
Gujarat had a discussion on this
matter with the hon. Prime Minister
on the 22nd June, 1867, we had
requested her to fix some time-limit
by which this question was to be
finalised. At that time, the hon.
Prime Minister had informed us that
the Chief Ministers of Gujarat and
Madhya Pradesh were going to meet
within two or three days, that is, on
the 24th June, 1967. Thereafter,
two or three meetings were held but
with no results. May I know from
the hon. Minister whether he is in a
position to fix some time-limit by

which he expects to finalise this
question and if not, the reasons
therefor ?

DR. K. L. RAO: We had a meeting
of the Chief Ministers in December,
1967. At that time, the Chief Minis-
ter of Madhya Pradesh had said that
due to the introduction of hybrid
varietics of seeds and new agricul-
tural practices, more waters would
be required by the Madhya Pradesh
Government; he wanted that a team
of engineers and agricultural experts
should be sent from the Centre to
discuss with thair officers. Accord-
ingly, a team of those officers was
sent in January, and in the course of
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the discussions with these experts and
technical people, the Madhya Pradesh
officers said that they wanted another
month’s time and accordingly another
meeting was held after a month. The
officers again met about four days
back at Bhopal. A note on the
studies by the Madhya Pradesh Gov-
ernment was handed over to the
Central officers,

After studying this, I propose 1o
call for a meeting of the Chief Min-
isters to finalise one way or the other
the decisions on this dispute,

SHRI RAMCHANDRA J. AMIN:
May 1 know why the Khosla Com-
mittee's report has not been imple-
mented ?

DR. K. L, RAO: The Khosla Com-
mittee was appointed to suggest the
best way of ugilising the Narmada
waters and to recommend the distri-
bution of waters, in 1964. They took
one year and submitted a very use-
full report but unfortunately, at the
time of the setting up of the Khosla
Committee it had been stated that it
was only an advisory body and its
decisions or recommendations were
not binding. As such, we cannot
straightway implement or act on
those recommendations. That is why
further negotiations are to be held
between the States.

SHRI MANUBHAI PATEL : In view
of the fact that the Kutch Award i
already out and the border of Kutch
is already fixed and Government have
declared their policy to develop the
Kutch area with the Narmada waters,
may I know what progress has becn
made in this direction and to apply
the master plan to the Kutch area so
as to develop it? If some progress
has been made, may 1 know the
height required to make the waters
of the Narmada reach Kutch ? If that
has also been decided, may I know
whether the Ministry will ask the
Gujarat Government to sfart the
foundation work on the dam for the
required height in future but with the
height agreed to between the Madhya
Pradesh and Gujarat Gevernment's at
present ?
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DR. K. L. RAO: It is true that a
large amount of area in the great and
small Rann of Kutch has got to
be developed. The question about the
waters of which rivers should be
utilised for this purpose has not yet

been settled. It may be the Mahi
waters or the Narmada waters or
the waters of some other river. I am

afraid that it is too premature to
answer the various questions which
the hon. Member has put.

SHRI MANUBHAI PATEL: The
last part of my question has not been
answered. Wherever might be the
future height, may I know whether
the Ministry will ask the Gujarat
Government to start the work with
the agreed height ?

DR. K. L. RAO: I do not know
what the hon. Member is referring
to. Probably he is referring to
the project which was sanctioned
already. If that be the case, there
is no objection to proceeding with the
work which is already sanctioned., If
the hon. Member wants any further
amplification of the answer, 1 am
afraid I would not be able 1o answer
now.

ot tfa T ;oo T8 B oggd |

TYEEYFTOT ATEATE | FT I TR T
37 | wfas v ®0E &5 q @
gears qm fear @ 99 &1 faw feam
TAT | FUT I AA FT THTIA  JOY
AT 7T £ fF U oA 2w & e
gaE garg 7 (wawm)

MR. DEPUTY-SPEAKER : Thal
was just a reference. Now he may
ask the question.

=i T T : 74T ST AERY wT A
za avw 1T ¢ fF afegt & qrt wrawe
F fos fy TGl A AT TSN T
zarer & 7 SuTemW WElEd, W9 S
AT Mo 7 gl &
qET 1 T FL ATHAT FA AT T
o 1 TTEe T Ry A ey
T a ¥ Y w7 oATST AEOA
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AT wewRw ¥ AT W@ T
WA g e Al agEa e
aiAd oA wTgd & fom & af@
g 99 w2 faz &% ? A9Er & ar
F AR F IT F1 4TI, AT A7 AT
W g g3W & g F AATIH
4 ¥ 7 £ F T 98I ¢
DR. K, L. RAO : Fortunately, there
are only two cases of river disputes
in our country, one in regard to the
Krishna-Godavari waters and the
other in regard to the Narmada
waters. We have been trying our
best in these two cases to settle the
dispute by negotiation if possible. It
these negotiations fail, then the law
is very clear, and we have got to
resort to the Inter-State River Dis-
putes Act and action will be taken
accordingly, if we find in the course
of the next few months that we are
unable to make any headway with
reference to these negotiations.
o wETW AOYE S ARET
FT ST & IHH Wew WA AT FgA 7
f& d=dz ofrar afusac o9 & ga7
qgar &, #1T A & 9 A #
#q A & ol | o AWM g A AT 4
qa H qrEEEar & 6 Wy A9 Iw A
fea & @1t Srofver & i g wawi
& 99 %1 ffgr 919 | 9T W W AR A
a7 oW oW W g )
Ty 3w g A sH AW A uwAT A
fearx w77 g s AW ¥ AEw
fawm &1 fawr #@ gu Far 9rd
T EA &1 77941 #Y @R A 4
gT I G THATEH AY FIF AT
oY 99 Sfam AT & SEwIgea
% ot w=w wEmlt T oW W
7Y frar s A T w1 HAEE a2
a2 NE ¥ fA s @H
FA AT FT A ST adw Ffgw A o
g1
DR. K. L. RAO: I am glad the hon.
Member has struck the correct note
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when he said that the resolution of
these disputes should be in the best
national interests. I entirely agree
with him.

With regard to these rivers, the
catchment area and other factors are
there, and when a river passes
through more than one Stiate, that is,
in the case of inter-State rivers, the
river has to be developed in the best
national interest as well as in the
interests of the States concerned.

With regard to the question of the
Centre overruling the States, there is
no such question. We try to carry
them along with us as much as possi-
ble. If that is not successful, we have
got the Inter-State River Disputes
Act which lays down very clearly
the provision for settlement by a
tribunal.

SHRI BAL RAJ MADHOK: Any
time-limit fixed ?

DR. K. L. RAO : So far as Narmada
is concerned, it is very tragic even
though at first we had reached agree-
ment in 1963—the Ministers of Guja-
rat and Madhya Pradesh and myself
signed the agreement in regard to
the project—later on this was repu-
diated or rather not agreed to by the
Madhya Pradesh Government. Since
then, we have been trying to find a
way out to come to an agreement
between the concerned States and I
think we have come fairly close to
the close of these discussions, We
shall have one more meeting and
then take a decision on this subject.

SHRI M. B. RANA : Are Govern-
ment aware that the Khosla Com-
mittee which reported on this ques-
tion was appointed by the Govern-
ment of India? Therefore, would it
not be proper for Government to
stop negotiations and implement the
Report ?

DR, K. L. RAO: As
already, the Report of the Khosla
Committee was only advisory in
character. However valuable it may
be, so far as this matter is concerned
one has to get the consent of the

I submitted
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States, discuss the matter and try to
persuade them to come to an agree-
ment.

o) WICWE TW T AT WY B A
@R gu fF e § oF sy e
2 AT = = T B | A
H ATEAAT ST B, FT AT ETHTL
A 6T ATYW a1 FFAYA a9 FTFO
Foft M2 Teat F A F AU A
1 farame Y, w1 fage 7 81, =g it
FTE1 AT g I & farqe g, 7w i
1 U fgg wreEm 7 w@w Afm
&Y JdY FT & A Ia%7 a8 fAoig
o TR T AR E

DR. K. L. RAO: With regard to
settlement of water disputes, there is
the Inter-State River Disputes Act
under which we can act. There is
no necessity for a separate Commis-
sion to be appointed. According to the
Act, the Chief Justice of India will
sominate a Judge and then the asses-
sors will be there. Their decision
will be binding on the parties. We
have not so far resorted to this; we
have been still feeling that we could
settle this by negotiation.

SHRI P. M. MEHTA: Apropos
the reply given by the Minister, what
time do the Government of India
want to finalise the issue?

DR. K. L. RAO: As I have alrcady
said, we are going to have another
meeting of the Chief Ministers con-
cerned with regard to the Narmada
dispute. T hope that will be the final
meeting in this connection.

I will not be able to say when it
will take place. It has to suit the
convenience of the Chief Ministers. I
hope it will be in the next two
months,

SHRI D. N. PATODIA: The hon.
Minister just now referred to the
recommendations of the Khosla Com-
mittee. One of their important
recommendations was that 8,50,000
acres in Jalore and Barmer districts
in Rajasthan will have to be pul

MARCH 25, 1968

hY

Oral Answers 2796

under irrigation from which the yield
in food production will be 100 crores
of rupees. What consideration has
been given particularly to this recom-
mendation, is it being implemented,
and have the other States also agreed
to it ?

DR. K. L. RAO: What the hon.
Member has said is correct. The
irrigation of 8 lakh acres in Rajasthan
is a desirable project. The only point
is that in order to irrigate that area
we have to get water from Mahi
which flows into Gujarat, and to
replace the water we take off from
Mahi we have to depend on water
from Narmada. That is how it hap-
pens. Otherwise, Narmada itself will
irrigate only about one lakh acres in
Rajasthan. By taking water from
Mahi, we will be able to have the
advantage of another 7 lakh acres
being put under irrigation.

It is very necessary in the case of
Rajasthan where there are no water
facilities that we should assist in the
dﬁvclopmem of that area by borrow-
ing as far as possible from neigh-
bouring sources, as we have done in
the case of the Rajasthan Canal.

SHRI RANGA: He only gave us
the theory about it. But has the
Gujarat Government agreed to this
proposal ?

DR. K. L. RAO : The Gujarat Gov-
ernment has agreed.

SHRI AMRIT NAHATA: What
about the Madhya Pradesh Govern-
ment ?

"DR. K, L, RAO: I do not know to
what acceptance the hon. Member
refers. This will be effective only if
the waters we use from Mahi pget
replaced by Narmada waters. To
what extent the water will be avail-
able depends on further discussions.

*ft AT wifigeaTe < g wE AR
2 e T oot S 7 0T g
¥ A1q 43 T 7 FWAAT g A
Fu F FAE T FAT ARG A
7 qg W w4 2 R @ o as
R AW AR AT ?
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T wf o & e orow freeww
X w1 5 Tw samer 3 faeay oo R
T AT ag g fie greEe GTee
W A Rw I AECATA AT G
9g §AAS F1 AT I gH T &
qE7 W23W FT FEHT A vaqw fFar g ?

DR, K, L, RAO: It is not quite so.
The agreement was signed by the
Ministers but it was not signed by
ihe Chief Ministers. When it went to
the Chief Minister, Madhya Pradesh,
for his concurrence, he raised many
other points and therefore, it did not
come into effeet.

SHRI R, K. AMIN : In view of the
fact that at one time Madhya Pradesh
was ready to construct a dam at a
height of 465 ft. above sea level at
Harunpal, may I know what prevents
the Government of India agreeing to
the construction of a dam at the
same height at Navagam ?

DR. K. L. RAO: This is one of the
ways one can argue about it, the
relative height and other things. But
one has to get the acceptance, if
possible, of the State concerned. As
regards the construction of a dam at
Haranpal, Madhya Pradesh proposed
1o the height of 465 ft.; they do not
agree however to the construction of
Navagam dam at 465 ft.

st fara AT

g ot wifad, faq ot 5 g
et T A 9WY, "R AT 99

& s wgen § e ag ol T
W & XHE! 6L To yTEo Yo FT AT
TequA a1 JAFT AAT WA 41 W
TW 9T TA IMT AT A T HEA
fear 27 ofe 4 fear & @1 99
faaTs AT Fq7 oFwA far @ ar e
arée Yo HYo ¥ FoITZ 7 FM THFAT
famg?

DR. K. L. RAO: I have studied the
resolution as also the speeches made
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on that occasion. The main peint
made out there in both was that
national interests must prevail and
should take precedence over the
interests of any particular State,

PRICES OF SULPHUR

*809. SHRI HIMATSINGKA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that while
the price of sulphur in the U.S.A. has
increased from § 16.00 in 1956 to $_
38.50 per ton it has increased from
Rs. 150/- to Rs. 800/- per ton in India;
and

(b) if so, the reasons contributing
to this disproportionate rise in the
cost of sulphur in India?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH) : (a) The price of sulphur
in USA at the beginning of the decade
was $§ 20 per long ton F.O.B. which
has increased to about $48 per long
ton F.O.B, for the supplies made by
the traditional suppliers of USA.
During this period, the CIF price of
sulphur in India increased from Rs.
150 to between Rs, 525 and Rs. 600 per
long ton, depending on the source of
supply.

(b) The reasons for the rise are:—

(i) Steep increase in prices in
the world market consequent
on world-wide shortage of the
commodity ;

(ii) devaluation of

Rupee by 57.5% ;

the Indian

(iii) increase in freight costs due

to the closure of the Suez
canal ;

(iv) reduction of normal supplies
from traditional sources; and

(v) import of sulphur from non-
traditional sources at higher
prices to make up the short-

age.
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SHRI HIMATSINGKA : About a
million tons of sulphur is being im-
ported per year and the average price
for importing it through the STC
comes to about 75 US dollars... The
agreement of Dharamsi Morarji Fer-
tiliser Project with the Kuwait
Chemical Fertiliser Company provides
for a price which is 10-15 US dollars
less than the price paid by the STC.
In that context, may I ask the Gov-
ernment whether they would allow
sulphur to be imported by the actual

users rather than channelling it
through the STC? What is the
policy ?

SHRI RAGHU RAMAIAH: The

present policy is to allow not only
the STC but also the actual users and
the established importers to import
sulphur,

SHRI HIMATSINGKA : In view of
the fact that the use of sulphur is
increasing and the supply of sulphur
is diminishing in the world and even
countries which are producing sul-
phur are going over to other pro-
cesses to save sulphur, what steps do
the Government propose to minimise
the use of sulphur and what action
are they taking to exploit pyrite
deposits in  Amjhore in Bihar and
produce elemental sulphur at an early
date ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
Pyrite deposits are being developed
not only at Amjhore in Bihar but
also in Rajasthan. Both these deve-
lopments are going ahead.

SHRI RANGA : He has asked an-
other question—steps to minimise the

use of sulphur by adopting other
processes.
SHRI RAGHU RAMAIAH : This

question has been answered in reply
to . unstarred question No, 5242 for
21-12-67. I shall however give a gist
of that reply. Some production of sul-
phuric acid based on indigenous
pyrites, sulphurous gases available
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from non-ferrous smelter plants, re-
finery gases and coke oven gases has
planned as detailel below :

Based on smelter gases of non-
ferrous metal plants.
. Cominco Binani Zinc Ltd tonnes
Alwaye . X 33,000 ,,
2, Hlndustaanthd Udai-
pur . . 28,450 ,,
3. Indian Coppcr Corpora-
tion, Ghatsila . . 40,000 ,,
Based on coke oven gases
4. Durgapur Projects Ltd.,
Durgapur . : 2,500 ,,
Based on refinery gases
5. Fertilizer Corporation of
India, Trombay 4,200 ,,
Based on  Amjhore pyrites—
which has aiready been an-
swered—
6. Pyrites and Chemicals De-
vel nt Cmpan:r.
Sindri . . 132,000 ,,
7. Fertilizer Curporalmn nl'
India, Sindri . 64,000 ,,

In addition to that in the placc of
single super phosphate in the manu-
facture of which large quantitics of
sulphur are used encouragement is
being given to other fertilizers like
nitro-phosphate and phosphoric acid by
IMI process substituting sulphurie acid
by hydrochloric acid.

SHRI DINKAR DESAI: In the
world market, the prices have pgone
up. What is the average world
market price ?

SHRI ASOKA MEHTA : There is
no average world price. The supplies
from the traditional sources have
been reduced; but their prices are
somewhat favourable. If we try to
get sulphur from other sources. we
have to pay whatever price the sup-
plier charges. But there is no such
thing as one single price in the world
market.

SHRI AMRIT NAHATA: Is it a
fact that vast reserves of rock phos-
phates have also been discovered in
Rajasthan, in Udaipur, Barmer and
Jaisalmer and, if so, what steps are
being taken to get these reserves
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exploited? I want to know also
whether they would be exploited in
the public sector to feed our factories?

SHRI ASOKA MEHTA: The hon.
Member knows that I had replied to
this question when he wrote to me
about it. These are still under in-
vestigation and have not yet reached
a stage when we can take them up
for development. That is what I have
replied to him.

S{IAAT TEAY FHEATAT @ TG F q5AT

% & afs weft arg #7A F g = -
HT F1FAT FT FH & | FT T FT 971
¢ fFarg By 7 wIraew, TRED
&, T2z AR FrAffc § aewT ®
feaifre &; afz gi, a1 aowe 99 &%
F A7 Fq #T Iq fenfozm #i
mECaE F%4 & (A3 #r wEaE.
TG 87

Nt s qEgAT g A § IEE-
afeddy &1 4E) arawdr ¢, Hfew Far
f qger oY qamr AT @, EW A A FH

FT EE . FHUTEOTEH FT TAATHE
T ¥ 3T Ffed AFRT FAH A

wiforwr #7T72E, BWOH SEACIT IAA
#r wifoer #7 @ E, o9 F qwwc &
e F9 7 WK gw fazw &
TN { AEEe w0 F FC A9 H
FH IR 97 ToHT AT K7 HI Kiforo
FCRE |

At fraeTy & T A AERg
f A e fF aafaam 7 wes frae
Z, afz g, a1 741 g A TuE "l
F fad oif¥m g q w1 aEEE
LAk

st s wgEn o off Y
SHRI NAMBIAR: In view of the
fact that the present price is five
times more than the price prevalent
in the previous years, is it not possi-
ble for us to give up purchasing sul-

phur from foreign countries, because
of the foreign exchange shortage?
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SHRI RAGHU RAMAIAH : You
cannot altogether avoid the purchase
of Sulphur; you can only reduce
dependence on it

SHRI R. BARUA: Apart from
various steps taken to reduce the use
of sulphur, has any concrete step
been taken to get sulphur at cheap
rate from Kuwait and Iran?

SHRI ASOKA MEHTA: We have
entered into some arrangement with
Kuwait. Recently, I had been to Iran
and we have been exploring the
possibilities in Iran also, These are
matters which are being gone into.

SHRI SAMAR GUHA: Although
Indian has no elemental source of
sulphur, there are two other sources-—
iron and low grade coal. Iron ore
and low grade coal ore are rich in
sulphur content. One question about
the extraction of sulphur from iron
pyrites has been answered. 1 want
to know whether in the distillation
process of ammonia fertilisers snd
coal gas, sulphur also can be pro-
duced as by-product from low grade
coal? If so, have the Government
any plan to extract sulphur as a by-
product from low grade coal ore in
India which is in plenty ?

SHRI ASOKA MEHTA : These are
being investigated in  our national

laboratories. So far no economic
process has been brought to my
notice,

SHRI SAMAR GUHA: Millions of
tons of ore are lost.

SHRI ASOKA MEHTA: These
things are being looked into by our
National Laboratories and no econo-
mic process has been brought up s=o
far.

it wow qeEy : oY TAT wERE A
T & f ATt & 7 qewT A AW aga
sfuw d, i for sadxamam @ &1
& qg ar AT § fe v F maw
FTaNT Ry AT R s A gRm
W 38 ® et ¥ fad qeTe e
w7 J w1 FrdA S
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ot qwts Syt : gy xarar T g fE
T FTERATT FEATENT § g7 ¢ A
FR e FadEd fraam ®wE
afem qfs Fdfes weeme A
A GG a9 AN AR WG R,
fed 39 # aen %1 Wfew o
TR F amg ot 39 9 fewiw aga
A At &)

SHRI KAMALANATHAN: Is it a
fact that the Fertiliser Corporation
of Travancore applied for import of
sulphur but the Central Government
has rejected it? 1If so, what is the
reason ?

SHRI RAGHU RAMAIAH : We are
not aware of any shortage of sulphur
for FACT.

SHRI K. K. NAYAR : I would like
to know whether the sulphur that is
used in the preparation of phosphates
and superphosphates goes into the
final product or whether it is recover-
ed?

SHRI ASOKA MEHTA : The sul-
phur that is used for the manufacturc
of fretilisers cannot be recovered,

CONCESSIONS TO NEW FERTILIZFR
FacToriEs

*811. SHRI GADILINGANA
GOWD : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether it is a fact that Gov-
ernment have decided to give con-
cessions of pricing and distribution
to the fertilizer factories set up after
the 31st Deccember, 1967; and

(b) if so, the broad details thercof
with other concessions proposed to
be given fo them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) and (b). During the period that
fertilizer projccts licenced before 3ist
December, 1967 enjoy the freedom to
fix prices and distribute their products,
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fertilizer plants set up after that the
cannot be denied that freedom,

SHRI GADILINGANA GOWD : May
I know whether import licences to
the tune of several crores Rave recently
been given to a Bombay firm for
import of sulphur, ammonia and
several connected chemicals at any
rate from any part of the country,
without any restriction on prices, by
the Reserve Bank for manufacturing
fertilisers in India ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
It is too general a question. It docs
not arise out of this also. If he writes
to me, I will look into it and give a
reply. I am sorry 1 cannot reply to
a very general question like that.

SHRI SHRI CHAND GOEL : May I
know why this concession has been
extended to factories established after
December, 1967 and how many fac-
tories have been actually established
after 31st December, 1867 which are
cnjoying these concessions?

SHRI RAGHU RAMAIAH : [ have
already explained thai during the
period during which these companics
enjoy that privilege, we cannot deny
the rest, because you cannot control
the price of one and allow the other
to sell at any price they like. About
the number, 10 companies have been
established.

SHRI GADILINGANA GOWD : May
1 know what is the requirement of
fertilisers in the country for consump-
tion this year and what is the quan-
tity of fertilisers sought to be impaor-
ted from other countries ?

SHRI ASOKA MEHTA: I would
like to have notice of that question.
I have not got the exact figures.

St 9w W awi ;A TRy, el
WRY ¥EE (B A WA A
wgm fE & o gare w7 qATE SW
FT I 7Y W AR T IFR T
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fear & & 9a1 e g &, @@ A
Fafr g duvmag Efes T
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RN ¥ g aark af { wifs fawn
o€ S e § oA § ARy W@
s § for fafreee s Gefigae #aam-
HZ A TG /AT | qg SO Y 41 fF
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wit sw wer ant : fe e w7y,
wfggs Taamiz fafrez 7 o
T | A% d #gr 97 fE SR
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A F A AT avar § ag Ay}
A9 g giar § IR g Frwa
g d 1 F 9 qear wg f wdfame-
o< aTEAw a1 I fedeem # amw
ar 9x W w feamT B e
g #fred S F s g
a1 fearamd st feare @ 9,
% Farfa® geant foar o 7 o
AT, A1 AT, 59T, 7 99, fwew qe
Faraw & fewa # oa@ ok
faamdr et 97 wfarsa faar o
e arfe qw A dearv Ay ?

SHRI ASOKA MEHTA : Firstly, 1
do not accept that the prices here are
three times the prices abroad. Second-
ly, the prices in somc¢ countries are
subsidised. We were paying subsidy
till recently, but we have withdrawn
it. Thirdly, it was pointed out only
last Monday that when the new plants
are set up based on modern techno-
logy, the prices will go down even
to the extent of 40 per cent, though
1 would not like to be bound down
to that figure. With the extensive
production programme we have drawn
up, we will be in a position to meet
all the requirements of fertilisers in
the country and the agriculturists
will be in a position to pay the price,
because the price will be comparable
to the price prevailing anywhere else
in the world without subsidy, Whe-
ther subsidy is to be given or not is
a matter with which my ministry
does not deal.

SHRI UMANATH: One of the
issues on which there has been grow-
ing resistance from all sides of the
House is the concession given in
pricing and distribution of fertilisers.
There has been even greater resistance
with regard to the extension being
givn from time to time. Is the ex-
tension given because recently in
their report, the World Bank advised
the Government of India—I do not
use the word ‘dictation’ because our
Government does not want it—to
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[Shri Umanath]
encourage and more freedom in
pricing and distribution? Is it in
consonance with this advice and the
pressura of the Weorld Bank on the
question of giving more loans to our
Government that the concessions are
being extended again?

SHRI ASOKA MEHTA : There has
been no pressure on the Government
of India. Secondly, the date 31st
December, 1967 has not been extend-
ed. All these plants that have come
up during that period will have a 7
year period wherein they will enjoy
this freedom. Any plant that comes
up after that will not enjoy the free-
dom for a fresh period of full 7 years,
but will enjoy it during the remain-
ing portion of that 7 year period, For
instance, even if it comes up in the
sixth year, it will enjoy the freedom
for 1 year. As my colleague pointed
out, we cannot pursue two entirely
different policies at the same time.
There is no question of extending the
period.

Nl gRR W77 FVAT ; FH JTAAT
it A ow o S dwgrarfe
FEATEAT F T FT@ A AT
&1 a3 sl Y feafr oy amm
w1 & ? e el F ag o g
JWaw & I9F garhy A faa
ot grft ¢ ar ATy wE S aaner
fis ag N &z 2 7 e w) w19 wee
g § wfad ¥z # ot war ¢
g qgm & 7 afuw FWEE Sraw
AR w8+ 99 fad fadg sz
A § faad svas 9 ME §
T, AYA 9T H HT FAL &R AT
FTHF o1 Io% fag gefr o9
SHRI ASOKA MEHTA: I cannot

just now say when all these plants
will go into production, but we expect
most of them to go into production
in 1970, 1871 and 1972—some in 1870,
some in 1971 and others in 1972, The
requirements of fertilisers in the

country are growing and we expect
that all our requirements will be met
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from internal production by 1972.
After that again there will be a
further market increase. It is now
assumed that by 1975-76 the require-
ments of indigenous fertilisers will be
5 million tonnes. We have not yet
been able to locate the plants which
could produce all these fertilisers. We
are doing everything possible and I
am confident we will be able to have
this production in the country. About
the prices, I have already replied. As
far as organic manure is concerned,
the role of organic manure is com-
plementary to that of chemical ferti-
lisers and the Ministry of Agriculture
is doing all that is possible about
organic manure.

wi gEH W FYNG : AT A
¥ gAY NI FT IT AL 3TAT | AgTAL
¥ a7 FIEAFTT HIA FU O FALC
FT A FHRE JATT FT AF, THG fA0
AIHTT T HEAW A ATATE 7

SHRI ASOKA MEHTA: 1 have
said that the Ministry of Agriculture
is doing all that is possible. If the
hon, Member has any questions he
may ask them of that Ministry.

SHRI K., NARAYANA RAO: We
have private sector units and also
public sector units for production of
fertiliser. I would like to know from
the hon. Minister whether the conces-
sion glven to the private sector, both
in the matter of policy as well as
price fixation, would affect the price
policy and distriction of the woublic
sector production also or would they
also made along with the private
scclor policies and price fixation ?

SHRI ASOKA MEHTA : Public
sector also has to follow the same
policy when it has to organise its own
sales. T think it is not any privilege.
It is of great advantage to the agri-
culturists. When {fertiliser producers
are asked to organise their marketing
they have to go about providing all
kinds of extension services and see
that they produce the kind of ferti-
liser mixture that agriculture wants.
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There is a close relationship between
the wants of the agricultrists and
what is being produced. The ferti-
liser production has to be according
to the needs of the agriculturists.
The fertiliser producers must be
responsible to see that what they
produce is really what the agricul-
turists want. There is no likelihood
of any kind of exploitation of the
agriculturists. Hon. Members will
themselves come forward after two
years, if there is any change in these
policies, saying that it would be
resisted and resented to by the agri-
culturists.

wt fowt : AT § Tz e
# SieATTsT FaL 1 TATIAT Zr AT
2, Afew Star f oz S @, FTUATA F
e st T wEA FT A ArvEArEA
fzat wrar ar a7 st aF g Al g TA-
fan s eafoa wd) g 997 34-
fao & sm=a wgm f& ag svaTER
4 QU0 F A W IZ FrE@Er w4
wqraa g1 wmar ?
SHRI ASOKA MEHTA : This is

something between the Government
of Goa and the particular production.

stfaet: saar A g T gaw e 1.

SHRI ASOKA MEHTA : I am not in
a position to give any answer to the

hon, Member. It is a matter between
the Government of Goa and that
project authorities,

ol T Frw A ;g TR,
7T AT ATAT 200 FOT 7T F1 vﬁﬁ:—_
ATEAL TFUIE BIAT §, qg WO HiTA
A AT & | FAE semar qfF
zarQ wizATssT #Y famad= qgdt
AT § AT AET ATEFAT TAH qFEA
# w7 & wafay qg sfeamge afEs
FaT Hie ATEAz AFA AT T 1T 4
# g qoAT S@AT § fF w0 ag v wdr
2 fie aredz AT F A1 BReATEA Ty
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ey o1 T} O gAY AT @ I
gwza § vafae R et @ wife gl
st ffrimg i T w
T F I IH =T F gA, I o
g 2N § forre T & gwR
7 37§ & A A wiewE o e
TTRT gAY WTET 97 77 AR 0 g 7

it arwtE Agar : o w9

SHRI P. VENKATASUBBAIAH:
May I draw the attention of the
Government to the fact that so far
our technique or our allocation of
the projects in regard to supply of
raw materials to these projects was
coal based and later on it was switch-
ed over to naphtha based. Now it is
coming to imported liquid ammonia.
May 1 know whether Government is
seriously thinking of fully exploiting
indigenous resources to start ferti-
liser porjects rather than going in for
raw materials which are imported
from outside countries? May 1 know
whether this fact is borne in mind ?
In that context, may I know whether
the fertiliser project in Kothagudium,
which was first started to be coal-
based, is now being brought back in
line with that thinking because the
technical know-how and raw mate-
rials are avialable in our country?

SHRI ASOKA MEHTA: Our pro-
gramme of fertiliser production is
broadly based upon 75 per cent
nitrogen, 7 to 8 per cent of ammonia
and the rest on coal, electrolysis and
others. So, very largely it is naphtha
based while other raw materials
which are available in the country
are also being fully utilised. How far
we should go ashead with fertiliser
plants that are coal-based is an
economic problem. I believe that
coal-based fertiliser plant may turn
out to be more economical as far as
Madhya Pradesh is concerned. As
far as Korba is concerned, two
separate projects have been drawn up
and we are evaluating them in close
consultation with the Government of
Madhya Pradesh. After we find
which is economically feasible we
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would like to go ahead with it. About
Kothagudium also, while it is difficult
to say, we want to prepare two
studies, one naphtha based and the
other coal based, and if om economic
ground we find that coal-based ferti-
liser would be advantageous we
would like to do it. It is desirable
to have a fertiliser plant in that area.
As to what should be the raw material
is a matter to be carefully gone into.
As far as ammonia is concerned, I
think one hon. Member—his neigh-
bour himself—asked the question,
what are you doing to get sulphur
from some of these countries. If we
want to get sulphur, nobody is will-
ing to give sulphur unless we are
willing to buy something else with
it. There are all kinds of other
considerations with it. Secondly, if
we import ammonia we may be able
to produce fertiliser quickly in a
year or in 18 months and that too
with a much smaller investment. If
the hon, Member says that it is better
that we import finished fertiliser and
we need not import ammonia at all,
I can understand that point of wview.
But the Government of India’s point
of view is that in all these things a
proper, carefully achieved balance has
to be struck. I would appeal to the
hon. Member, who is a very distin-
guished spokesman of the Ruling
Party, that he should not ask a ques-
tion or even make a remark in a
question which would be disparaging
about the policy.

SHRI P. VENKATASUBBAIAH :
Sir, I rise on a point of personal
explanation. I did not mean any
disparaging = remark. What 1 said

was, naphtha was originally intended
to be consumed in this country.
Because we could not set up factories.
that naphtha was being exported.
With regard to Korba our thinking
was to have it coal-based. We gave
it up after spending Rs. 5 crores. Now
we are coming back again to use that
raw material. I only wanted to ask
whether Government is thinking of
making the maximum utilisation of
the indigenous raw materials avail-
able,
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ﬂ'\'ﬂ'll_ M!m “w:
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qfraaa ffaT & | & S9%F F100 qaTEm
T Hiwr ifwo

MR. DEPUTY-SEEAKER: It has
been the practice- in this House not
to allow any point of order during
Question Hour. I would not like to
deviate from that.

SHRIMAT! SHARDA MUKERJEE :
May 1 know from the hon. Minister
as to what is the machinery he will
be having to see that there is a pro-
per distribution of fertilisers and
they are made available to the far-
mers at a price which he can afford.
Distributian gights have been given
to the private sector. Public sector
is also going to produce fertilisers.
What will be the comparison between
thee prices of the two? 1 have just
been to some districts in parts of
Mysore [ found that licensed ferti-
liser dealers had no fertiliser to sell
whereas on the road at several places
there were gunny bags full of ferti-
liscrs available at prices at which the
blackmarkcteers were selling.  After
giving distribution rights to the pri-
vate sector if Government takes no
responsibility to see that fertiliser is
made available at aconomic prices to
the farmers, then where are we head-
ing to? Even if we have a larger
production in the country the situa-
tion is not going to change.

SHRI ASOKA MEHTA : The posi-
tion is not like that. The hon, Mem-
ber knows what the position is,
because 1 have explained it to her
personally on a number of occasions.
No. 1, 30 per cent of the production
the Government has a right to take
over; No. 2; almost 60 to 65 per cent
of the total production will be in the
public sector. All that is awvailable
to the Government. No. 3, whatever
is imported is also with the Govern-
ment. So, 30 per cent from private
sector firms, the entire production
from the public sector and whatever
is imported all that is at the disposal
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of the Government to deploy in what-
ever manner it wants. If in any
particular place something has gone
wrong. 1 shall be very grateful if
that matter is conveyed to_ me. I
will get it examined and satisfy the
hon, Member that it is being corrected.

IRRIGATION FACILITIES

»g12. SHRI S. C. SAMANTA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the progress made in increasing
the irrigation facilities as a result of
it (i) usual programmes and (ii)
programmes undertaken 1o meet
drought conditions in the year 1967-
68; and

(b) the targets in this direction for
the year 1968-69?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDESHWAR PRA-
SAD): (a) During 1967-68 irrigation
facilities to the extent of 2.1 million
acres by major and medium projects
and about an equal area by minor
schemes has been added.

No special irrigation programme 1o
- meet the drought conditions was
undertaken in 1967-68, except com-
pletion of works already taken in
hand in earlier years.

(b) The target for 1968-69 is 2
million acres by major and medium
schemes and about an equal area by
minor schemes

SHRI S. C. SAMANTA : Is it not a
fact that the Programme Evaluation
Organisation of the Planning Commis-
sion went thoroughly into the increase
in irrigational facilities in the coun-
try. May I know whether the figure
cited by the hon. Minister tallies with
the figure mentioned by that Organi-
sation ? Secondly, what are the other
recommendations of that body ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Our
persistent aim has been to increase
the irrigation potentialities as far as
possible and wherever it is possible.
In the drought-affected areas like
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Bihar and UP special programmes are
also to be taken up. That is the
accepted policy. But it depends upon
the financial restraints. For example,
in 1967-68 we could not do very much.
But in 1988-89 an additional amount
is going to be spent in South Bihar
and at the moment 14 lakhs pump
jects like Gandak, and Sone high
level canal.

SHRI S. C. SAMANTA : Regarding
increasing the irrigation facilities I
would like to know from the hon.
Minister whether the requirements of
funds have been calculated and, if so,
what will be the amount necessary
for increasing the irrigation facilities
in the country ?

) DR. K. L. RAO : This year for the
irrigation projects the Deputy Prime
Minister has allotted Rs, 25 crores
more for giving extra assistance

1o
those projects which are in an
advanced stage of construction and

which will give yields soon. On this
consideration this amount will be
distributed among 5 or 8 projects

which are in an advanced stage of
construction.

ft v s1eT - frew aet ¥
qE § A7 W AF qaw A dar
aré &, & weelt WEYeT & ST W g
f & w7 & fapre & ofvesit vy e
1T ASE Froar T qAT S AR €
AL FATT KT FT ATET T WA
i &7 & qWt 35 ¥ gawar w0
SR 7 AT € ag ot s AT
g fe ofvelt #0727 o7 qard & o
fa gon @ wE wrew & WETC
TAT FTATE FCAAT TR & 7

DR. K. L. RAO: Regarding Bihar
the case is really for South Bihar.
Anyway, the hon. Member has asked
about projects in North Bihar, With
regard to the Gandak Project, I have
already submitted that we are going
to have allotment of substantial addi-
tional amount this year so that the
work may be accelerated, In regard
to the East Kosi Project, it is well
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advanced and water will be available
to the extent required. With regard
to the West Kosi Canal, the first 22
miles of West Kosi Canal lies in
Nepal territory and we have to obtain
the permission of His Majesty’s Gov-
ernment of Nepal for using that land
for the extension of that Canal. There
have been some negotiations in this
regard and we have got to process it
further. I expect it will be settled
in the course of the next few months.

Wl AR SIgT: A A1 0w
arfeg a1 AT WA g i w et
wiww  ofeesft 0 A& domr w5

1968-69 7% Fraif=a <1 #1 fegfa
A #) foed 7w a8 sEeuE &
U F Y AT FwA @2
A ta ofegae qara &1 @R 1A §
for qdf w7t 77 F1 a0 T o7 Wi
famrggiag 7

DR. K. L. RAO: I would be very
happy if I could give a specific answer
to that question. But it so happens
that a portion of the West Kosi Canal
lies in a territory which is under the
Government of Nepal. So, we cannot
be very specific about it. Unless the
Nepal Government agrees to hand
over that land we cannot start the
work. As I have already submitted,
we hope that within the next f[ew
months it will be finalised. As soon
as that is over, every effort will be
made to start that work.

SHRI LOBO PRABHU: I am con-
cerned with minor irrigation. We
agree that there should be no limit
1o the exploitation of this source. May
1 know from the hon. Minister why
the two deficiencies in the programme
for minor irrigation, namely, electri-
ity and provision of credit, why thcy
have not been removed by the Gov-
ernment. Consistent with their policy
of fully exploiting the potential for
minor irrigation, the deficiencies of
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electrification and credit for pump sets
have not been

DR. K. L. RAO: It is true that all
over the country there is very great
demand for electrification of wells
and at the moment 1} lakhs pump
sets are being electrified every year
all over the country. We are expect-
ing to accelerate this to double that
amount. The amount of money that
was given for rural electrification in
1967-68 was Rs. 48 crores. This year,
that is, 1068-69 it is being increased
to Rs. 60 crores and I expect that
there will be greater activity in this
direction.

SHRI CHINTAMONI PANI-
GRAHI : May 1 know whether the
Government is aware that irrigation
has been given priority and in the
chronic drought-affeccted areas the
Government is committed to provide
more funds for irrigation if so,
whether Government is aware that
during the last three consecutive
yvears there has been serious drought
in Orissa and now it is completely
under famine conditions and people
are dying of starvation and there is *
acute scarcity of drinking water?
What steps has Government taken to
allow out of Rs. 25 crores, which was
allotted specially for providing irriga-
tion facilities, for Orissa to mect this
situation.

DR. X, L. RAO: Out of the special
allotted amount some amount will be
given to the Mahanadi Delta Scheme
which is in an advanced stage of
construction and which will give
benefit. As regards the importance of
minor irrigation facilifies and cons-
truction of wells and electrification,
it is well recognised. There is an
increased amount of money given
both for rural electrification as also
for minor irrigation. For minor irri-
gation we are going to increase the
amount from Rs, 86 crores to Rs.
115 crores for the next year; therefore,
to the extent possible, there is
increased assistance in this field.
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WRITTEN ANSWERS TO QUES-
TIONS
STRIKE BY BANK EMPLOYEES
*810. SHRI SITARAM KESRI: Will
the Minister of FINANCE be vleased
to state:

(a) whether it is a fact that the
stnke by the bank employees on the
28th February, 1968 was in violation
of the agreement between the
employees and the employers;

(b) how many times the agreements
have been violated by either party
during the last five years; and

(c) the steps Government proposc
to take to make the terms of the
agreement binding on both the
‘parties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.C.
PANT) : (a) It is presumed that the
Hon'ble Member has in mind the bi-
partite settlement arrived at on 19th
October, 1966 between the banks and
their employees. The strike by the
bank employees on the 28th February,
1968 was in protest against certain
provisions of the Banking Laws
(Amendment) Bill, 1967 which was
introduced in the Lok Sabha on 23rd
December, 1967. Though it does not
relate to any of thg items covered by
the settlement and may not therefore
be a technical violation of the agree-
ment it is felt that the strike was
not consistent with {ts spirit as one
of the chief objectives of the settle-
ment was to promote harmonious
industrial relations, better discipline,
efficiency and productivify.

(b) Government have no informa-
tion.,

(c) The Industrial Disputes Act,
1947 provides for penalties for any
breach of the settlement.

wrea & faawt g fafraro
*513. =1 To w0 famymal :
T Wi fay Wiy -
sft sirare w :
w7 faw 7=t ag T A g &6
f¥:
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(%) = g fadwr gofrafaay
T W | gat W & graew § a9
s s@wE R g d;

(=) " agaw i i v & fadwit
gt fafraem w1 s afus asfew
1 & fag werr T faerege gl
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() afzgr & I7@T ST wETE?

fawr darea & e A (St o
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F ar =Tt & fat e % wiafafue
FA AW feft frewoew & qr@ &
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w1 fors 7Y fear

(&) #fT (7). wowe ¥, 7
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famrc &1 s & fs ag ard et
fraw & st &1 wwpar 3 Y wiwa
&1 €19 s aaga T 1w $19 F
TTEAT 3T HT T F FH KT A |

qfeasY s &7 faeita feafa

*g14 ot T Fay wredt :
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(%) = ag 9+ § s ofeww s
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&

(w) afz g, @ 398 T *FTOU
g ax
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GAUHATI REFINERY

*815. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether it is a fact that the
Gauhati Refinery could not operatc
as planned during 1862 and 1963 which
resulted in a loss of production valued
at about a crore of rupees;

(b) if so, the reasons therefor; and
(c) the action taken thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) Yes, Sir.

(b) This was due to teething
troubles in the KXerosene Refining
Unit and consequential difficulties in
operating the other Units.

(c) After repair and modification,
the Kerosene Refining Unit was put
into operation on a satisfactory basis
in July, 1863.

;& wETe 43

Ferrmiizer Facrory, KomBa

*816. SHR1 BABURAO PATEL:
SHRI RABI RAY:
SHRI  NITIRAJ

CHAUDHARY :
SHRI A, S. SAIGAL:

SHRf NATHU RAM AHIR-
WAR :

‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether any decision has been
taken regarding the fertilizer project

SINGH
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to be started at Korba in Madhya
Pradesh;

(b) if so, thg nature thereof, and
(c) the date by which the project
is likely to be taken in hand?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) to (c). The report on a coal-based
fertilizer plant in Madhya Pradesh is
at present under the scrutiny of a
sub-committec of the Board of Direc-
tors of the Fertilizer Corporation of
India. The Corporation has also
approached the State Government and
other authorities for suitable arrange-
ments and assurances in respect of
water, power, coal etc. The Govern-
ment are awaiting the final recom-
mendations of the Board of Directors.

BHARTIYA DEPRESSED CLASSES LEAGUE

*817. SHRI HUKAM CHAND
KACHWAI: Will the Minister of
SOCIAL WELFARE be pleased to
state :

(a) whether it is a fact that some
grant is given to the Bhartiya Depres-
sed Classes League for the removal of
untouchability in the country;

(b) if so, whether any progress
report is submitted by them to Gov-
ernment and whether their Accounts
are audited; and

(c¢) if not, the steps taken by Gov-
ernment to keep a check on their
activities and Accounts ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : (a) Yes,

(b) Progress reports and accounts
duly audited by Chartered Account-
ants are being received from time to
time. Their accounts up to the year
1965-66 have also been iInspected by
the Accountant General, Ceniral
Revenues, New Delhi.

(¢) Does not arise.
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*818. SHRI DHIRESWAR KALITA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether it is a fact that the
pricing of oil, crude and finished, in
India is still done on the basis of
Persian Gulf parity theory basis:

(L) if so, the port prices of oil,
crude and finished, in Bombay,
Calcutta, Madras per metric tonne;

(c) the basis of declaring a port

for pricing oil;

(@¥ whether Government propose
to declare Gauhati as port for pricing
oil, as Assam produces the largeat
quantity of oil in India at present; and

(e) if not, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) to (e). A statement is laid on the
Table of the Sabha, [Placed in
Library. See No. LT-583/68).

ABORTIONS BY PRIVATE MEDICAL PRAC-
TITIONERS

*819. SHRI MANIBHAI J. PATEL:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that in his
inaugural address to the Conference
of the Medical Practitioners’ Associa-
tion he suggested that abortion
operations can be performed by the
private medical practitioners;

(b) if so, the legal position of such
operations: and

(cYy the circumstances and condi-
tions under which the doctors «can
undertake such operations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (Dr. S. CHANDRA-
SEKHAR) ;: (a) No, sir,
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(b) and (¢). Do not arise, but the
question of liberalizing the law on
abortions is under the consideration of
Government on the lines recommend-
ed by the Shantilal Shah Committes.

AvLrocaTioN ForR KrEroseNne Om  TO
STATES

*820, SHRI RABI RAY: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have
decided to raise Stafes’ allocation of
Kerosene Oil by some thousand

tonnes; and
(b) if so, since when and the

quantity to be allocated to the States,
State-wise ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) and (b). Yes, Sir. The total
monthly kerosene quota for States
and Union Territorjes has been in-
creased by 11050 Metric Tonnes effec-
tive from 1-3-1868. The revised
allocations are given in the statement
placed on the Table of the Sabha.
[Placed in Library. See No. LT-585/
68],

CENTRAL ASSISTANCE FOR FLoOD-AFrrcT-
ED AREAS OF WEST BENGAL

*g21. SHRI SAMAR GUHA : Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
Study Team of his Ministry which
visited the flood-affected area of
Contai in West Bengal in October last
decided mnot to allow spending of
Central subsidy to West Bengal Gov-
ernment by opening cheap canteens
and gruel kitchens in the flood
devastated area;

(b) whether the tcam recommended
mainly test relief works as relief
measures in this flood affected area
and that only Rs. 2 per head per day
is given for such test relief weork
which is hardly sufficient to meet the
requirements of the members of a
family; and
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(¢) whether such a policy of Gov-
ernment has created a starvation
situation in the flood affected area of
Contai and whether as a result thereof
thousands of i people are
migrating to adjacent area of Orissa
in search of food ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : (a) and (b). The Central
Team which visited Contai and other
flood affected areas of West Bengal
to assess the requirements of relief-
found that number of non-official
organisations had set up food distri-
bution centres, and recommended that
relief through test works was pre-
ferable to the opening of cheap
canteens and gruel kitchens on a large
scale by the State Government,

(¢) No, Sir.
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NATIONAL HEALTH SERVICE SCHEME

*823. DR. RANEN SEN : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :
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(a) whether the question of intro-
ducing a National Health Service
Scheme during the Fourth Plan has
been considered by Government; and

(b) if so, the decision taken there-
on?

THE MINISTER- OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYANA-
RAYAN SINHA): (a) and (b). A
scheme to start a Pilot Health Insur-
ance Scheme on an experimental basis
in certain areas was considered but
was not proceeded with mainly on
financial grounds,

RAmSmNG OF RESOURCES BY STATES

*824. SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) whether States have been ask-
ed to augment their internal resources
for the financing of the Fourth Plan
as the limit has been reduced in the
raising of foreign resources; and

(b) if so, the reaction of State Gov-
ernments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : (a) and (b). In view of
the need to reduce dependence on ex-
ternal assistance and considering the
limitations on the quantum of such
assistance likely to be available, the
State Governments have been advised
that they would have to make the
maximum effort to mobilize resources
internally for the Fourth Five Year
Plan. The States have generally
agreed with this view.

SATTAGRAE BY REesmEnTs OF WORKING
GmLs HosTtrEL

SHRI R. K. AMIN:

SHRI D. R. PARMAR :

SHRI MOHAN SWARUP :

SHRI KIKAR SINGH :

SHRI N. SREEKANTAN
NAIR :

*825.
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SHRI NARENDRA SINGH
MAHIDA :

SHRI S. M. BANERJEE :

SHRI ONKARLAL BERWA:
SHRI UMANATH :

Will the Minister of WORKS.,
HOUSING AND SUPPLY be pleasea
to state :

(a) whether it is a fact that the
residents of the Working Girls Hostel
at Curzon Road, New Delhi have been
offering satyagrah in front of the
Hostel;

(b) if so, since how long and the
reasons therefor; and

(c) the steps taken to redress the
grievances ?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHR!
JAGANATH RAO) : (a) One resident
has been offering satyagrah in front ot
the Working Girls Hostel,

(b) She is stated to be on satya-
grah since 3rd April, 1966. She feels
that the rent charged per seat is ex-
cessive. She also wants house rent
allowance even though she is in occu-
pation of Government accommodation.

(c) She has been offered regular
Government residential accommodation
which has not been accepted by her.

GenerAL STrike BY LIC. EmrLovEES
AGAINST AUTOMATION

*826. SHRI S. M, BANERJEE : Will
the Minister of FINANCE be pleased
to state :

(a) whether the All-India Life In-
surance Employees Association has
decided to launch a general strike in
the country against automation; and

(b) if so, the reaction of Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JAGANNATH PAHADIA) : (a) Yes,
Sir. The All-India Insurance Em-
ployees” Association has decided to
launch a general strike on the ©5§th
April, 1968, of Life Insurance Em-
ployees against automation.
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(b) It is an internal matter of the
L.LC. The Association should discuss
and settle it with the Corporation.

RAJASTHAN CaNAL ProJECT

*827. DR. KARNI SINGH : Will the
Minister of IRRIGATION AND
POWER be pleased to state :

(a) the original outlay estimatea
for the completion of the Rajasthan
Canal in its entirety, the revised esti-
mates, if any, and the phasing of it
since commencing the work;

(b) how much of the work has been
completed according to schedule and
at what cost on the main canal cons-
truction work and on other ancillary
works and how much work fell behind
the schedule;

(c) the total acreage estimated to
come under irrigation by the Rajasthan
Canal complex and the actual achie-
vement so far; and

(d) the estimated food production
under this scheme and the achieve-
ment to the extent the canal has
materialised and what is the return
ratio on investments put in so far?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) A Project estimate amounting
to Rs. 66.46 crores for Rajasthan
Canal to provide irrigation to 16.84
lac acres was sanctioned by the Rajas-
than Government in 1867. After sign-
ing of the Indus Waters Treaty, 1960,
the estimates were re-cast in 1863,
greatly improving the scope of the
project, envisaging perennial Irriga-
tion to 23.75 lac acres by providing
storage on the Beas. The work was
contemplated to be completed in two
Stages. Stage I comprising Rajasthan
feeder, Rajasthan main canal upto
mile 122 with its distributary system
costing Rs. 75 crores in 1870-71, and
Stage II comprising the remaining
works on the Rajasthan canal upto
mile 202 and its distributary systcm
costing Rs. 64 crores in 1877-78.

(b) A total expenditure on the con-
struction of the project so far is about
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Rs. 50 crores and the progress till the
last year was according to schedule.
This year, however, the work had to
be slowed down due to constraint ot
resources. Efforts are being made to
complete the project as early as prac-
ticable. Stage I will probably take
one year more than scheduled namely
1870-T1.

(c) An area of 28.75 lac acres is
expected to be irrigated by Rajasthan
canal., The actual irrigation this year
was about 1.7 lac acres including 0.3
lac acres of Rabi

(d) On full development of the irri-
gation potential, the quantity of extra
food grains is expected to be about
14 lac tonnes on the completion of
Stage I and about 26 lac tonnes on
the completion of Stage II. These
quantities will increase further by
adoption of improved agricultural
practices. The food production is ex-
pected to be about one lakh tonnes
this year. It is not possible to ealcu-
late the return ratio on the invest-
ments at this stage of construction.

CoMMITTEE INVESTIGATING WORKING OF
Derar HoSPITALS

*828. SHRI A. K. GOPALAN:
SHRI E. K NAYANAR:
SHRI P. RAMAMURTI :
SHRI NAMBIAR :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether the Committee set up
to investigate into the conditions in

Delhi Hospitals has submitted its
report; and
(b) if so, the recommendations

thereof and action taken thereon ?

_ THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI SATYA NARAYAN
SINHA) : (a) No, Sir.

(b) The question does not arise.
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ForxicN AcCOUNTS oF OFFICERS IN
10.C.

*820. SHRI MADHU LIMAYE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that some
foreign accounts of some officers of the
Indian Oil Company have recently
been discovered;

(b) whether it is also a fact that
these Officers had not disclosed to the
Reserve Bank or any other appro-
priate authority that they are main-
taining accounts in foreign banks;

(c) whether these Accounts have
been frozen and the money confiscat-
ed; and

(d) the action against the officers
concerned ?

THE MINISTER OF PETROLEUM
& CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) :
(a) and (b). No instance of any Indian
Qil Corporation officer having a
foreign account has come to notice.

(c) and (d). Do not arise.

SaLe oF ForereN Cams py DIpLOMATIC
SERVICE PERSONNEL

*830. SHRI HEM BARUA:
SHRI BAL RAJ MADHOK :

Will the Minister of FINANCE bc
pleased to state:

(a) whether it is a fact that some
personnel of our diplomatic service
have sold their foreign cars in India
at fabulous prices; and

(b) if so, the details in this regard
for the last ten years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT) : (a) and (b). The in-
formation is being collected and will
be laid on the Table of the Sabha.
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*831. SHRI K. M. ABRAHAM :
SHRI E. K. NAYANAR:
SHRI K. RAMANI :

SHRI UMANATH :

SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI B. K. MODAK :

SHRI JYOTIRMOY BASU:

Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to refer to the reply given to Unstarr-
ed Question No. 1017 on the 19th Feb-
ruary, 1968 and state

(a) whether the C.B.I. has since
completed the investigation into vari-
ous allegations in connection with the
supply of road rollers by the United
Provinces Commercial Corporation;
and

(b) if so, the findings thereof and
aclion taken thereon ?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): (a) No, Sir,

(b) Does not arise,

Housmng FACILITIES IN RURAL AREAS

*832. SHRI K LAKKAPPA :
SHRI S. M. KRISHNA :

Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether Government  have
drawn up phased programmes through-
out the country to provide housing
facilities in rural areas; and

(b) if so, the broad outlines there-
of and the mode of implementation ?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO) : (a) The Village
Housing Projects Scheme was formu-
lated and introduced by this Ministry
in 1857. It is being implemented by
various State Governments and Union
Territories.

(b) Initially the Scheme is propos-
ed to be executed in 5,000 selected
wvillages spread over varlous parts of
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the country. Selection of the villages
for implementation of the Scheme is
made by the respective State Gov-
ernments and Union Territories. It
provides for :—
(1) Grant of loans to residents of
selected villages or to cooperatives of
such persons, for construction/im-
provement of their houses upto 80%
of the cost, subject to a maximum of
Rs. 3,000 per house, repayable in 20
annual equated instalments of princi-
pal and interest. The funds for this
purpose are provided by the Central
Government to the States etc.

(2) Grant of subsidies to State Gov-
ernments etc. for provision of (i)
free house-sites to landless agricul-
tural workers; (ii) provision of
streets and drains in selected villages
to improve sanitation and environ-
mental hygiene; (iii) Provision of
technical services/guidance to wvilla-
gers through the Rural Housing Cells
set up in State Capitals and additional
Overseers o be appointed by State
Governments for this purpose. B0%
of the expenditure on pay and allow-
ances of the staff of the Cells is met
by Central subsidy; (iv) Setting up
of rescarch-cum-training centres in-
cluding demonstration houses in diff-
erent regions of the country.

Gown rFrom B.O.AC.
AIRCRAFT

*833. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Collector of Customs and Central
Excise, New Delhi has in the Order
No. 2/68 of the 15th February 1988 in
the matter of seizure of gold bullion
from B.O.A.C. aircraft charged
B.O.A.C. with deliberate and wilful
violation of the Customs Law of the
country;

(b) whether it is also a fact that in
the course of the investigations into
this matter, it came to light that
B.O.A.C. had smuggled 5382 Kilo-
grams of gold valued at over 10 crores
through India to Hong Kong;

SEIZURE OF
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(¢) whether Government have made
any inquiries to find out how the
Indian Customs officials failed to
notice the entries in the manifest
which were entered as “Metal—V" to
conceal the fact that gold was being
carried; and

(d) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
K C. PANT): (a) Yes, Sir.

(b) The Collector of Customs and
Central Excise, New Delhi has obser-
ved in his adjudication order thatthe
B.O.A.C. have been transporting large
quantities of gold through India under
the guise of ‘Metal-V' or ‘Metal Bar-
V' and has, in that adjudication order,
given details of six consignments of
the aggregate weight of 5,382 Kgs. so
transited.

(c¢) and (d). Enquiries are being
made in the matter.

IMBALANCE BETWEEN SUPPLY AND DE-
MAND FOR PETROLEUM PRODUCTS

*834. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government expect
any imbalance between supply and
demand in the country for petroleum
products by 1975;

(b) if so, the steps which Govern-
ment propose to take to check this
imbalance; and

(e) whether there is likely to be
any shortfall in the production of
naphtha from 1970 onwards ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) and (b). The expected imbalance
is proposed to be overcome by a com-
bination of (i) the use of lighter
crudes where possible, (ii) modifica-
*ion of the yield pattern of refineries
so as to yield a larger proportion of
lighter fractions and (iii) the use of
secondary processing such as hydro-

MARCH 25, 1968

Written Answers 2832
cracking in selected refineries.
(c) Yes, Sir.
PL-480 Fuxps
*835. SHRI YAJNIK: Will the

Minister of FINANCE be pleased to
state :

(a) the total amount that has been
credited to the U.S. Embassy during
the last two years on account of PL-
480 Funds;

(b) the actual amount that has
been spent under different heads by
the said Embassy; and

(c) the details of the amount spent
by the Embassy at its own discretion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT) : A statement giving the
information is laid on the Table of
the House,

Statement

(Rs. crores)

A. Amount credited to U.S.
Govt. on account of PL

* 480 imports. during 1965-

66 and 1966-67 563:21

B. Amount spent by the U.S.
from pr:w Iﬁ'mds dur-
ing the samc period :

() Loan to Govl ol‘
India .

(i) Gfam to Goﬂ of

430:00

6029
29:20
62:44

58193

(##) Coolcy loms
(iv) U.S. expenditures .

ToTAL B .

C. Details of U.S, Expendi-
ture during the period
1-4-1966 to 31-12-1967:—
I. Expenditure of the

U.S. Embassy.

() Educational ex-
change program-
mes in India .

(i) Agricultural pro-
grammes in Indiu

(fily Other administra-
tive and program-
me expenditores .

2:67
3-00

1763
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(Rs. crores)
II. Expenditure of the
U.S. A.LD. Mission . 3-11

III. Expenditure of the
U.S. Information Ser-
vice . . .

IV. U.S. Aid to Nepal 13-50
V. Conversions into fo-
reign currencies,
(i) for  agricultural
market velop-
ment i 1:88
(i) for  educational
exchange 381
(i) for sale to Ameri
can tourists . 0-05
(iv) for sale to U, S.
citizens and U, §.
Foundations 188
VI. Expenditure for Tech-
nical Assistance Trust
Fund . y . 890
ToTaL . 62 44
Nizam oF HYDERABAD
*836. SHRI M, N, REDDY: Wil

the Minister of FINANCE be pleased
to refer to the reply given to Starred
Question No. 664 on 22nd June, 1067
and state :

(a) whether the list of propertics
submitted by the late Nizam under
1950 covenant had been scrutinized
by physical verification of the items
included therein or it was accepted
without such wverification on the
strength of acceptance of the then
State Government; and

(b) whether Government have re-
ceived any communication from the
then State Government that the pro-
perties/assets mentioned in the list
were verified by the State Govern-
ment and the nature and extent of
verification conducted in the matter.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) and (b). The
manner in which the private property
of Rulers was settled is broadly ex-
plained in paragraph 157 of the White
Paper on Indian States. The lists of
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private properties furnished by the
late Nizam of Hyderabad in accord-
ance with the Agreement signed by
him in 1850, were scrutinised by the
then Government of Hyderabad, and
the lists were approved by Govern-
ment of India after discussions with
the State Government.

U.S. LoaNn 10 INDIA

*837. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that agree-
ment between the U.S. Government
and the Indian Government has been
reached for Rs. 319.4 crores loan to
India;

(b) the period after which the first
instalment of the loan will be due and
the terms and the mode of repayment;
and

(¢) the steps which Government are
considering to check inflation in the
country as a result of this loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT) (a) Yes, Sir, Three
loan agreements for a total amount of
Rs. 319.4 crores from PL-480 funds
were signed on B8-3-1968.

(b) The loans are rcpayable in 61
semi-annual instalments, commencing
10 years after the date of first dis-
bursement. They can be paid in rupees
dollars at our option. Interest rate
on the loans varies from 1% to 21%.

(c) The assumption that there can
be any inflation attributable to this
loan is not correct.

Ovur-or-TurN ALLoTMENT or GOVERN-
MENT QUARTERS

4964. SHRI M. L. SONDHI: Wil
the Minister of WORKS, HOUBING
AND SUPPLY be pleased to state:

(a) the number of quarters allotted
on out-of-turn basis during the period
from the 1st October, 1967 to the
31st January, 1868; and
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»
{b) the number of quarters allotted Date of Cost
in each category ? Commis- of
sion furnish-
)
‘THE DEPUTY MINISTER IN THE ug?
MINISTRY OF WORKS, HOUSING '"'i-
AND SUPPLY (SHRI IQBAL tooiomnqus
SINGH) : (a) 537 quarters have been the
allotted on out-of-turn basis from 1st hotels
October, 18687 to 381st January, 1968. ';‘:t"
(b) The type-wisc break-up is as M
follows : — (In lacs
of
Type No. of quarters Rupeces)
allotted Ashoka Hotel 30-1066  70-17
1 42 Hotel Janpath 171056 1880
I 205 {Hotel Ranjit 7-11-65 769
I 100 tLodhi Hotel 159465 2-04@
o
v 60 furmsh-
: ing
v a2 only)
Vi 7
VII 1
o 18t April, 1964 it is run by a
Total : 637 F{:g:er:mcnf%om nyl. :I-'s'riornto this

GOVERNMENT-OWNED HOTELS IN DELMI

4865. SHRI BABURAO PATEL: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) the number and names of hotels
cantrolled, sponsored, run or financed
by Government in New Delhi;

(b) the date on which each was put
into commission with the cost of fur-

nishing and air-conditioning >f :ach
hotel;
(c) the amount of profit or loss

made by each hotel during the last
three years; and

(d) the accommodation in each
hotel with the annual wage bills of
<ach hotel during the above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) Four. Ashoka, Janpath,
Ranjit and Lodhi hostels.

date it was run Government de-

partmentally.

tHotel Ranjit and Lodhi Hotel are
run by 'Ilyhc Janpath Hotels Ltd.
which is a company wholly owned by
Government.

@There is no air-conditioned accom-
modation in the Hotel,

(e)
Ashoka Janpath
(In lacs of Rs.)
1964-65 (+)41-67  (+)439
1965-66 . (4)25-05 (4)2-25
1966-67 . (4)27-49  (+)2:43
Ranijit Lodhi
(In lacs of Rs.)
1964-65 -
1965-66 (—=31-37 (=1-34
1966-67 (—)3-56 (—)2-46
(+) =Profit,
(=) =Loss.
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{8)
Acrommodation (in beds)

Ashoka Janpath
1964-65 . . 448 280
1965-66 . . 448 280
1966-67 448 284
Ranjit Lodhbi
1964-65 .. .
1965-66 109 250
196667 . . 242 250
Wage Bills (In lacs of Rs.)
Ashoka Janpath
1964-65 2489 538
1965-66 27-00 9-65
1966-67 27-46 10-85
Ranjit Lodhi
1964-65 as ’e
1965-66 0-56 1-04
1966.67 271 2:54

RerorT OF COMMISSIONER FOR ScHE-
DULED CASTES AND SCHEDULED TRIBES

4966. SHRI D. AMAT: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether the recommendations
contained in the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1965-66
for reservation of 12t per cent and
5 per cent seats in all cadres of ser-
vices have been implemented by the
Government of Orissa; and

(b) if so, the details thereof and
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) and (b). No such recom-
mendation appears to have been made
in the report for the year 1965-66.
According to the observations at para
2026 of page 152 of the Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes for the
year 1964-65, the Government of
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Orissa have reserved 24 per cent and
16 per cent of the posts under their
control for the Scheduled Tribes and
Scheduled Castes respectively. There
is nothing to suggest that the State
Government is deviating from its own
commitment.

SINcUR RESFRVOIR IN ANDHRA PRADESH

4967. SHRI M. N. REDDY : Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Government of
Andhra Pradesh have submitted a
scheme for the construction of Singur
Reservoir at Singur in Medak Dis-
trict on Manjira river;

(b) if so, the broad details thereof;

(c) when this scheme is likely to
be cleared by the Central Water and
Power Commission and the reasons
for not sanctioning this scheme so far;
and

(d) the extent and quantity of water
allotted to Andhra Pradesh for Man-
jira basin and the criteria for such
allocation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Gov-
ment of Andhra Pradesh had sent
proposal for the Singur Project for
augmentation of drinking water sup-
ply to the twin cities of Hyderabad
and Secunderabad, to the Ministry of
Health and Family Planning. That
Ministry have called for full engineer-
ing details from the State Govern-
ment.

(c) The scheme has not been re-
ceived by the Central Water and
Power Commission for examination.

(d) No tributary-wisc allocation has
been made.

Som. CONSERVATION IN ANDHRA
PrApEsH

4968. SHRI M. N. REDDY : Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the amount allocated during the
last 5 years ending the 31st March,
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1987 to Andhra Pradesh for soil con-
servation under various irrigation pro-
jects;

(b) the projects under which this
amount has been used for soil conser-
vation in Andhra Pradesh; and

(¢) whether any work has been
done for soil conservation under the
Nizam Sagar Project in Andhra Pra-
desh ?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (BHRI SIDDHESH-
WAR PRASAD) : (a) and (b). Under
the Centrally sponsored scheme for
soil conservation in the catchmenls of
river valley projects, the Ministry of
Food and Agriculture have provided
to the Andhra Pradesh Government
Rs. 75.88 lakhs during the 5 years
period ending 31-3-1967 for soil con-
servation works in the catchment of
Machkund hydro-electric project.

(¢) The Nizamsagar catchment has
not so far been included by the Minis-
try of Food and Agriculture for assis-
tance under the Centrally sponsored
scheme for river wvalley catchments.
The State Government have however
carried out a little work covering
4350 acres under the State Plan,

CarAcITY OF BURMAH SHELL, CALTEX
ANp ESSO REFINERIES

4960. SHRI JUGAL MONDAL: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the licensed capacity of the
Burmah Shell, Caltex, Esso Refineries
as per the agreements signed for
setting up the said reflneries;

(b) the additional ecapacity sanc-
tioned for these refineries later on and
reasons thereof:

(c) whether Government purpose to
further increase the licensed capacity
of Esso and Burmah Shell Refineries;
and

(d) if so, the reasons therefur?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMATAH) :
(a) The actual licensed capacity of
these refineries is as under:

(1) Burmah-Shell: 2.00 million
tonnes/year.

(2) Esso: 190 million
tonnes/year.

(3) Caltex: 0.675 million
tonnes/year.

(b) These refineries have been

authorised to operate at the following
throughputs :

(1) Burmah-Shell : 3.75 million
tonnes/year.

(2) Esso: 2.50 million
ionnes/year.

(3) Caltex: 1.55 million
tonnes/year.

In view of the increase in demand
of petroleum products during the last
few years, it was decided to let these
refinerics operate at enhancde capa-
cities. This has resulted in considera-
ble savings in foreign exchange by
reduction in import of refined pro-
ducts,

(c) No, Sir; not for the time being.
(d) Does not arise.

PuMPED STORAGE SCHEME AT NAGAR-
JUNASAGAR

4970, SHRI M, N. REDDY : Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have re-
ceived a report on pumped storage
scheme at Nagarjunasagar for power
generation;

(b) if so, the action taken thereon;

(¢) if not, the reason for the delay
in according clearance; and

(d) when it is likely to be cleared ?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI SIDDHESH-
WAR PRASAD) : (a) Yes, Sir.



2841

(b) to (d). The scheme is under
exaemination by Central Water and
Power Commission who have called
for certain clarifications from the Pro-
ject autherities.

SurrriNg oF  IsoraTioN  HoSPITAL,
KmeswAy Camp (DEnur)

4971. SHRI G. S. MISHRA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

¢(a) whether Government are aware
that the presence of the Isolation Hos-
pital, Kingsway Camp, Delhi is caus-

ing anxiety to the residents living
around it; and
(b) whether Government propose

to shift to a distant place on medical
grounds and public health ?

TEE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Oral representations in the
matter have been made to the autho-
rities of the Delhi Municipal Corpora-
tion.

(b) There are no immediate plans
for shifting this hospital from its
present site.

CENTRAL ASSISTANCE FOR FILARIASIS

4972. SHRI G. S. REDDI: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state the
amount of Central assistance given to
the different States, State-wise to
arrest the growth of filariasis in urban
areas during the former and present
Plans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
A statement indicating the cost of
mosquito larvicidal oil and equipments
supplied to the State Governments
from the First Plan onwards by way
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of Central assistance for the National
Filaria Control Programme is laid on
the Table of the House, [Placed in
Library. See No. LT.-585/68).

Druc RESEARCH SCHEME IN

HYDERABAD
4973. SHRI G. S. REDDI: Will the
Minister of HEALTH, FAMILY

PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether the Composite Drug
Research Scheme established in
Hyderabad is working successfully as
compared to similar schemes else-
where in India; and

(b) whether Government propose to
further promote this Research Centre
by giving financial aid and technical
equipment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY) :
(a) The Chemical Research Unit
established at the Osmania University,
Hyderabad under the Composite Drug
Research Scheme is working satisfac-
torily,

(b) At present there is no proposal
to expand the existing Unit.

SmuccLer GoLp

4974. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of
FINANCE be pleased to state:

(a) the number of raids conducted
by Government for the seizure of the
smuggled gold in 1967; and

(b) if so, the mames of persons
arrested and convicted in this connec-
tion during the above period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). 992 raids were conducted by the
Customs and Central Excise authori-
ties during 1967 for the seizure of
smuggled gold. Following these raids,
250 persons were arrested. Three
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persons have so far been convicted in
these cases. Lists I and II giving the
names of persons arrested and con-
victed, are placed on the table of the
House. [Placed in Library. See No. LT-
586/68).
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CENTRAL SocIAL WELFARE BoArD

4976. SHRI GADILINGANA GOWD:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the total grant under wvarious
schemes given to the Central Social
Welfare Board by Government during
the years 1865-66 and 1966-87.

(b) the amount spent by the Cen-
tral Social Welfare Board, State-wise,
during the above period; and
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(c) the basis on which grants are
given to the various imstitutions in
the States?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-

FARE (SHRIMATI PHULRENU
GUHA) :

(1) 1965-66 Rs. 187.92 lakhs.

1966-67 Rs. 148.63 lakhs.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-587/68]

(c) Grants are sanctioned under the:
various Schemes of the Central Social
Welfare Board to voluntary institu-
tions which fulfll the conditions for
payment of grants,
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VARIATION IN RaTES oOF Acms Re-
QUIRED BY CHEMICAL INDUSTRY

4978. SHRI SITARAM KESRI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the
acids required by the Chemical Indus-
try are sold at different rates at
different industrial centres in the same
region;

(b) whether it is also a fact that
such discrepancy in prices has affect-
od the working of the Industrial units;
and

(¢) whether Government propose
to fix uniform rates at all places?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAIL. WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Yes. The prices of acids are
bound to vary from place to place due
to following factors:—

(i) different prices of raw mater-
inls at different places on
account of cost of freight;

(ii) varying  processing  costs,
which depends on the size and
life of the plants;

(iii) type of packing; etc.

(b) There are no reports of the
working of the Industrials Units
having been affected by the variation
in prices of acids,

(c) No. It is not considered to be
a practicable proposition.
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CENTRAL ASSISTANCE TO STATES

4879. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be:
pleased to state:

(a) the States which depend on the
Centre for their development without
having their own resources; and

(b) the assistance given to them:
during 1966-67 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI): (a) and (b).
During 1966-67, Jammu and Kashmir
was the only State which did not
contribute any resources towards its
Annual Plan, The Central asistance
allocated to Jammu and Kashmir
during 1966-67 was Rs. 18.80 crores.

Use oF SULPHUR

4980. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state
whether Government have considered
the question of minimising the use of
sulphur by substituting urea for manu-
facturing ammonium sulphate and by
using pyrites for production of sul-
phuric acid instead of the use of
imported sulphur and by avoiding use
of sulphur for different other products
by resorting to similar other substi-
tutes ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
Government have been making all
possible efforts to reduce the require-
ment of sulphur of the various con-
suming industries, Urea and ammo-
nium sulphate are two different ferti-
lizers and there is no question of
utilising urea for production of ammo-
nium sulphate. Production of phos-
phatic fertilizers without the use of
sulphur is being encouraged. Produc-
tion of sulphuric acid from indigenous
pyrites and smelter gases of non-
ferrous metal plants has been/is being
undertaken. The question of utilising

. substitutes for sulphuric acid in cer-
t:in processcs is also under considera-
tion.
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FERTILISERS PLANTS

4981. SHRI GADILINGANA GOWD:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether Government are sett-
ing up fertilizer plants based on im-
ported liquid ammonia in public sec-
tor;

(b) if so, the number of plants to
be started on ammonia in the Fourth
Five Year Plan; and

(c) the amount to be allotted for
the project and the States where these
plants will be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (8HRI RAGHU RAMAIAH) :
(a) No, sir.

(b) and (c). Do not arise.

REQUIREMENT OF KEROSBENE
DeLmt

4983. SHRI HIMATSINGEKA: Will
the Minister of PETROLEUM AND
‘CHEMICALS be pleased to state the
month-wise demand of Union Terri-
tory of Delhi for kerosene oil and
how much quantity of kerosene oil
has been allotted for consumption in
Delhi during December, 1967, January
and February, 1968 ?

O mm

THE MINISTER OF STATE THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
Kecerosene sales in the Union Territory
of Delhi during the months December
1967, January 1968 and February,
1968 were 3733, 3665 and 3694 Tonnes
respectively. These are indicative ot
the month-wise demand during these
months, The actual monthly alloca-
tion during this period was 3,500
tonnes, Effective from 1st March,
1968, this allocation has been increas-
-ed to 3,550 tonnes per month.
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Excise Duty oN AvcoHorLic DRINKS

4990. SHRI S. C, SAMANTA : Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
receipts and revenue from excise duty
on various kinds of drinks, alcoholic
and other intoxicating drugs, has in-
creased progressively year after year
since 1965, and if so, by what percen-
tage;
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'
(b) whether Government have re-
laxed the policy on prohibition and it
so, to what extent; and

(c) how many States have relaxed
prohibition and increased the number
of sale depots and shops selling alco-
holic drinks and intoxicating drugs?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The total
excise revenues in the States have
been increasing at the rate of approxi-
mately 9 per cent per year from
1965-66.

(b) and (c). Prohibition is a Statc
subject and prior approval of the Cen-
tral Government is not necessary for
any relaxation in this regard. Relaxa-
tions, in wvarying degrees, have been
announced by the Governments of
Huryana, Kerala, Madhya Pradesh,
Maharashtra, Mysore and Orissa.

ahdt aYr Rew afgano

it fnas e se
it wgrur farg WAl

4991.

w1 fean€ ol faga wwlt 7 @@
FOAG 5

(%) ®ur awF s faeia ad
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fraffa 200 F3T w90 %1 g 7ife &=
FT T,

(@) afx &, a 58 71 F1e07
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() % g o @w ¢ fF 9
2 & §EEg | agi B o g 6%
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. (W) afe g, @ 3u% = A
?

feart st fagny s ® Iw-
wat : (ot fedwae wem) : (F) oK
(). = faeiw af § @ aur
7w faum gt 9T &s & fag
135 FLIT 79T T Y=g faFay mur @ <
smar ¢ f& ag ofw &< g amo )

() o (). IorT swr F T
aqr mves  qfwreret wr faeifor
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a1 FF F fam g Freew, o T
#Fr AT § T fore Fwifor ofir a¢
& frdT Fft 8

wreara &= famm

4992. *t fra=Tw amw :
st wgruw fag wran -

w1 agtfaan #T wwa w= Oy
TAT HFAFG 6
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M7 F g7 & AeAw ¥ R gEl
¥ s eqriva wAE

(=) a7 7 Wt 5= & fr Sodmr
A= wwnit ¥ FA awTEw, fafre
wifar 1% ww afasrd qar
Frar afusrdy anfx qos-qus § ; i

(w) afx g, ar svdwr fory 1
forar Ig2w & e Qs & frenfrr
fia mar v 7w Ay I I A
L& ‘
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ifemm it @@ T wE
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1.9.1964 #1 zfmgzgw  feemdw
fafmez aur tfregw smoe &l &
fasr i wrehm a9 fm fwia &
Frafer® amAR 92 @ fom § A quw
T &Y TgreAr &Y wE o

arfo W0 Hlo Yo FIEW § TER AW
st wefedl g WA

4993. =it TgdrT fag wet @ T
forwtor, srvave @an qfa W=t 7@ T
it For 7 7

(%) w1 G w1 AT T=EYo
#ro To g, 7€ faeell # @ aTel
sy wefeat & w1€ aow frar @
fis 9w fIew & 3T 9T §9 Sfoww
am feg W §;

MARCH 25, 1968

Written Answers 2856

() afxi, @ ot qor O s
& R

(7) ™ .X & aFIC T WO
srar w7

frgtw, smarm aar qfe sarew &
Io-Aet (st gwarw fag) ;o (%)
i :

(&) vl afgemsit (afen we)
¥ FY Tt F ATG-HTG FIA AETAZA
# ag W o e a1 fF oo @
77 ¥ 9 25 Wfawa & g geew
# e 3 & f9u oF @Y smafas «1d-
T qAAT 9 | gz o Fae e
Tt § fF S mwsie wfgenei & fao
g sgr T fraege arde
Tedo &o Qo ¥ ORFAT T &, AT
I F BT §, AHE qEAT &
AT B F T2 Fo VT e 7 I
srafer &< fagr @m0

() w¥ere FRW F AR T
AT g 7 Iqew AW fvw gF ™
IR | Sy I 5@ 9% fa=r faa
TR EN

MasTtEr PLAN, Drrmr

4094, SHRI M. L. SONDHI: Will
the Minister of HEALTH, FAMILY

PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that the

Master Plan has accepted the low den-
sity in the capital; and

(b) if so, the reasons for developing

an area of 1100 acres in a distant
colony of

Ramakrishna Puram for
12000 dwellings when the D.IZ.
(Gole Market) and Mata Sundri Area

could accommodate the same number
of dwellings, if redeveloped to housc
about 60,000 persons ?

THE DEPUTY MINISTER IN THE

MINISTRY OF  HEALTH, FAMILY

PLANNING AND URBAN DEVE-

LOPMENT (SHRI B, S. MURTHY) :

(a) The Master Plan recognises dis-
parity in density of populatien
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between different residential areas in
the Capital.

(b) The area in Ramakrishna Pu-
ram had been acquired in the year
1957 when more than two storeyed
quarters were considered unlivable
for Delhi. It is true that by redeve-
loping the areas of Gole Market and
Mata Sundri Road, it would have
been possible to house 60,000 persons
in multi-storeyed blocks, but the cost
of their construction would also have
been three to four times of the cost
of construction in Ramakrishna
Purcam.

MasTER PLAN oF DELHI

4995. SHRI M. L. SONDHI: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether the concept of sector
planning as envisaged in the Master
Plan of Delhi is alien to Indian tradi-
tion;

(b) whether Government are aware
that this concept has been rejected by
other countries in Europe; and

(c) if so, whether Government pro-
pose to revise their plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND TURBAN DEVE-
LOPMENT (SHRI B, S. MURTHY) :
(a) The concept of sector planning
or zonal planning has emerged out
of the concept of the total plan and
facility for phased development of the
plan. As such the tradition of any
eountry has very little to do with the
process of sector or zonal planning.

(b) This concept has not been re-
jected by the countries in Europe,

(c) Does not arise.

DENTISTS AND DENTAL CLINICS
4996. SHRI M. L. SONDHI :
SHRI MOHAN SWARUP:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:
(a) the existing strength of den-
tists in the country and the estimated

CHAITRA 5, 1890 (SAKA)

Written Answers 2858

requirement on the basis of country's
population; and

(b) the number of dental clinics
and the amount spent on dental care
in the first three Plans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) There are approximately 7,000
dentists in the country. The estimat-
ed requirement of the country is about
17,500 dentists, based on the dentist-
population ratio of 1: 30,000 which is
considered to be adequate for the
present by the Dental Council of
India.

(b) There are about 300 dental cli-
nies in the country.

As for the amount spent on dental
care, information is not readily avail-
able, since Central assistance in res-
pect of Centrally Aided/Sponsored
Schemes is released group-wise for
several Health Programmes. A pro-
vision of Rs. 125.57 lakhs & Rs. 121.97
lakhs existed in the Second & Third
Plans for Dental Educatlon and
Dental Services.

SuoRTAGE OoF POWER FOR INDUSTRIAL
Purroses IN DEnmx

4997. SHRI SITARAM KESRI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that therc
is an mecute shortage of power for
industrial purposes in Delhi; and

(b) the total requirement of Delhi
and the quantum of power available
at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) There is no shortage
of power for industrial purposes in
Delhi. Industrial load requirements in
the Delhi Municipal Corporation and
New Delhi Municipal Committee areas
are met after industrial loads are
sanctioned by the Delhi Power Con-
trol and Distribution Board.

(b) The present peakload of Delhi
is about 180 MW. The total firm
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capacity available at present includ-
ing power supply from Bhakra Nangal
System works out to over 200 MW.

Crvi. HOSPITALS AND DISPENSARIES IN
INDIA

4989. SHRI PREM CHAND VERMA:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the total number of Civil hos-
pitals and dispensaries in the country;

(b) the number of doctors that are
needed to man these hospitals and
dispensaries, the number of doctors
working and the number needed;
and

(c) the steps being taken to remove
the deficiency and when is likely to be
overcome ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) to (c). The information is being
collected and will be laid on the
Table of the Sabha.

MUSHAIRA AND KAVI SAMMELAN

5000, SHRI PREM CHAND VERMA:
Will the Minister of HEALTH,
FAMILY PLANNING AND TURBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a
Mushaira and Kavi Sammelan was
organised by his Ministry in the
Mavalankar Auditorium recently;

(b) if so, the purpose thereof and
the total expenditure incurred there-
on;

(c) the number of officials deputed
to organise it;

(d) the benefits achieved from this
Sammelan and how far the expendi-
ture incurred was considered worth-
while; and

(e) the number of functions of this
nature organised during the year and
the total expenditure incurred there-
on?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR) : (a) Yes.

(b) As Mushaira and Kavi Sam-
melan are effective and popular media
of mass communication, they were
organised for creating interest of thc
public in the programme. The total
expenditure incurred thereon was
Rs. 25,516.

(¢) Ten officials of the Department
of Family Planning and Delhi Admi-
nistration were deputed to organizc
it,

(d) this had a great popular res-
ponse and was much appreciated by
the audience. For covering larger
audiences, All India Radio has already
broadcast some portions of it and is
going to make repeated use of it
Field Publicity Organisation and Song
and Drama Division of the Ministry
of Information and Broadcasting will
use it extensively for Family Planning
mass communication programme. The
expenditure incurred was reallv
worthwhile,

-(_e) No other function of this naturce
was organised during the year by the
Department of Family Planning.

HEART TRANSPLANTATION OPERATION

5001. SHRI SRADHAKAR SUFA-
KAR:
SHRI CHENGALRAYA NAI-
DU:
SHRI DEIVEEKAN :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3624 on the 11th March,
1968. Regarding heart transplantation
operation in Bombay and state :

(a) whether Government propose to
send a team of experts to U.S. A, for
further research in this regard; and

(b) whether Governments propose
to undertake legislation to legalise
donation of heart for transplantation ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT SHRI B. S. MURTHY) :
(a) There is no proposal to this effect
under Government consideration.

(b) Heart transplantation is still
in the experimental stage and the
social ethical, legal and other issues
involved will be studied as the techni-
que develops.

Loss DUE TO STRIKE BY BANK
EMPLOYEES
5002. SHRI SRADHAKAR SUPA-

KAR: Will the Minister of FINANCE
be pleased to state the total loss
suffered by Government on account of
the strike by the Bank cmployees
in the last week of February, 1968 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : Govern-
ment has not suffered any loss due
to the strike. But it may have result-
ed in some loss to the banks concern-
cd, apart from the obvious inconven-
ience caused to the banks' constituents
including Government Departments.
It is not possible to calculate the
amount of such loss.

BARRELS FOR INDIAN OIL CORPORATION

5003. SHRI S. M. BANERJEE : Will
the Minister of PETROLEUM AND
‘CHEMICALS be pleascd to state:

(a) whether it is a fact that the
Indian Qil Corporation had floated a
tender recently for the purchase ot
20,000 new oil barrels at Calcutta;

(b) if so, the names of the firms
who submitted their offers and the
rates quoted by them;

(c) whether the Indian Oil Corpora-
tion have since placed their order
against the said tender on any firm;
and

(d) if so, the name of the firm and
the rate at which order has been
placed ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL

WELFARE (SHRI RAGHU RAMA-
IAH) : (a) Yes, Sir.

(b) Against the public tender only
2 parties viz. (i )M/s. Hind Galvaniz-

ing and Engineering Co. Pvt. Ltd.,
Calcutta and (ii) M/s. Bharat Bar-
rels & Drum Mig. Co. Pvt. Ltd

Calcutta responded. But M/s. Hind
galvanizing expressed their inability
to supply, while M/s, Bharat Barrels
& Drum Mfg. Co. Pvt, quoted a rate
of Rs. 44.50 per barrel inclusive of

delivery charges at Paharpur or
Budge-Budge and Taxes extra, as
applicable,

(c) No, Sir.

(d) Does not arise.

DousLE TAXATION AVOIDANCE AGREE-
MENTS

5004. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that India
has made double taxation avoidance
agreements with foreign countries;
and

(b) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) Yes,
Sir,

(b) At present, the Government ot
India has comprehensive agreements
for the avoidance of double taxation
of income with Pakistan, Ceylon,
Sweden, Denmark, Norway, Japan,
the Federal Republic of Germany,
Finland. Austria and Greece.

A limited agreemeni providing for
mutual exemption from tax ecarnings
from the operation of aircraft in inter-
national traffic also exists between
India and Switzerland. A similar
limited agreement was signed in the
month of February, 1968 with the
Government of the Republic of Leba-
non, and it will come into force after
it is ratified by the two Governments.
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CrEARANCE Custom DuTIES

5005. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
persons landing at Indian Ports with
their personal effects have to pay
clearance custom duties; and

(b) if so, what is the minimum
duty and the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) and
(b). There is no customs duty on
used personal effects i.e. wearing
apparel and other articles in the
immediate personal use of the passen-
ger. Other personal effects and housc-
hold effects upto specified limits arc
also exempt from payment of duty
depending upon the period of stay
abroad, frequency of \wvisits and
whether the person is a tourist, is
coming on transfer of residence or
falls in the general category of passen-
gers. Exemption limits have becn
fixed to ensure that no duty is levied
on what would be usually brought by
a particular category of passcngers.
Those bringing more should naturally
pay customs duty on the excess, The
rate of duty as laid down in thc
Import Tariff Schedule is 100% ad
valorem.

ELECTRIFICATION OF VILLAGES

5006. SHRI SHIVA CHANDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether  Government have
drawn up any programme for the
clectrification of all the Indian vil-
lages;

(b) if so, the broad details thereof;
and

(¢) when the programme is likely
to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). After the
end of the Third Five Year

Plan, the emphasis in rural elec-
trification schemes has been shift-
ed to energisation of pumping sets
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for increasing agricultural production.
It was also decided that, with the
emphasis on the programme of energi-
sation of pumping sets, as far as
possible, 15% of the villages should
be covered during the period 1966-67
to 1970-71, depending upon the availa-
bility of funds. Up to 30-9-1967.
57,660 villages have been electrified
out of 566,878 villages. It is difficult
to indicate the time by which all the
villages in India are likely to be elec-
trified as this would depend upon the
overall position of the resources
available for the purpose,

BArAuN: Om REFINERY

5007. SHRI SHIVA CHANDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether it is a fact that the
Construction Engincers at Barauni Qil
Refinery were laid off in the months
of November-December 1967;

(b) if so, the reasons thercfor and
the number affected and

(c) the steps taken by Government
for their employment ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH) : (a) to (c¢). No engineer was
laid off though the services of two
engineers were terminated on comple-
tion of their assignments. Their parti-
culars have been circulated to various
public sector undertakings that arc
likely to need their services,

Liquor ror U.N.C.T.AD.

5008. SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact ‘that
5,000 cases of choicest liquor were
specially imported for the delegates
of the United Nations Conference for
Trade and Development meeting held
in Delhi;

(b) whether three special bars were
established at Vigyan Bhawan to
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serve this liquor against foreign cur-
rency; and

(c) if so, the cost of the liquor im-
ported and the amount of duty fore-
gone on it?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) and
(c). An arrangement was made with
a consortium of importers in Delhi
who normally keep imported liquor
in Customs bonded warechouses and
meet the requirements of foreign Mis-
sions in India, to open a bonded store
and a retail shop in Vigyan Bhawan
to meet the requirements of the
delegates to the UNCTAD II. Re-
plenishment to the members of the
Consortium are to be done by allow-
ing imports keeping in view the quan-
tity cleared for the delegates.

Sales to delegates from the bonded
store and the retail shop in Vigyan
Bhawan are against payment in foreign
currency or in rupees to thoe delegates
from the countries with whom the
Government of India have rupec-
payment agreements.

The amount of import duty fore-
gone on such sales up to 21st March,
1968 is about Rs. 40.000.

{b) Three bars have been opened in
Vigyan Bhawan. The liquor sold
there has paid the full duty and sales
there arc not restricted to foreign
currency.

SALE oF Dury-Free LiQuor 1N INDIA

5009. SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the places where duty-free
liquor is being sold to foreigners in
India against payment in foreign cur-
rency; and

(b)Y the amount of liquor sold
monthly at each place in this manner?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE
(SHRI MORARJI DESAI: (a) Duty-
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free foreign liquor is being sold in
India against payment in foreign cur-
rency only at the duty free shop
at Palam Airport and from the bond-
ed warehouse set up in Vigyan Bha-
van, New Delhi in connection with
UNCTAD II. Sale from the duty free
shop at the airport is restricted to
out going and transiting international
passengers, whether Indian or foreign.
Sale from the bonded warehouse in
Vigyan Bhavan is restricted to the
Heads of Delegations for their perso-
nal use or for the Delegations’ official
parties and a limited number of high
officers of the United Nations or its
specialised Agencies attending
UNCTAD II and who are entitled to
similar privilege at the UNCTAD
headquarters at Geneva.

(b) The quantity of liquor so sold
to forcigners is as follows:

I. At Palam airport

August, 1967 36 bottles
September, 1967 195 bottles
October, 1967 238 bottles
November, 1967 158 bottles
December, 1967 285 bottles
January, 1968 185 bottles
February, 1968 268 bottles
March, 1968 204 bottles

(upto 21st.)

1I. In the bonded waichousc at Vigyan
Bhawan

February, 1968 324 bottles
March, 1968 1970 bottles.
(upto 21st.)

Vacuum ASPIRATOR

5010. SHRI BABURAO PATEL:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the
vacuum aspirator for performing five-
minute abortfons brought by Dr.
Chandrasekhar from U.S.S.R. has been
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lying idle at Maulana Azad Medical
College as no one knows how to
operate it; and

(b) if not, the number of absor-
tions which have been performed with
it and with what measure of success
and safety ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHER) : (a) No.

(b) 20 abortions have been carried
out with its help successfully and with
safety.
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tfwg ssa1 LT——589 [68]

fmmﬂo Wo HEQATH,
et

5015. sit fagre fay : ¥ wavee,
gqfcare frdtor aar i feerw a=f
7z qa Y g owa fe o

(%) mvagaw g fs fama gael
Zto dfo  ATTATH, ﬁwﬁﬁﬁiﬁﬁ
& quE T A

(@) afz &, & S&% @@ w0
§ o W AT 1 faE T AT
¥ i FOR AT 8

(1) wrgg W v fE ww
seqare § awrd ¥ #rf I e=-
TeqT W #; W

(w) afzgt, @ e T qa™
FO ¥ foF war sqaear Ak §?

warev, Qi fadiom war wrda
fawrw WaTnw  § SO
(s wo go i) : (W) A
Afrgi W wrr aqgfen wRr &

s far o o & awfe
¥ AT T AR datE G W
FT ¥ AER N FE U F-
Wy AEE AW ) W W 9T
Afmi w1 dsfeas wiom faan smar
g

(&) a7 5= 7@ Iz |

() o a1 ag TeEwE
Ife wag &)

(%) 78 wwr aff Sz |
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wxnte feqa st & wrowm® | WG

5016, St gw% W wHAW :
w7 few 5t 23 TEEE, 1967 F
aifed @ d@ET 224 F IO F
g § 9% qaY ¥ FA 4T
fs

(%) 71 sgER feqm s &
TRWT & a6 € T FaF I
o s & wg &

(@) afx &, & o= *= =fe
@Y aur ¥ few fawmr F

() e 93 s a= g fae
w1 g fegrmr &; W

(a) o & 7r ofomw faeeer
g?

IT-REA WAt aqy faw g (s
Aroen o) - (F) o, @

(&) wem-ww ¥ ofww sfaerd
AW F ATI-GTAT FT WE | ATTA
¥ wra-gzare A fomr ofemar
# mE fY O A® 7 AT w A
e w_w ey & ;fwar gfaw-fawm
(sroere wmar) oAt faromr

(7) g wwqEAE F AW
aftre afaerd g & w19 s wRET
N oiw o FQA QE | @ A A,

# ¥ a@we & fawmt &
auﬁmfm’f F WY wg-Ewg 9T I

®r & 1| mfed @ 9w 9%

T g # WH T OAAT

T A E

(v) «fvgee & fasg &=
9 & fod wrwET sETea A W
ST E N

?3
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e SRV F WA FEIY GG

5017. St gWW  WR %AW :
T EWT wEw SR ag oam #
Fwwar fw o

(%) veq wqw & 3Indw, 3w,
g R wWROF q feadt

frerft § formet &t 1967-68 Famw
™ FEm feer fr @ @
2114

(a) 7or wRw & 9 faei &
a F g A 1966-67 W ®WI
e & fad ma & o e fam
m™m g ?

aaw wea fawmr & ww-wat
(st g q7) ¢ (F) OF
qeq NAW HAU-TEAT HET, TRIT |

(@) (1) 7125 ©@ FadET &
“feeg agwme’ H R 1965-66
ITHCT R &\

(2) ¥adHt  aveifirs awam,
=R, & wav fwior g 1967-68
¥ 64,750 7@ w9 feT M@, 20,000
g #t ufw @ T W

]

Ay

() #1§ 7

(%) wva & fear-a a@m Ad
faar T |

RATATH § AT AT MUT wTCWATAT

5018. st gww WX weAW :
T @Qifeam AT w16
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TN, 1967 ¥ Fifen gW HeA
105 ¥ I ¥ qIrW F o WA R
gusa f& -

(%) wTETER & smam # gEQ
9 wEw ®EE @ed & K H
#r§ foim w1 foam §; 9

(@) afz g, a1 9g@ T A&
g?

Eraferaw @ WA ur www
wEM Wated W qea-war (s
wwa) ¢ (F) 9 E

(¥) o @R &= s T
N ooEd T FR ¥ e, F
AT AT FeAT A I AGS
2

RECOMMENDATIONS OF Stupy GROUr
oN HospITALS

5019. SHRI DHIRESWAR KALITA :
SHRI RABI RAY :
SHRI D. C. SHARMA :
SHRI DEIVEEKAN :
SHRI CHENGALRAYA

NAIDU :

SHRI ANBUCHEZHIAN :
SHRI K. P. SINGH DEO :
SHRI DEORAO PATIL :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether the Study Group on
ithe Working of Hospitals in India has
submitted its report;

(b) if so, the main recommenda-

tions thereof; and

(¢) the decisions taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes,

(b) Copies of the Report are avail-
able in the Library of Parliament.
The main recommendations are given

CHAITRA 5, 1890 (SAKA)
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in the Annexure leid on the Table ef
the House. [Placed in Library. See
No. LT-—580/68).

(c) The recommendations of the
Study Group are under examination.

INSTITUTION FOR THE BLIND NEW
Drrm

5020. SHRI MANIBHAI J. PATEL :
Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether a Committee was con-
stituted to inquire into the working
of the Institute for the Blind in Delh:
and the causes of the incident of the
30th December, 1967 in which a num-
ber of blind students were assaulted;
and

(b) if so, the findings thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE  (SHRIMATI PHULRENU
GUHA) : (a) The Government have
not instituted any such inquiry com-
mittce. The Institute is managed by
some individuals un-aided by thc
Government.

(b) The Government have no infor-
mation.

P.L. 480 Fowps

5021. SHRI HIMATSINGKA: Will
the Minister of FINANCE be pleased
to state:

(a) the details of the PL 480 funds
utilised during 1966-67 and 1967-68;

(b) the latest position of the PL 480
funds that still remain wunutilised in
the country at present;

(c) the steps taken by Government
for checking the inflationary effects of

this accumulation; and

(d) the programme for imports
under PL 480 during 1988-60 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Details ot
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the PL 480 rupee funds utilised dur-
ing 1966-67 are as under :—

(Rs. crores)
Loan to Government of
India : 350.00
Grant to Government of
India : 0.12
Cooley loans : 12.45
U.S. Expenditures : 34.00
ToraL 396.57

Corresponding figures for  1967-66

are not yet available.

(b) On 31-12-1867 the balance ot
PL 480 counterpart funds available
with the U.S. was Rs. 485 crores.
These are earmarked for the follow-
ing purposes :—

(Rs. crores)

Loan to Government of

India 269

Grant to Government
of India : 44
Cooley Loans : 59
U.S. Expenditures : 113
ToTaL 485

(c) It is not understood how it is
assumed that inflationary effects woula
arise from this accumulation,

(d) The programme for imports
during 1968-60 under PL 480 has not
yet been finalised.

PETRO-CHEMICAL COMPLEX IN MAHA-

RASHTRA

5022. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether a Petro-chemical Com-
plex of the National Organic Chemi-
cal Industries Ltd. has been set up at
Kalwe near Thana in Maharashtra;

(b) if so, the broad features there-
of; and

(c) the nature and extent of Petro-
leum. and oil gas and other petroleum
by-products available for use for work-
ing this complex ?

MARCH 25, 1968
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIAH: (a) Yes. .

(b) The project centres round a
naphtha cracker with certain down-
stream units to manufacture items
like ethylene oxide and its derivatives,
ethylene glycol, Vinyl Chloride, Poly-
vinyl chloride, Isopropyl alcohol, But-
adiene, Benzene ete, It has been set
up in collaboration with the Royal
Dutch/Shell Group of Companies ot
the Netherlands and the UK.

(c) Two lakhs t(wenty five thou-
sand tonnes of naphtha per annum
will be the petroleum feedstock for
the project. which will be available
from the Burmah Shell Refinery at
Bombay.

IAT AN ¥ AIRTAE AN w gERge
aga | g fafyommy v
QAT AT

5023. s SWTYAIT WY : AT
e qf@t Aot awr s
fawm H&t Az 9T Y I w07 R

(%) ¥ SE 2w FHTETER e
1 ZEAYT ARHY F T F fEve & a
qTY AT GF T 50 &L FT KL qTETA
fafeemem 49t

() Fvagaw g fF 98 &<
#¢ qurdt fafeemem 7@ aw
¥fedi F sfust of amge A@ o

() T AETT X FB WA Y
IF aT § gTd  fafemraw &
frafor sA F AR T w15 FEET FOAT
qT; &

(%) afz g, v Swwr = ofomw
freer oo T T 998 "X &
ux fafemaem & fafor &0 & fod
s aw foig el o o v d ?
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Tnee, afvae frare aer T
fana swww § oAt (st @0 Wo
qf) : (%) ¥ (9). o g &
g grfaa o @Y E s e
X & A |

Mz { AT 9AW & niw ¥ W

5024. WY W®THRIT Wl : T
femnd st faga & a8 aan= ®1 Fo
7 fF

(%) @ sfoaq  wm 7 & s
A MA@ ¥ e
AT S Fraam & fAg s
®ré T Agve & o 8

(a) afzer, 7t ¥ Ivdad Fowa
FT AT AYT AT A IE T AR
frnfrar a7 forr amam @iw

(w) afz @y, AT TaF FAT FCA
?

Ay

faaf aar frgar siwve & 99
(»it fagwa< wa@) : (%) @ (7).
F=1g faart 7 faast s aur g
Fr & yfumfal 7 @d, 1968
¥ qoera fad #F geae aede &
ag wifas  Gat &7 sqE  fadEw
faar a1 1 o7 stfifei & ge fean
a1 fe T A= F T a7 AT AgaAr AE
FAE R FNTH AT & faeq wEww
fen o s adgme foaqe ang Fee<
1 R I A AT T AT
#1 A Iaw frae & & o=y §
HT TEANT semad fRR Wl AT
fom  foi awr oy G fel
o | T WO O e adEi &
fad vy ST A Fw Ak ¥
¥ qF AT SN awTET |
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ez ik it ¥ fasret v s

5025. st wETNAT WAl ;4T
ferard itz fargar ot 77 T #Y T
war fw

(%) Frag A= & 5 e sy
F gL AT A W ALY F AT
g Al & fedly it T § o
% fawrelt o sqaear A Y W

(@) wragwr a9 2 feow da
fawesft &Y swawar 7 F ¥ §9 W
Y aAg F A fawe ¥ e
ey ¥ f@ s arow fear omn
ar;

(v) Fnag W awd fs @aw 7
faorelt 7 g% & wreor et w oy
sawii ar fawrt afemi F A #
Tf wfomé g R ok

(v) afz g, o 7w ew far & faroref
) sgaeaT F & o7 srafawar &5 v
ZIaA Y AT g ¢

et awr faga warew § go-wat
(st fegvae wem@) : (%) ¥ (W).
1966-67 A AR fagdisor =i #
TRt H Frad w9 a famr I @
21 svafire st s avanft faroreft
Faw & fird gEaye g # A
fem & ag wwifae det & feamat
Ffrft Y AR 9@ 9T SR
Fomars 78 &) facfim GwreEt o
At ®ETTST T W I FAE
fod qaier g o v & s, faoreft
FoWl KA FAWA WA &
SR w1 st i e om e
T UTHT ®Y ww @ faoret fver qrady
ag fafem w7 ¥ ag w@away o awa,
i 7 & %Y v A I RA {
faorsft wre & faera ax fndx g
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IRRIGATION PROJECTS OF ORIESA

5027. SHRI RABI RAY : Will the
Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether he visited Ganjam
district of Orissa during the last
month;

(b) if so, whether he visited some
irrigation projects in the district also;

(c) if so, the present state of affairs
of those irrigation projects; and

(d) the steps which Government
propose to take to complete those

projects ?
THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAK
PRASAD : (a) and (b). Yes, Sir.

He visited Joro-Harbhangi and Goda-
hado Projects in Ganjam District ot
Orissa in January, 1968.

(e¢) and (d). Joro-Harbhangi Pro-
ject. It was suggested to the State
Government that the cost of the dam
on Harbhangi river may be reducea
and some alternative site may also
be investigated. The alternate site
has been chosen by the State and the
investigations arc now in progress.

Godahardo Project : This Project
has already been sanctioned and thc
work is under execution.

SALANDI AND ANANDPUR BARRAGE

ScHEMES IN ORISSA

5028. SHRI S. KUNDU : Will the
Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have re-
ceived any proposal from the Orissa
Government to include Anandpur
Barrage scheme of irrigation in the
annual schemes;

(b) if so, whether Government have
sanctioned it;

(¢) whether this project is a part
of Salandi Irrigation Project and when
the Salandi Project is likely to be com-
pleted.
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(d) whether Orissa Government
have asked for some financial help for
Salandi Project; and

(e) if so, the amount of financial
help asked and whether Government
have sanctioned it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAL
PRASAD) : (a) Yes; Sir.

(b) No; Sir.
examination.

It is under tcchnicul

(c) No; Sir, This project is not a
part of the Salandi Irrigation Projeci.
It is, however, proposed to integratc
both the schemes for maximum benc-
fits. Salandi Project is expected 1o
be completed in 1969.

(d) and (e). Yes; Sir. The Orissa
Government had requested for an ad-
ditional assistance of Rs. 50.00 lakh:
during 1967-68, in addition to
Rs. 220.00 lakhs, already provided.
An additional sum of Rs. 20 lakhs has
since been allocated to the Project.

faeelt & "ReTY e afafaal w)
I & wf wfw w1 g

5029, ® ¥ATW ®;UY® :  FAT
weeq, qftare fadom o A
fawre weft 9z Ty A Fav FET

(¥) wnagaad fefaelt & mgwrr
srars afafadi F afgor faeeft & wfw
gt o faw T F gEn Ty afw
F farar Sfe sowr qamaer T @
78 faar T &5 @R

(@) afz e, o fea-fem afafat
w1 garaer g fear mr g ?

exrean, qfcare fadtom aqr Awda
farwra swrew & I At (st @o o
qf) : (%) 55 afafodt & ¥ gy
gl feelt § oreftr @l o o
ax # feeeit & Fritforr frere & fordt
sifore w< oy vy &, 21 %Y FHTEST
T @ e e &1
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(w) ww wfufeat, forrk o o
TR & fewew F for vd §,
¥ wrw § gur o @y
[qereres & w1 @fed
#wqr L.T. 59168 ] 1

faeel & forg fend wfaam

5030. iy wErCIRwEw : w7 e
Wit faoy  weft 7% A A O AT
.

(%) % qg == § fr fa=rt A
gfea 7 g F wroo feeeft & g
wFy wfR § wRfaa w0 & @@t Ag g
o @ e

(@) =fz g, & @ e @A &
fadr  AwwTg #i® ¥ QT T AT
FR & fod g § wré g I
&

() afzgr, @t 5w @ @Y
1T
(w) afz #dl, A1 99% ¥ 700
?

2.

E7
et aar faga warew | gowal
(o fegvar wena) @ (%) a&A9A
2 AT "ET AIOT I AT A 92
gA7 urT da &1 faard gEr g

(@) & (%) : TowTg "R F
frm s Ffag e A ¥ o
F IR oF gt ErE-iEer
. Frifar g v g o=m o Y
safad amr 7. 55 A wd g AT
TAN TN 4 AT TRT 4T F7 faEmg
Znr o

farer s & wrwrfem wehH

5031. »t wETw weYw g {Tw
HAT g T F1 F0 F4T [F

(%) fam warem # fe-fra
groiegi ® eaafes qvitdi #1 gam
Aoy ¥ P mar g; &
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(@) Gorme awar 9T qEwr W@ v
T qur 7

Iu-NEaT WAl awr faw war (st
qro dwr) ;o (F) faw wamm
T e faarr w1 snfteq fnfreror
frwme (waqom, afeoer  aar
TEWA) 0 w09 wiferww s
& o yvaey sg-gfaar &1 afaw
AT o wifeqsY & g & oy
A fFar g

() fador  frdws  (7dwom,
gifsqft aqr gvv)  ®1 w1t §
HTOF-STALAT FIT FTH-HETEA F FTO0
it A% FATQ Fem F € 3fg sqw
AT Af 352

KHEPaIRs oF FLOOD-AFFECTED BUNDS IN
ConNtAl Sus-DivisioN oF WEST BENGAL

5032, SHRI SAMAR GUHA : Wil
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the
bunds and embankments in the flood-
affected areas of Contai Sub-Division
in West Bengal have been destroyed;

(b) whether it is also a fact that
unless these bunds and embankments
are repaired before the next monsoon,
the cultivation of this area of West
Bengal will be hampered; and

(¢) the steps taken by Government
for ensuring next cultivation in this
flood-affected area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Some of the bunds
and embankments in Contai Sub-Divi-
sion in West Bengal were breached
and damaged duc to cyclonic weather
followed by heavy rains during Sep-
tember, 1967,

(b) Yes, Sir.

(c) The State Government have re-
ported that necessary repair works are
being undertaken through Test Re-
lief Works and also departmentally.
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g et o smpgfee anfew
wifidt ¥ @l afemiet ¥ s e

5033 W 3o Wo W : ¥
W wew s 14 frees
1967 % FTTTHT NETHST 42028
FAT & FE 97 @ A HO K46
fis:

(%) spgfa anfedi aan s faa
anfem anfaat & wt afeadw &< i
o SEA AT TR FTAE
1w §

(@) wavew &y wawe & TuT TT
wpgfer  onfedt & qan 7 segfea
afew anfagt & @wt &1 uW
qfad= afes fear m & &

(m) afxgr, & g@ devmE *1faee
& ford 77 g &7 fau @ M
FyEri % fad ow & faum A
g

waw s fawr § OE-wA
(sheelt gEewE)  (7) afz-arwf,
qaF ATATIHF HIGA, TAAHLT T 477
W q gaE  &T FAY, q4T AVI-
foF gquasew & ST 97 S A
afaw airferar sfeafaq at w£ & (1 feg
e faw e gomfaat &0 anfa 9ard
seqmar &1 qrETfeE deE &
FT0 GgA F1 AL ANICH] T ATIT 97
smgfea  afaat sfefaa Frad e

(@) T@IT 38 GFC FT AT
arit oFfad g wvdr; fag ag fafaa
t & wgfes afagn & aga &
A x alg gd F1afema &7 faa
2

() s 7 ssaAT | AFS ME
€7 ST 1 FTA FATT fa=rand T A7
g
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ko

5034. Y30 Wo 2qTEY : 7T qWTH
www qdr 14 feEwET 1967 ®
FaTTHieT 9T €847 4343 ¥ IAC F
argm H qg qam A FO 40 fF

(%) Fmagaad f&awsegsmen
TAT ATAGTT FT AT FA T HEHAY

@ 8

(w) afz zr, A& a@FCIT @™
AT § AT AEEAGT & FTCNT HT
9aT T g

(w) afz g, @t sewr o g
AT IAFTON W7 wR F oy e
7 ¥ e W 2 Hi

(a) #=1 5@ &1 fawme 3w
it & AT aew dfas sEar &
qT9-ATg AT AFO F foF s
faarg &t ox  sfaforr sgar a7 23
T’

ame ®FWN {awE | 9T-RA)
(ATt sERw gy ) < (%) & () W
am w1 Afg vam F v\r g fr ogg
guar At & faamm @, draa
zforgt F v weAea § 5ve A A1 T
{77 &, w4 zeaTgaas afemrw fase
Z1 w7 A% fem o FaEt §1 wwE
AT AT AT SATEVAT ITET T AT
™ & fm drad qd oF #fufa o,
feg @  wemam qezaEe 4@, mA
fagraar ar | e 2 wdter #rar
LA

(%)
g &

A, TF FH ST FyaT 9%
!

UHTH eI w97 WY

5035. &t HYeg wWEE : T EEH
FEATH HAT IT AT AT FAOU T 6
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IRV TLHTT A TS FE T 74
¥ fog wfad, faem aur w=Ec
ferraa ah @, o # foem
a1 &Y feqr mr @ aEmer ser
TATET & arow ¥ & frEvax,
1967 a% fFadt gaafw aifd| #T
& m g, oy o A€ T
qr ?

aaTe S fawm | Tea-Aal
(wiwelt wetw ng) : TW fawm @
g SO NN (g ¥ §; fommaEe
W wgA @9 & fawrem, vfmai &
frama  (faema) & fewsay,
1967 a% Toq a@TC &1 (99 Thmat
#) gudw fvo 9w garfe & faog &
o R &y &g srefeaw faew-
g AEI 4t | ¥ §CEIE & 99 I
faug & &1 I 7@ 2 |

wit oft ¥t wfe W wely wifa
5036. s Hywg wETR : A7 fawio
s aar gfa #ar g @@ € FO
Fur fF

(%) v wpdy o %Y oqfq 7 oF
ygvE SEIfd TTEW FT AT FT R
yEE g, Wk

(=) afzadi, @t @& 70 FOU
27

formfor, wramm aar qfa waem |
9 Fat (st geww fRg) ¢ (F) A7
(@) @ar®ré s 7@ 2

whiwt st fre-wtad! dag-aaei €t
werT W faan W
5037. st HYwg AAW : 7 fmiw,
smara g g oot 3aEE 1967 F
HATTHET T G847 7836 ¥ IWT
warE # ag TuT w7 S e
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(%) wtidt aur dx-qeer wey-
TTET F) A¥ AT fFaw dw awre
fsd ma §;

() fr e Pt seg-awet
® TR qEE ST & Wy AR
i e

(n) Tafratfer wwei & wriE
W featidt degamer foa g7

fmfor, s et qfe wwrem
e (st geanw fey) ;@ (%)
ATAT g9 a9 GUqweE 9w A @
FdT qug-aTEdl qaar et sog-
qzedl 1 qrifeq dm # Fwr few
SFC §

wadr -

T way s
wE 6

T

TR I 32 36
HAE-HEE 0 82 53
T 114 89

(@) dag-vd  weft a@9qr aTATE
afafadt & semeit A fawfon v,
T W aq@ & fr wwew agelr AT
q7 T § F9AT A€, GWeT @ W
qag-aaedl #1 AT arafea fed o
§ | dEg-AEEdl & 99§y wi
™ aq@ ¥ fF waeg qget AN W @
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T say-waent ¥ g faeaifen (a) whether Government  have
#t_ R i launched a  voluntary disclosure

(4 scheme during the year 1965 in order
to bring out undisclosed income;
FEl Fadr  dive (b) the income disclosed under the
m TR scheme;
T — (c) whether it is a fact that that
U income was subjected to the imposi-
i s tion of income-tax; and
(d) whether it is also a fact that
: . the Income-tax department is assess-
qATHTY L Zu
) « g that income which was deposited
qAH-HEH 97 13 26 with certain firms once again ?
. T THE DEPUTY PRIME MINISTER
E I EA 19 46 AND MINISTER OF FINANCE (SHR!

(MORARJI DESAI) : (a) Yes, Sir.
Two ad hoc Schemes of voluntary dis-
Armie AT &7 959 closure of undisclosed income were in-
b b troduced by the two Finance Acts of

5038. »t wrag wwg : g7y fawio, 1965,
wrarw aar gfa w1 6 JATE 1967 T (b) The income disclosed under

. . . = the first scheme was Rs. 52.18 crores
wﬁ jnq HE?T 1819 T bk and that under the second scheme
T §¥7d § qg a7 F1 FAO TG (0 Rs. 14551 crores.

(%) Armfa waw 7 ofwas § ;qfq (c) Yes, Sir.
= (d) No, Sir. 1t is not assessed once

F1 [T, AL 13,77,401 FAT ? again if the person who had concealed
T AFT TIT 4T | the income, had paid tax under the
. Disclosure Scheme in respect of the

() s@®T admm@  aTAT §5@  concealed incume.

fFamm & ;
(7) mqa wa" 1, afv@e £ Q4
wrafa afgm, aqum 984 fFaqq1 g, 07
(%) =@ waq & @A 9% fFaa
arfes =g g & 7
famfor, smam e qfa "arw w
39 wat (ot gwaw fmg ) 0 (7)
1929-30 ¥ T F N7

fae=t & Av-mYEWT sewaTA

5040. w7 TYWTHENT WOEAT : &4T
mEd, qf@e faem qar mdg
fawm #at oz a7W 1 T w0 fF

(&) 337 7T K1 TH 1T T T
¢ fx frett F frmmardy oAt WY
At g IR g9 50 qre afmt
(&) sz (7) :g=ar usfaq #i T aga whw o A7 §

T 7Y & T AT 9T 9T 7@ A o (7) 71 ww T § fewr @
(9) W& & ST § 1966-67  1A0a AgTmAT I g
F ATU9 67,464 Y90 FT [T AT | () Fa1 "CETC &1 fa=re 594 97
fat w&TT 71 fagaor w@d &7 & aifE
UnaccounNtEp MoNEY g OfrE ¥ 3fam g & I

Will the Minister of FINANCE be

5089. SHRI SHRI CHAND GOEL: (q) Tfr w’ @ A% I wOO
pleased to state : '
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fawr warern § guselt (s @ Wo
afx) : (%) g® e gowai A& A
(AT FT @9 HETO SeqArAT &t
AT d wfus & awa1 &1

(@) srgdz 3wmi qE & 99EH
F fad s #1¢ ffir werg weH
T4 AT |

() o

(9) 9re¥= sv=ai Az A EAT
T3 F7A § TEET AW R

geo) § AETmar

5041. =t wgvaw fag A - am
faar waY gz T &7 g ¥ fF o

(%) Fmag aa 2 feat 1061 7
qTTA FT ATEAT T gAY ATEIT
e 7o & fordt fgamettn #7918 w9 71
w0 g7 frar a1 fred & 7& ¥
are g W fad 9 v Ga fn
T g1 omE

(m) afz zr, A7 =% Fm FT7W
7, ou

(n) #@1 TZAY A1 oATETT A oA
IH WO F 33 FLUS ROT FY 09 i
T4 a1 aaA faar 7

Iq-Rar war agr foe @&t (s
arereont davg ) (F) & (7)o famror
AT Tz 77 T | [qeeTem § Tw
fam w1 dferg weT LT.- 592/268]

farde} A= wwETET IO AT JHA

5042. =t wgww fag wrat
Lk MK SURL

(w) w1 g ww § f§ soerl
@ # dgre fed ud 4w w7 faaaw
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vk fdvlt gmam v ofew W@
§ Mg d@ agT W wT
E&mmt;qu A

(«) afzat, aY oo da & frm
AT AT T T TN 7 farerTor Gy
8 Fq AT F4Y & g 7
@R @ WA AW @
FEaTOTHAT § Tvn St (o vyvdan):
(%) wrdm  aw  fom, WY
feafe %1 o1 7, AT &dg wyA-
e § dare fed @ et qfem
| IRl &1 Ao oRfedt gro famer
FClt & | e fafe #t 8 s
fadwt = wwafedd gy & et &
¥R 7 Ffaat o7 Ierr # fasg-amw
T AT FEATE

(&) wrefm &9 femm & #eT
frafee # fora & fr arfus e
Tl A AT FT ARG TR
Farr & | ag wmew & o lerer 5 at
# wge W dw fom goerd
ety wigAwERt § SenfEa @R
71z feafe ®) d=+ #7 frafa & grm

gfrarr fadtes & adle

5043, it wfrwew araga : w
rareen, aftare faglm aqr arda
fawra w77 A Y w46 fF

(%) s of@r e A
Fa1-44T QAT AT FT G E;

(7) &9 o afauroms mar Teft
aferat JAaT B ITE FAT W W@
aeere & faar  fomg amior o &
A qTAAT & AW 4w, WK

() afz 71, @1 3wy s R 7

Tarecy, aftare fadiem aar A
faera wama § TN, (w0 sivfa
wARET) : (%) TNTRAE U7 ST &
Amar qr 2w & 9 7y qfeerx P
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*mmwaqa‘mﬁrqmmgl
gl yufa & sqEeaTE & qfonw
au favic & &

qfcare frdto s & seara
sreEA

5044. wt wfwew ;agar ;w0
wreen, qftare fadtorr man s
fewr 5 o7 T N gor s R
ofar faem s & e
I safira Y SreTET F €T T FTHT
fority famed 4 #1 w@re w1 fa=
g Forrd o~ o § ar o are #rg
WY aowr 7 § a1 sifaanfem €, srq ot
s @ wmd & 7

wreen, gfea faatvm o i
fawre siwrem § Ton-sat (w0 sivafa
wria) : W g T afed
ay afcare smt afafa o o
fast fafew gemt ox faa &=
g

AUTOMATION IN INCOME-TAx
DEPARTMENT

5045. SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that auto-

mation is being introduced in the
Income-tax Department;

(b) if so, how many Clerks' job
will be done by a wunit of such

machines in cities like, Calcutta, Bom-
bay and Madras; and

(c) the amount of remuneration etc.
which Is being paid to the clerks an-
nually and the expenses which will
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be incurred for the machines for do-
ing the same job including interest,
depreciation and hiring charges and
running expenses ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) As stated
in reply to part (a) of the Starred
Question No. 373 answered in the Lok
Sabha on the 8th June, 1967, the work
relating to tax calculations in salary
cases alone is being done through a
mechanised process through the IBM
and other companies, on payment of
charges. Besides, the computer faci-
lity available with the Central Statis-
tical Organisation is being utilised for
bringing up-to-date the work relating
to compilation of All India Revenue
Statistics by the Directorate of Inspec-
tion (Research, Statistics and Publi-
cations) in New Delhi. Government is
considering how far the facilities
afforded by the Computer System at
important centres can be utilised by
the Income-tax Department for achiev-
ing greater efficiency and bringing
the work up-to-date.

(b) and (c). Do not arise as no unit
of such machines has yet been set up
at Calcutta, Bombay or Madras for the
use of the Income-tax department.

INcOME-TAX ASSESSMENT CASES

5046. SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that as soon
as an assessment is completed, invari-
ably four types of penalty proceedings
under Sections 221, 271(1) (a) and
273 of Income-tax Act are started in
cases where there are some major ad-
ditions;

(b) whether Government are aware
that in all these cases, regular penal-
ties are imposed against which the
assessees have to file appeals along
with the quantum appeal and whether
when there is a reduction in quantum,
automatically there is reduction in
the quantum of penalties; and

(c) if so, whether Government pro-
pose to amend the Act with a view ta
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provide that these penalty proceedings
should be started only after quantum
appeals are disposed of ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI) : (a) and
(b). No, Sir. Penal proceedings under
section 221 are taken for default in
payment of tax, while those under
section 271(1) (a) are taken for failure
to file return of income, without rea-
sonable cause, and those under section
273 are taken for filing false estimate
of income for payment of advance tax.
The proceedings relate to different
types of default and are not necessari-
ly levied in all cases of major addi-
tions. Nor is there any automatic
reduction in penalties on reduction in
quanium in appcal,

(c) Does not arise.

DEFERRED ANNUITY POLICIES

5047. SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that rebate
is not allowed to an Hindu undivided
Family on deferred annuity policies
while the same is allowed in the case
of an individual;

(b) whether it is a fact that there
is no distinction in the matter of al-
lowance of rebate in respect of other
types of Insurance policies to an in-
dividual or Hindu Undivided Family
under the Income-tax Act; and

{c¢) it so, the steps proposed to be
taken to remove this anomaly and en-
able the Hindu Undivided Family to
have the benefit enjoyed by the indi-
vidual in the matter of a deferred
policy ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) Yes,
Sir. An individual who pays any sum
under a contract for a deferred an-
nuity on his life or on the life of his
or her spouse, is entitled under the
provisions of the Income-tax Act, 1961
to_a deduction, in the computation of

CHAITRA 5, 1890 (SAKA)

2894

Writien Answers -

his total income, of a specified per-
centage of the qualifving amount ot
such payment. This deduction is not
available in respect of sums paid by a
Hindu undivided family under a con-
tract for a deferred annuity on the life
of a member of the family.

(b) Yes, Sir. Sums paid under
various types of insurance policies on
life qualify for tax relief in the case
of both individuals and Hindu undi-
vided families,

{c) No steps can be taken at present
as the provisions for individuals and
Hindu undivided families are statu
tory,

InsTRUCTIONS TO INcOME TAx OFFICERS
FOR CORRECT ASSESSMENT OF INCOME~

TAx
5048. SHRI BENI SHANKER
SHARMA : Will the Minister of

FINANCE be pleased to state :

(a) whether it is a fact that the
duty and responsibility of making a
correct assessment under the Income-
tax Act has been cast on the Income-
tax Officers specially appointed for the
purpose;

(b) whether it is also a fact that
Departmental Circulars or instruc-
tions have been issued to the said
officers to have the draft assessments
over certain amounts approved by the
Inspecting Assistant Commissioner of
Income-tax and Commissioners of In-
come-tax in certain cases for which
there is no authority or provision in
law; and

(¢) if so, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) and (c). No such instructions
had been issued by the Central Board
of Direct Taxes. However, some of

to submit the draft assessment orders
in certain categories of cases to Ins-
pecting Assistant Commissioners of
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Income-tax for approval. The Com-
missioners of Income-tax have been
asked to withdraw all such instruc-
tions issued by them.

Gowp ConrFmscaTen FroM B.OAC.

PLANE
5049. SHRI CHENGALRAYA
NAIDU : Will the Minister of FIN-

ANCE be pleased to state :

(a) whether the B.0O.AC, have
challenged the Government's decision
regarding the confiscation of gold
carried by them on the 14th September,
1967 and are filing the suit in inter-
national court; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The Gov-
ernment has no information on this
point,

(b) Does not arise,

Jawanar Dam ProJECT

5050. SHRI CHENGALRAYA
NAIDU :

SHRI DEIVEEKAN :
SHRI ANBUCHEZHIAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the
Chambal Control Board has urged the
Central Government to allocate addi-
tional funds over and above the State
Plan for Jawahar Dam Projcet; and

(b) if so, the reaction of Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The ques-
tion of providing additional funds, over
and above the State Plan ceilings, for
this project, was considered by the
Chambal Control Board recently and
it has been decided that the Central
Water and Power Commission should
look into the progress of works and
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assess the requirements of additional
funds.

DenNTAL CLINICS
5051. SHRI CHENGALRAYA
NAIDU Will the Minister of

HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the
Dental Council of India has recom-
mended that schemes pertaining to
the cstablishment of Dental Clinics
should be centrally sponsored during
the Fourth Plan;

(b) whether it is also a fact that
the Council has urged the Government
to form Dental Cells at the Centre and
in States; and

(c) the other suggestions made by
the Council and Government's reac-
tion thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a)
Yes, but the schemes have not been
classified as Centrally Sponsored, They
will be in the State Sector.

(b) Yes. There is already a dental
cell at the Centre. It is for the State

Governments concerned to set-up such
cells in the States.

(¢) Therc are no other suggestions.

Cem.ine or Prices or Essentian Com-
MODITIES TN WEST BENGAL

5052, SHRI DEIVEEKAN :
SHRI ANBUCHEZHIAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that West
Bengal Government have fixed a ceil-
ing on essential commodities in West
Bengal;

(b) if so, the date from which it will
take effect;

(¢) whether this decision will help
g: checking the rise of prices in the
tate;
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(d) whether the West Bengal autho-
rities have asked for more funds; and
(e) if so, the reaction of Govern-
ment thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (e). In-
formation is being collected and will
be supplied shortly.

RecruitmieNT RuLes v ALy INpia Ins-
TITUTE OF MEDICAL SCIENCES

5053. SHRI k. K. AMIN :
SHRI S. M. BANERJEE :
SHRI D. R. PARMAR :
SHRI RAM SEWAK YADAV :
SHRI MOHAN SWARUP :
SHRI KIKAR SINGH :

SHRI N. SREEKANTAN
NAIR :
SHRI RAMACHANDRA J.

AMIN :
SHRI P. N. SOLANKI :
SHRI ONKAR LAL BERWA :
SHRI UMANATH :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether any recruitment rules
exist in the All India Institute of
Medical Sciences;

(b) if so, whether the same have
been circulated amongst the emplovecs
of the hospital;

(¢) If not. the reasons thercfor; and

(d) whether Government propose
to lav a copy of the same on the Table
of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 8. MURTHY) : (a)
and (b). Pending the approval of the
Central Government, the Institute has
framed a set of Recruitment Rules,
coples of which have been supplied to
the Welfare Officer, Labour Officer and
Secretaries of the Staff Committees of
the Institute for the information of the
employees;
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(¢) Does not arise.

(d) A copy of the Recruitment Rules
will be placed on the Table of the
Sabha, as required under sub-section
(3) of Section 28 of the All India Ins-
titute of Medical Sciences, Act 1956,
after Central Government's approval.

FERTILIZERS AND CHEMICALS TRAVAN-
CORE LTD.

5054. SHRI R, K. AMIN : Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the
Fertilisers and Chemicals Travancore
Ltd, is not working to full capacity
due to lack of sulphur; and

(b) whether Government have not
permitted the company to make this
purchase of sulphur on its own and if
50, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
fa) No, Sir.

(b) Does not arise.

O rrom KaroL AND Navacam O
AREAS

5055. SHRI D. R, PARMAR: Wili
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that there
is a bright prospect for producing
lubricating oil from the natural oil of
Kalol and Navagam oil areas;

{b) whether it is also a fact that a
party interested in Petro-chemical
products has asked for permission to
instal a plant for producing lubrica-
ting oil from the oil products of these
areas; and

(¢) if so, the action taken by Gov-
ernment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :

(a) No, Sir.

(b) No, Sir.

(c) Does not arise,
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SecoNp O REFINERY I GUJARAT

5056. SHRI D. R. PARMAR: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to establish another
oil refinery in Gujarat State in view
of increased capacity of Gujarat Oil
field areas; and

(b) if so, the stage at which it
stands and the location where it is
likely to be established ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) No, Sir.

(b) Does not arise,

Om. rrom PERsiAN GuULF

5057. SHRI NITIRAJ SINGH CHAU-
DHARY Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether production cost of oil
in Kuwait and Persian Gulf is 6.26
cents and 15 cents per barrel, respec-
tively;

(b) the rates at which the oil is
imported into India; and

(c) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Government have no reliable in-
formation on this point.

(b) The price paid at present for
Light Iranian crude is $1.4 per barrel
as against the posted f.o.b. price of
$1.79 per barrel and for Kuwait crude
$1.34 per barrel as against the posted
fo.b. price of 1.589 per barrel.

(¢) The import prices are the best
that have been secured in negotiation
with the oil companies.
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ALL INDIA GUJARAT TRIBAL WELPARE
CoMMITTEE

5058. SHRI J. N. HAZARIKA :

SHRI RAMCHANDRA J.
AMIN :

SHRI ONKAR LAL BERWA:
SHRI UMANATH :

SHRI P. N. SOLANKI :
SHRI KIKAR SINGH :

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether any grants are being
given to the All-India Gujjar Tribal
Welfare Committee  ( Registered)
whose Headquarter is at Dehradun
(UP.); and

(b) if so, how much ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE| (SHRIMATI PHULRENU
m,A) : (a) No.

(b) Does not arise.

DocTors ATTACHED TO DEFENCE EsTA-
DLISHMENTS
5059. SHRI S, M, BANERJEE : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to siate:

(a) whether the Doctors attached to
Defence  Establishments  will be
brought under the Central Govern-
ment Health Scheme;

(b) if so, the reasons therefor; and

(¢) whether the Defence Ministry
have agreced to this proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) to (c). On the assumption that
the refercnee is to the Central Health
Service and not to the Central Gov-
ernment Health Scheme, the position
is that, at the instance of the Ministry
of Defence, to relieve the shortage of
Medical Officers in the Ordnance Fac-
tories hospitals, the proposal to
include the posts of Medical Officers
in the Ordnance Factories in the cadre
of the Central Health Service is under
examination.
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IssuE or CERTIFICATES ™0 GOLDSMITHS

5060. SHRI S. K. SAMBANDHAN :
Will the Minister of FINANCE be
pleased to state:

(a) whether the issue of certificates
to goldsmiths to resume their profes-
sion is connected with the repayment
of loan advanced to them;

(b) if so, whether any representa-
tion has been received from the Asso-
ciation of Goldsmiths to exempt those
who paid back the loan with interest;
and

(c) if so, the action taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAI): (a) Govern-
ment have advanced loans to State
Governments/Union Territories for

disbursement to displaced goldsmiths
in connection with their rehabilita-
tion. With the withdrawal of the
14-carat restriction under the Defence
of India (Fourth Amendment) Rules,
1966, a provision was made that even
those goldsmiths who had received
rchabilitation loans could obtain certi-
ficates to work as goldsmiths provided
such loan was repaid within the period
specified. This period, which expired
on 31-5-1967 could, in hard and deserv-
ing, cases, and on sufficient cause being
shown, be suitably extended.

(b) Those of the goldsmiths who
repaid the loans with interest within
the prescribed period and applied for
certificates were granted the same.
The question of any representations
from them, therefore, did not arise.
Representations have, however, been
received to either waive recovery of
these loans or to permit the goldsmiths
to resume their old profession while
the repayment of the loan was still
pending.

(c) The loans and other rehabilita-
tion benefits were intended to help the
goldsmiths to settle in alternative
vocations. The Government's policy
in this regard continues to be to en-
courage the displaced goldsmiths to
stick to their new voecations. The
representations received have been
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considered in this background and
the Government are of the view that
no justification exists to permit the
goldsmiths to revert to their profes-
sion and at the same time allow them
to continue to enjoy the benefits of
the rehabilitation schemes.

PrrmARY HeALTH CENTRES IN  ORISSA

5061. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state :

(a) the amount actually allocated to
the Orissa Government for opening
primary health centres in the State
during 1966-67 and 1967-68 and amount
proposed to be given in 1968-69; and

(b) the number of such centres set
up so far and proposed to be opened
during 1968-69 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) A sum of Rs, 8155 lakhs was
released to the Orissa Government for
all health schemes including construc-
tion of buildings for primary health
centres during 1066-67. As assistance
was released for a group of health
schemes, the amount specifically allo-
cated out of the total sum of Rs. 81.55
lakhs for primary health centres is
not readily ascertainable,

A sum of Rs. 24.25 lakhs has been
released to the Government of Orissa
for construction of buildings for pri-
mary health centres during 1067-88.

The allocation for the construction
of buildings for primary health cen-
tres out of a tentative total provision
of Rs. 200 lakhs for all health schemes
in Orissa during 1968-60 has not yet
been finalised.

(b) 301 primary health centres have
so far been established in Orissa
against 314 Community Development
Blocks. 13 primary health centres are
proposed to be established in the
remaining 13 Community Develop-
ment Blocks during 1968-69.
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Drouant v ORISSA

5082. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of
FINANCE be pleased to state:

(a) whether the Orissa Government
have sent its reports about the loa:
of crops in 1967-68 drought in nine
districts of the State;

(b) if so, the mssessment thereof;

(¢) whether Government  have
taken any steps to render assistance to
the State Government for meeting the
drought situation; and

(d) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI) : (a) and (b).
The Government of Orissa sent a pre-
liminary report in November, 1967 re-
garding drought conditions in certain
areas of the State on account of inade-
quate rainfall during the months of
September—QOctober, 1967. The State
Government have not yet furnished
their final assessment regarding loss to
Crops.

a
(c) and (d). The actual expendi-
ture on drought relief measures is
being taken into account in releasing
nssistance to the State Government to-
wards their expenditure on approved
items of relief of natural calamities,
including floods and cyclone,

INSTALLATION OF CoBALT BEAM
TraeErary UNtT AT NAGPUR

5063. SHRI DEORAO PATIL: Will
the Minister of HEALTH, FAMILY

PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:
(a) the number of Cobalt Beam

Therapy units under Colombo Plan
Capital Aid Programme reccived in
India and the number out of them
installed so far;

(b} whether it is a fact that there
is no hospital for cancer treatment by
Cobalt Beam ‘Therapy within the
radius of about 500 miles around Nag-
pur;

(¢) whether it is alse a fact that
the Members of Parliament from
Maharashtra and Madhya Pradesh
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Therapy unit at Nagpur in the Mayo
Hospital; and

(d) if so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) 22 Cobalt Beam Therapy Units
have been received so far under the
Colombo Plan Capital Aid Programme
and all of them have been installed.

(b) Facilities for such treatment arc
available around Nagpur at Bombay,
Kanpur, Hyderabad, Ahmedabad and
Miraj.

" (c) Yes
_.(d) The matter will be considered
in the context of competing demands
from wvarious centres,

PENOR PROJECT IN MAHARASHTRA

5064. SHRI DEORAO PATIL : Will
the Minister of TRRIGATION AND
POWER be pleansed to state:

(n) whether Government
cleared the detailed report
Pench Project of Maharashtra;

(b) if not. the reasons for the delay;
and

(e) the c¢stimated cost thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Not yet, Sir.

(b) Some of the inter-State aspoects
regarding sharing of  waters, sub-
mergence cic. remain to be  settled,
Replies to Central Water and Power
Commission's comments on the various
technical aspects are also awaitea
from the Stale Government,

(c) The estimated cost of the Pench
Hydro-clectric project is Rs. 2%
crores.

CLEARANCE TO IRRIGATION PROJECTS

5065. SHRI DEORAO PATIL: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Upper Wardha, Upper
Painganga and Upper Tapi irrigation
projects have been cleared;

(b) if so, the estimated cost there-

have

of the

have requested the Central Govem-ﬂo! and area to be irrigated by the each

ment to locate the Cobalt

Beam project; and
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(c) when the work on these pro-
jects is likcly to start?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD) : Not yet, Sir. g

(b) The estimated cost and area
benefited by each of these projects are
indicated below :

Estima-  Benefit

Name of Project ted (lakh
cost acies)
(Rs.
crores)
Upper Wardha 16-96 1-88
Upper Painganga 32:06 2:58
Upper Tapi 12-48 137

(c) Does not arise.

SMALL SAVINGS ScHEMES IN  RURAL
ARngas

5066. DIt KARNI SINGH : Will
the Minister of FINANCE be pleased
to state whether the small  savings
schemes have achieved the  targets
in rural arcas and the year-wise
amounts accrucd during the last five
yvears ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Scparate figurcs
of small savings collections for rurai
arcas arc not maintained. The All-
India estimates of small savings col-
lections and the actual net collections
during ecach of the last five years are
however as follows :—

(Rs. crores)
S I Bn&get Actual
Estima-  collec-
tes tions
1962-63 . . 105 7293
1963-64 . i 105 127-54
1964-65 . 125 12977
1965-66 135 152-50
1966-67 135 118-95

FERTILIZER PROJECT IN INDIA
5067. SHRI SRINIBAS MISRA: Wil

the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
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the reply given to Unstarred Question
No. §372 on the 21st December, 1967
and state:

(a) whether French-Polish Consor-
tium proposal for a fertilizer project

in India has since been received;
and

(b) if so, the details thereof and
reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) The detailed proposal has not
yet been received.

(b) Does not arise.

AMERICAN Loor

5068. SHRI SRINIBAS MISRA :
Will  the Minister of HEALTH
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

[a)_ whether it is a fact that the
American loops used in this country
have been found to be defective;
and

(b) if so, the remedies Government
are contemplating to remove these
defects,

THE MINISTER OF STATE IN THL
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRA-
SEKHAR) : (a) No. The Lippe's loop
which is being used in the Family
Planning Programme is being manu-
factured in India and is of the best
comparable quality,

(b) Does not arise.

ProbucTION OF FERTILIZRS

5069. SHRI JYOTIRMOY BASU :

SHRI K. M. ABRAHAM :
SHRI UMANATH :
SHRI B. K. MODAK :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) the actual outcome of fertilizer
Team headed by Shri Sivaraman to-
wards production of [fertilizers; and
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(b) whether there is any scheme for
the following :—
(i) Coal based fertilizer; (ii)
heavy oil based fertilizer (partiai
oxidization (process); and (iii)
fertilizer production out of coke
oven gas?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) The fertilizer team went abroad
to explain the policy of Government
in regard to foreign investment in
fertiliser industry, Thereafter some
foreign investors gave proposals to
establish fertiliser factories either by
themselves or in association with
Indian entrepreneurs.

(b) (i) Detailed studies are being
made with reference to the feasibility
and economics of coal-based fertili-
ser plants. (ii) & (iii) There are no
new schemes at present under consi-
deration.

IMpPORT OF LUBRICATING OIL BY INDIAN
O1L CORPORATION

5070. SHRI MADHU LIMAYE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the
Indian Oil Corporation have reccn_tly
imported oil in bulk by using foreign
tankers and paid foreign exchange
therefor;

(b) whether it is also a fact that
the Shipping Corporation of Ind.ia_ has
got tankers of its own and was in i
position to make these available 1o
the Indian OQil Corporation for which
payment would have had to be made
in Indian Rupees only;

(c) if so, the reasons for wusing
foreign tankers and shipping compa-
nies;

(d) the loss involved in foreign
exchange; and

(e) whether the Shipping Carpo_ra-
tion of India has protested against
this policy of the Indian Oil Corpora-
tion ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) to (¢). The Indian OQil Corpora-
tion have imported lubricating oils
in bulk by using foreign tankers. This
has been done under the existing
procedure only after obtaining a
certificate issued by the Ministry of
Transport regarding non-availability
of suitable Indian Flag Vessels. At
the time of chartering the aforesaid
forcign tankers, the Shipping Corpora-
tion of India did not have any tankers
to meet the specific needs of the
Indian Oil Corporation.

(d) and (e), Do not arise.

PurcHAsEs BY INDIAN OmL  CORPORA-
TION

5071. SHRI MADHU LIMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the
Indian Oil Corporation have been pay-
ing prices 15 to 20 per cent higher
for the purchases made in this coun-
try;

(b) whether it is also a fact that
the same products are being supplied
at 15 to 20 per cent less prices to
some other Government and semi-
Government Departments and organi-
sations by the samc parties as are
supplying the products to the Indian
Qil Corporation:

(¢) whether any inquiry has
ordered: and

been

(d) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) The Indian Oil Corporation are
making their purchases on the basis
of public tenders.

(b) to (d). No enquiry has been
ordered to establish the comparative
purchase prices paid by different orga-
nisations vis-a-vis those paid by the
Indian Oil Corporation.
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Mvsore ErecTRo-CHEMICAL  WORKS,
RAJAJINAGAR, BANGALORE

5072. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have re-
ceived any complaint about Mysore
Electro-Chemical Works, Rajajinagar,
Bangalore in regard to evasion of
excise duty, income-tax and drawals
from banks on false representations;

(b) whether any proof by way of
photostats has been given;

(c) whether any inquiry has been

orderd into the allegations; and

(d) if so, the results thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARJI DESAI) (a) and (b).
A complaint containing certain allcga-
tions against the Managing Director of
Mysore Electro-Chemical Works, Raja-
jinagar, Bangalore, along with photo-
stat copics of certain documents, has
been received through a Member of
the Parliament,

(¢) and (d). The concerned autho-
rities have been asked to make en-
quiries into the allegations, These en-
quiries are in progress.

we weqafagl oo IuTEw g et
LECL
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CAvustIc SopA PRODUCTION

5074. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total quantity of caustic
soda produced in the country and the

total requirements of the industries in
India;

(b) whether there is any surplus
quantity available for export; and

(c) if so, whether any steps have
been taken to explore the markets
for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) According to the Alkali Manufac-
turers’ Association of India, the pro-
duction and demand for the period
1967 to 1969 will be as follows :

(Quantity in *000 tonnes)

1967 1968 1969
Production . 252 305 340
Demand . 284 304 126

(b) It is anticipated that from 1968
there will be an annual surplus of



Written Answers MARCH

2911

a few thousand tonnes of caustic soda
which will be available for export.

(c¢) The Alkali Manufacturers'
Association of India has been studying
the possibility of exports. Certain
suggestions have been made and these
are under examination,

BALANCE OF PAYMENTS

5075. SHRI R, S. VIDYARTHI :
Will the Minister of FINANCE be
to state:

(a) the details of the measures an-
nounced by the U.S., Government tlo
improve their balance of payments;

(b) whether Government have stu-
died them and their direct and in-
direct repercussions on India; and

(¢c) if so, the measures taken by the
Government of India to neutralise the
adverse effects of this announcement ?

THE DEPUTY MINISTER AND
MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : (a) The measur-
es announced by U.S. Government to
improve the balance of payments posi-
tion by some $3,000 million include
(i) a cut of $1,000 million in the U.S.
investment abroad, (ii) saving of $500
million on foreign borrowing from
financial institutions in U.S., (iii) eco-
nomy of $500 million in Government
cxpenditure abroad in the field of
forecign aid and defence, (iv) u.s.
citizens to restrict tourists’ outlay by
$500 million and (v) formulation of a
programme to increasc U.S. trade sur-
plus by $500 million,

(b) and (c). It is too carly to assess
the effects of these measures on the
Indian economy because the imple-
mentation of some of the measures
requires negotiation and legislation by
the U.S. and it would take time. The
situation is, however, being watched.

Sitven sEIZED FroM A KUTCH VILLAGER

5076. SHRI DEVEN SEN: Will the
Minister of FINANCE be pleased to
state :

(a) whether it is fact that about-
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two weeks ago, 60 silver bars worth
about ten lakhs of rupees was un-
earthed in a Kutch village;

(b) whether it is also a fact that
majority of the smugglers are from
Pakistan, who are arrested for the
infringement of passport regulations
and are lightly dealt with;

(¢) whether it is further a fact that
many country crafts powered with
diesel engines are not fishing boats
but arc cngaged in smuggling; and

(d) if so, whether Government pro-
pose to make an investigation into the
matter and take steps to combat smug-
gling ?

THE DEPUTY PRIME MINISTER
AND MINISTER OQOF FINANCE
(SHRI MORARJI DESAI): (a) On
15th February, 1968 the Customs offi-
cers with the assistance of Police
officers recovered 69 bundles contain-
ing silver weighing 2084 kgs. valued
al about Rs. 10,92,000/- from the sca-
shore near the village Bombhadi, 45
kilometers west of Kutch-Mandvi,

(b) It is not known whether majo-
rity of the smugglers operating on the
western coast of India are from
Pakistan, buf it is a fact that in the
recent past some Pakistani  vessels
were seized and a number of Pakis-
tani nationals were apprehended for
unauthorised entry into India on thc
Kuteh coast and also for suspected
smuggling activities. Appropriate ac-
tion is being taken against them for
violation of the Customs law and also
of the passport regulations by the con-
cerned authorities. Out of 443 persons
apprehended for unauthorised entry
into India in the Kutch area between
3rd and 25th February, 1868, 64 per-
sons have so far been tried and con-
victed for illegal entry into India.

. (¢) Some mechanised vessels osten-
sibly on fishing errands have been
found to be engaged in smuggling.

(d) The Government are already
scized of the matter and all agencies
concerned with prevention of smug-
gling are alert.
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FErRTnLYZPR CORPORATION OF INDIA,
NANGAL

5077. SHRI YAJNA DATT SHAR-
MA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the industrial relations
in the Fertilizer Corporation of India,
Nangal are deteriorating due to anti-
labour activities of the management;

(b) whether it is a fact that the
grades of the Officers’ cadre have been
revised four times during the last
two years but those of the low paid
staff have not been enhanced; and

(c) if so, the steps taken by Gov-
ernment in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU-
RAMAIJAH) : (a) and (b). No. Sir.

(c). Does not arise,

FERTILIZER CORPORATION AT NANGAL

5078. SHRI YAJNA DATT SHAR-
MA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it is a fact that the
management of the Fertilizer Corpo-
ration, Nangal have not accepted the
workers' demand for the payment of
bonus; and

(b) il =0, the steps taken by Gov-
ernment thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU-
RAMAIAH) : (a) The Management
has paid bonus to the workers accord-
ing to the Payment of Bonus Act, 1965
and under the management’'s Produc-
tion Bonus Scheme,

(b) Does not arise.

TrRAMWAYS IN CALCUTTA
5079. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state ;

(a) whether it is a fact that the
authorities of the Calcutta Tramway
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Co. Ltd. have proposed to the West
Bengal Government to hand over the
Tramway to the Indian Government;
and

(b) if so, the reaction of Govern-
ment thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Government
have not received any such preposal

(b) Does not arise.

VARIATION OF PAY SCALES IN DIFFERENT
Wing or 1.O.C.

5080. DR, RANEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether it is a fact that differ-
ent wings or divisions in the Indian
Qil Corporation get different scales of
pay and emoluments: and

(b) if so, the steps taken to rectify
the anomalies in respect of pay scales
etc. ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU-
RAMAIAH) :(a) and (b). Yes, Sir.
The disparity in the pay scales etc,, has
existed since the time the two Divi-
sions of the Corporations were func-
tioning as scparate companies, viz.
the Indian Oil Company Limited, and
the Indian Refineries Ltd., prior to
their merger to form the Indian Oil
Corporation Limited. Efforts have
been made to bring about uniformity
in the rules of the two Divisions of the
Corporation. Pay scales of officers
have been almost fully rationaliged.
Pay scales of employees, who are
covered by the definition of ‘workmen’
under the Industrial Disputes Act, are
covered by bipartite gettlements be-
tween the Management and the Em-
ployees’ Unions. The need for remev-
ing disparities, wherever possible, is
kept in view in settlements with the
Unions.
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INDIAN O CORPORATION

5081. DR. RANEN SEN : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether it is a fact that in
January, 1968 the management of the
Indian Qil Corporation met the Trade
Union leaders of the employees of the
Indian Qil Corporation and discussed
about some outstanding grievances of
the employees including dismissal of
Union leaders;

(b) if so, the result thereof; and

(c) the action taken to remove the
grievances of the employees?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH) : (a) Yes, Sir,

(b) and (c). The Union leaders pres-
sed for any lesser punishment than
termination of the services of two
employees and for cancellation of the
reversion order of another employce.
The Management explained their
view-points in support of the action
taken against those employees,

Cope or CoNpuct ror CHAIRMAN OF
COMMERCIAL BANKS

5082. SHRI JYOTIRMOY BASU:
SHRI 5. N. MAITI:

Will the Minister of FINANCE be
pleased to state:

(a) whether any Code of Conduct
has been prescribed for the Chairmen
of Commercial Banks under the pro-
posed Social Control of Banks and if
s0, the broad outlines thereof;

(b) whether Government are aware
that on the 8th February 1968, a
party was arranged at Ashoka Hotel,
New Delhi for the Chairman of the
United Commercial Bank Ltd. for
which large amounts were collected
by the Assistant General Manager
and the Managers of the Bank from
about 300 Constituents of this Bank,
mostly borrowers; and
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(e) if 0, Government's
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI) : (a) Apart
from certain qualifications and  dis-
qualifications for the Chairmen of the
banking companies stipulated in
clause 3 of the Banking Laws
(Amendment) Bill, 1967 introduced in
the House on the 23rd December
1967, no other code of conduct has

been prescribed.

(b) and (c). 248 hosts, including a
few borrowers and depositors of the
United Commercial Bank, are reported
to have arranged a reception for the
new Chairman of the United Com-
mercial Bank., It is understood that a
sum of Rs. 50 per head was contri-
buted by each host. The Government
has no information that large amounts
were collected by officers of the bank
or that any breach of the bank's ser-
vice rules was committed by them.

reaction

Loans FrroMm RESERVE BANK oF InDIA
FOR KErALA HaNDLOOM INDUSTRY

5083. SHRI C. JANARDHANAN :
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived any representation from the
Kerala Government for more loans
and liberalisation of existing financial
assistance from the Reserve Bank of
India for handloom industry; and

(b) if so, the action taken by Gov-
ernment in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No,
Sir.

{b) Does not arise,

CANCELMTIBN oF SaLes TAx oON
HanprLoom Goobs

5084. SHRI C. JANARDHANAN :
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived any representation from the
Kerala Government and some other
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State Governments regarding the can-
<ellation of Sales tax on Handloom
goods in Maharashtra as one of the
means to promote Handloam industry;
and .

(b) if so, the action taken
Government in the matter ?

by

' THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE

(SHRI MORARJI DESAI): (a) No.
Sir.

(b) Does not arise.
SETTLEMENT PETITIONS FIELD WITH

CommissioNErs oF Income-TAx, M.P.

5085. SHRI G. C. DIXIT : Will the
Minister of FINANCE be pleased to
state ;

(a) the number of settlement peti-
tions filed under Section 271(4-A) of
the Income-tax Act, 1961 during the
last two years before the Commis-
sioners of Income-tax, Madhya Pra-
desh, month-wise along with the
number of petitions disposed of and
pending finalisation;

(b) the reasons for the delay in dis-
posal of the cases; and

(c) the steps Government propose
to take to expedite the early disposal
of these cases?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
{b). The information is being collect-
ed and will be laid on the Table of
the House.

(c) Instructions are being issued to
Commissioners of Income-tax for the
expeditious disposal of these cases.

ELECTRIFICATION OF MADHYA PRADESH
Viiraces

5086. SHRI G. C. DIXIT : Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the number of villages in
Madhya Pradesh selected by Govem-
‘ment for electrification;
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(b) the progress achieved so far in
this regard;

(c) the amount of assistance given
by the Centre to this State during
1967-68; and '

(d) when this work is likely to be
completed.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). Since 1966-67,
it has been decided that rural electri-
fication schemes should be re-oriented
with a bias towards energisation of
pump sets. Earlier, the State Elec-
tricity Board had programmed for the
electrification of 318 villages during
1967-68. Because of the shift in em-
phasis in rural electrification schemes
towards energisation of pump sets,
only 98 villages have been electrified
during 1967-68 up to 31-12-1967, the
total number of villages electrified up
to 31-12-1967 being 1380. The total
number of pump sets/tubewells gner-
gised up to 31-12-1967 is 14,280 as
compared with 7309 up to 31-3-1966.
An amount of Rs. 217 lakhs has beén
allocated as Central assistance for
rural electrification in Madhya Pra-
desh for the year 1967-68. Because of
the emphasis in rural electrification
schemes on energisation of pump sets
and also since the allocations for rural
electrification for 1968-60 and for the
Fourth Plan have yet to be decided, it
is difficult to indicate any definite
programme for the electrification of
the remaining villages.

INcomeE TAX COLLECTION FROM MADHYA
PRADESH

5087. SHRI G, C. DIXIT : Will the
Minister of FINANCE be pleased to
state :

(a) the total Income-tax collections
from Madhya Pradesh during ° the
years 1966-67 and 1967-68 so far; -

(b) the arrears of Income-tax accu-
mulated so far; and

(c) the steps taken to realise them ?

THE DEPUTY PRIME MINISTER
AND MMINISTER OF FINANCE
(SHRI MORARJI DESAI): (8) The
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information is as under :—

Year Income-tax
collections
196667 . . Rs. 13,17 lakhs
1967-68 (upto
29-2 1968) . Rs. 844 lakhs

(b) The arrears of Income-tax as
on 28th February, 1968 amounted to
Rs. 1,467 lakhs,

(c) All steps provided in law are
being taken on the facts and circum-
stances of each case,

DePoSITS WITH SCHEDULED BANKS

5088. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
state :

(a) the number of Scheduled Banks
operating in the country at the end of
December, 1967 and the total deposits
of these banks; and

(b) the amount of their
deposits and time deposits
tively ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI) : (a) and
(b). As on 31st December 1987, there
were 85 scheduled banks, 73 commer-
cial and 12 state cooperative banks,
operating in the country. Their total
deposits on that date comprising de-
:l-i:and and time deposits, were as be-
ow i—

demand
respce-

(Rupees in crores)

Demand  Time Total
Deposits  Deposits
Scheduled
commercial
Banks . 1,840-79 2,032-70 3,873-49
Scheduled
State co-
operative
banks 43-81 72-38 116:19
All sche-
duled
banks . 1,884-60 2,105-08 3,989-68

ForREIGN BANKS

5088. SHRI HEM RAJ : Will the Mi-
nister of FINANCE be pleased to
state :
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(a) the number of the Zforeigh
banks operating in the country and
the amount of their deposits, both de-
mand as well as time; and

(b) the nature of control exercised
by the Reserve Bank of India?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) There
are at present 13 foreign banks ope-
rating in India. ‘The deposits of these
13 banks as on 8th March 1968, classi-
fied as demand and time deposits are
as follows :

Demand Deposits R. 152:03 crores
Time Deposits Rs. 255-73 crores
TotAL Rs. 407-76 croies.

(b) Under the powers conferred on
it by the Banking Regulation Act
1949, the Reserve Bank of India exer-
cises the same type of control over
foreign banks as it does in the case
of Indian banks.

ADVANCES MADE BY BANKS

5090. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
state :

(a) the amount of advances made
by the scheduled banks to different
categories of business, both for indus-
try and agriculture, up to the end of
1967; and

(b) the amount of advances made
by the foreign banks to the above
categories till the end of 19677

THE DEPUTY PRIME MINISTER
AND MINISTER.. OF FINANCE,
(SHRI MORARJI DESAI): (a) and
(b). The figures as at the end of 1967
are not available, The latest data as
on the 31st March, 1967 are as fol-
Tows :

(Rs, in crores)

Advancesto
P US—

Industry Agricul-
ture

All scheduled com-
mercial banks, in-
cluding forelgn

banks . .
Foreign banks

B
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A further breakdown of these figures
by categories of business is being ob-
tained from the Reserve Bank and
will be placed on the Table of the
House in due course.
Fore q3w & wEwt & fog faorst
Lo

5091. st T oo : a7 fowrf
o fega st az aam f o FW
fF -

(%) gy a3 F foq faorelt
e oy & &g qa=we fx 7 1967-
68 7 fray smaza g faer 4,

(=) wa7 & fFaq oz qal qT
gaft & 7§ 9z fead awa T
L1 £

(1) z& wa@wa & fam faas am-
7q 9@ HAT FT foq A0 F I A
I &0 & fod ffae smaga-wats
#t faoet & 7% aqr fRaAl &1 A
et &t @t 8 7

fewrf et fage swren § 9w
w0t (st fageat waR): (¥) foem
Famge faweft 7 faard wfafa #
1967-68 ¥ TXTIT 15 HIA, 1968 TF,
fralt Fepuijoedi & fod faoreft #3-
FET ¥ grafad 1334 AT 97
T T 4

(&) foem faoelr feard afafy 7
1138 ¥T4EH qal ®T JYAT &rHa
2 &1 #1T 135§ FEHIL F far |

(7) 1967-68 ¥ ad ¥ Frum,
15 W<, 1968 %, 1104 %4l
quqi ®Y faoret &Y € oY | IET wEw
e faodt a1 1968-69 & A
A g FaewEr w1 faoredy 2,
fagat & R o Iy g
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FuNp ALLOTTED T0 U.P. FOR WELFARE OF
SCHEDULED CASTES AND SCHEDULED
TrIzES

5092. SHRI RAM CHARAN: Will
the Minister of SOCIAL WELFARE be
pleased to state:

(a) the total amount of funds de-
manded by the Government of Uttar
Pradesh for the welfare of Scheduled
Castes and Scheduled Tribes in wvari-
ous fields during 1967-68; and

(b) the total amount of funds
grants sanctioned for the welfare of
Scheduled Castes and Scheduled
Tribes during 1966-67 and 1967-68 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : (a) The outlay proposed by
the State Government for 1967-68 for
Scheduled Castes and Scheduled
Tribes was Rs. 179.84 lakhs,

(b) The outlays approved for the
welfare of Scheduled Castes and
Scheduled Tribes were Rs. 87.35 lakhs
for 1966-67, and Rs. 94.80 lakhs for
1967-68.

TERTET & o faorst fewer & faorelt
& v

5093. =it Trw wTw : 7 feer
am fagn w0 77 T X FO AW
fw :

(%) ge=wmex fadr % gafaeelt
fawm & faoreht & fas sAFew g7
fd 7@t § feeg are & anft aw fad
T | E;

(=) =% w1 Fra0 &, A<

(7) &= 7% = & 2@ am
Fraraar g 7

fewrf a1 faga wwrmw & aw-
it (ot g wen) @ (7) sO%
w3w Tog fawst A X 1967-68
* g (15 9, 1968 aw) fyar
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Tawge ¥ fomr sfe st
grdt sl Fwt & fom faore
£t moarf wfwre & §, feg & A,
TARY HEAT 2679 &1

(&) o g fcft & fF owr o
FHL & FTOT & T FAFIAT F1 ot
|7 gewE AL g AT

(W) 1968-69 F T a4 FA-
o9 3T €Y gewraar ¢ faaat & o
U9 I9AH N |

HaTNUR Dam

5084. SHRI SAYYAD ALI: Will the
Minister of IRRIGATION AND
POWER be pleased to refer to the
reply given to Unstarred Question No.
943 on the 18th February, 1968 and
state when Government propose to
sanction the amount for Hatnur Dam
on Upper Tapti River in the District
of Jalgaon, Maharashtra ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : The project is yet to be
approved by the Planning Commis-
sion. As such, the question of sanc-
tioning any amount therefor does not
arise at this stage,

wiaw qfrgwar

5059. » wfwet fog : 1 Ferurg
e faga w1 98 @@t @1 F91 TG0
f&

(%) #raw ofasm o sfem
faora w1 & fawer @ & 71 Foor
g

(@) sw#t qew w=war Amog,
1T

(w) z& ofc@oar &1 @ &=
srow fed sa 1 AT g 7

frert o fagn ww@ 7 99
sy (it vt wena) : (F) fagre
1 I8 T T T F FH A
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1964 7 &ure #Y w o | firry. @
VTR T ATAEFAT 4T | T FHIL.
¥ duifax fo ot o Y Wit
2 '

(@) 1964 7 wemfaq afvarerar
F i ITd FEd AN W FIE,
fagre, & 169 $z F¥ aty &1 fmfw
4T qzewg W 7 oF fowaw
#1 Fior ofeefroa 2 o & &
AT T qqN O OF ISNEd
7g< fArelt s AT qTH T 4.4
A" UFT FHAH G K § 2. 61 ATE
uFg WfF T &= HEE  H§ A
1 gt v qfenit IewErOT A
7 3w of@er gra ot & AT
Y g FY gt | e, faw-sr daw
HX #GT TET 9T 13.16 FUT
&M@ g A T HHE 4T

() " FAE FoAT |
T8t & A § wTS w1 fawrw

5096. *ft gER oY AT
st fio wo difem :

¥ T st fager wet a7 @
F FAT G (7

(%) 71 @ew WM F qEA FaAT
& ux e faen ¢ foad iy go
w4t & g % 39 ¥4 F7 Feow fwAv
& fr qwar & OFf A g ¥ 595
F1 fawm fear J@m ST LT
7T 2 fF w41 o wgar wed W
# fge %1 art T\ ¥ fog fevar s,
T

(=) afz gr, A1 T8 o FET A
ar sfafsam & 7

fewtf wwr faga smEw F I9-
wdr (ot fegrae swmw) ¢ (F) T
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() 28 wTad, 1968 1 % W
7 gt Wt ¥ wreor ¥ anw, wey w2,
¥ qeg 7t ¥ 0% q A1 0% @
g ar, o § sgi g e
wm a1 f amar wew w3w F fgew
& AT 9N 7 ¥ 90 & fae ¥ feg
FY 9T 37 #7 faaT & | sy /AT
T g qAT ®1 oaw 3 gU e fear
fr sgin fafay owgi & @9 @™
THAT A & AZATC ¥ WA &1 IeA@
A fFar

IRANIAN OrpEr oN CrUDE OIL

5097. SHRI D, C, SHARMA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Iranian order on
crude oil is going to benefit India as a
result of the transfer of posting point
from the city of Abadan to Bandra-
mah Shahr; and

{b) if so, the extent thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH) ' (a) and (b). Government
are not aware of any such order on
crude oil.

IRRIGATION DY INARMADA WATERS

5088. SHRI NITIRAJ SINGH CHA-
UDHARY : Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state :

(a) whether Rajasthan claim to
irrigate about eight lakh acres of
Jalore and Barmer Districts from
Narmada water has been conceded;

(b) whether Gujarat is to be allow-
ed to have Narmada water to irrigate
over forty lakh acres of its land;

(e) if so, the quantity of water
which would be used in above irriga-
tions and how much would be left for
Madhya Pradesh;
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(d) whether the Madhya Pradesh

Government have agreed to any of
the above commitments; and

(e) if not, whether Government
proposed to go ahead with its decisions
in spite of opposition from Madhya
Pradesh ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (e). The question
of sharing Narmada water is still un-
der consideration. No decision has
been reached yet.

LEGISLATION FOR PREVENTION OF WATER
PorLruTtioNn

5099. SHRIMATI SUSEELA
GOPALAN :
SHRI K. M. ABRAHAM :
SHRI E. K. NAYANAR:
SHRI VISHWANATHA
MENON :

Will the Minister of A HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to refer
to the reply given to Starred Question
No. 135 on the 19th February, 1968
and state:

(a) whether Government have
since considered the proposal to enact:
a Central legislation for prevention ‘of
Water Pollution; and

(b) if so, when it is likely to be
introduced in Parliament ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Yes.

(b) The draft Bill has already been
circulated to all the State Govern-
ments for getting resolutions passed
by the State Legislatures as required
under Article 252(i) of the Constitu-
tion. Further action for the enact-
ment of the contemplated legislation
by Parliament will be taken on re-
ceipt of the mnecessary resolutions
from the State Governments,
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Rerort ON KoYNA EATRHQUAKE

5100. SHRIMATI SUSEELA
GOPALAN :
SHRI A. K. GOPALAN:
SHRI NAMBIAR :

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1192-D on the 19th February,
1968 and state;

(a) whether the Committee of ex-
perts on Koyna Earthquake has since
submitted its report on the observations
made by Dr, Nayar;

(b) if so, the details thereof;

(e) if not, when the report is likely
to be submitted; and

(d) the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d) . As stated in
reply to the Unstarred Question No.
1192-D on 18-2-1968, detailed enquiry
by the Committee of Experts on
Koyna Earthquake Is in progress. The
Committee is expected to meet again
on the 26th March, 1968, for further
review. The final report of the Com-
mittee is expected to be submitted by
June, 1968, when the further opinion
of the Committee on this aspect of the
earthquake, will also be available.

GeENERAL BUSINESS HANDLED BY L.IC.

5101. SHRI K. M. ABRAHAM :
SHRI K. RAMANI:
SHRI JYOTIRMOY BASU:

Will the Minister of FINANCE be
pleased to state:

(a) whether in the Life Insurance
Corporation units, there are separate
specially trained personnel to handle
the general business; and

(b) if so, on what basis?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) and
(b). L.LC. commenced transacting
general insurance business in 1964,
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It has since recruited trained person-
nel to handle general insurance busi-
ness by the following ways :

(i) Open competitive
tion;

(ii) Recruitment from general in-
surance industry; _

(iii) Surplus staff of the Adminis-
trattve Machinery of Insur-
ance Association of India;

(iv) Retrenched staf of the
Indian Insurance Companies
Association Pool.

examina-

The L.I.C. also has training arrange-
ments in general insurance for ap-
prentice officers and others.

Licences For PETRO-CHEMICAL
INDUSTRIES

5102. SHRI K. LAKKAPPA :
SHRI S, M. KRISHNA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) the number of licences applied
for Petro-Chemical Industries in the
country during the current year;

(b) the names of the Industrialists
applying for the licences; and

(c) number of applications so far
sanctioned ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MATAH) : (a) Twelve during the cur-
rent financial year,

(b) The applications were filed by
the following firms :—
1. M/s. Century Rayon.
2. M/s. Union Carbide India Ltd.
3. M/s. Polyconsultants Co-opera-

tive Ltd.

4. M/s. Alembic Chemical Works
Co. Ltd.

5. M/s. Nandkishore Sakarlal,

Harshavadan Mangaldas.
8. M/s. Arvind Mills Ltd.
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" 7. M/s. Sardesai Brothers Lid.

8. M/s. Century Rayon.
9. M/s. Duncan Brothers Co. Ltd.

10. M/s. The Alkali & Chemical
Corporation of India Ltd.

11 M/s. The Arvind Mills Ltd.
and

12. M/s. Polychem Ltd.
{¢) One.

KrisHNA-GODAVARI DISPUTE

5103. SHRI K. LAKKAPPA :
SHRI S. M. KRISHNA :

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No, 2724 on the 4th March, 1968 and
state :

(a) whether Government have fixed
any time-limit for negotiation on
Krishna-Godavari dispute by mutua!
understanding; and

(b) if not, whether Government
propose to allow the Maharashtra and
Mysore State Governments to refer
the matter to a Tribunal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Government
have not fixed any time-limit for
negotiation on Krishna-Godavari dis-
pute. Efforts are however, being
made to settle the dispute early.

HeMAvATI PROJECT

5104. SHRI K. LAKKAPPA .
SHRI S. M. KRISHNA:

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government have re-
ceived any representation from Zun-
kur District for the third stage of
Hemavati project to provide irrigation
facilities to dry belt: and

(b) if so,
thereto 7

Government's  reaction
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Hema-
vati Project is still under examination
in the Central Water and Power Com-
mission.

Cocumw Custom House

5105. SHRI K. ANIRUDHAN :
SHRI E. K. NAYANAR :
SHRI A, K, GOPALAN :
SHRI VISWANATHA

MENON :
SHRI P. GOPALAN :
SHRI P, P, ESTHOSE :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 996 on the
19th February, 1968 and state:

(a) whether the investigations into
the corruption and maladministration
at Cochin Custom House have since
been completed;

(b) if so, details thereof, and the
action taken thereon; and

(c) if not, when the investigations
are likely to be completed and the
reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). In-
vestigations on the majority of the
allegations have been completed and
the report of the investigating officer
is under examination,

Investigations on the remaining al-
legations are being expedited. A
certain amount of delay is unavoid-
able in such investigations as a num-
ber of records have to be carefully
scrutinised and witnesses interrogated.
While all steps are being taken to
complete the investigations quickly, it
is not possible to set a definite time
limit in this regard.

CASES

ASSESSMENT IN

CALCUTTA

5106. SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL:
SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU:

INncoME-TAx
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Will the Minister of FINANCE be
pleased to state:

(a) the average time taken for an
Income-tax Officer in Calcutta tp dis-
pose of an assessment case from the
date the Income-tax Return is sub-
mitted;

(b) how many cases are pending

undisposed of as on the 31st Decem-
ber, 1987; and

(¢) how long they have been pend-
ing?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The time
taken will depend upon the nature

and importance of each case, and the
work-load with the Officer concerned.

(b) 8,87,031 assessments in
. Calcutta
() Pending for less than one
year . . . i 3158413
Pending for over one
year but less 1har| two
years 236977
Pending for over two
yearr. but less than four
years 264848
Pending for over rou.'
yeurs 26793

Srupy TEAM ON FERTILIZER PRODUCTION

5107. SHRI P. RAMAMURTI :
SHRI MOHAMMAD ISMAIL :
SHRI C. K. CHAKRAPANTI :
SHRI P, P. ESTHOSE :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1057 on the 19th February,
1968 and state :

(1) whether Government have since
examined the report of the study team
on fertilizer production;

(b) if so, details thereof and the
decision taken thereon; and

(c) if not, when the examination is
likely to be completed and reasons
for the delay ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
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WELFARE (SHRI RAGHU RA-
MAIAH) : (a) to (c). The implica-
tions of the recommendations of the

Study Team are at present under dis-
cussion with the two companies wiz.,
Fertilizers and ~ Travancore
Ltd. and Fertilizer Corporation of
India Ltd, Thereatter consultations
will be held with the concerned
Ministries, It is not possible to say
precisely when a final decision in the
matter will be reached.

KuNDRA IRRIGATION PROJECT

5108. SHRI E, K. NAYANAR .
SHRI A. K. GOPALAN .
SHRI NAMBIAR .

SHRI K. RAMANI :

Will the Minister of TRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 957 on the 19th February, 1968
and state :

(a) whether Government have since
received the final report an Kundra
Irripation Project from the  State
Government;

(b) if so, the decision taken there-
on; and

(c) it not, whether Government
have asked the State Government to
expedite the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) Does not arise.

The State Govern-
the

(¢) Yes, Sir. C
ment have been addressed in
matter.

sy § et o faar arn

5109. =it frgrer fag : 71 Fmiw,
wrate aar qfw WA AE TA A FW
Fva fa

(%) @1 @g "= § f& wlE@m
fega #+8g qLHTC & FWIEEl & W
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TR TR FAAAET B ITE T F
T @

(=) afz zf, ot xgr =g s &
et & fod feay Famex v @
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fFrar s fR@araF & ; R
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® Ju-at (st gwarm fag ) () o
(@). FirmEmE # sqETatE 29 A
FATGT F1 4T § T g0 e 7
ARG 9 & FETET A0 AT G | FE
fsm‘iﬂwam'}a? FIATART AE
g0 % HAUF HAEEE 7 AU & afuw
H®ET § | wOT@E ¥ o9 st
¥ w9 FT 7E gt &1, foamm
ZTET &, T a4 # FAT & AT e
F< faar o @ 1 wfEE 7 89 w™@
L6 HA 180 @Y 98 7

(7) & ¥y FHETO T A
TG ¥% 77 § a1 famm ehEmanE 5
AT A A wEeA ¥ fAv smiw
frar & =g Wl ¥ dA o
swwfeat Y aw &\ #1 gq w7
* A1 T A Iqwfers & spemd e
= mafen & fad o § 1 et aw
feeelt /7% famelt & Gama wsnft 1
FOTTETE | 199 AT I fare e
aEfer f&d @ & 1 faelt & awew
foamm efeme % 3w FH fAse 7
T T FATET TEE
HonNy, DENTAL ADVISER TO THF GOVERN-

MENT oF INDIA

5110. SHRI M, L. SONDHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:
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(a) who is the Honorary Dental.
Adviser to his Ministry;

(b) the period for which he = has
been holding this post and the num-
ber of times he has been abroad by
virtue of this assignment;

(c) whether he has made the Den-
tal Council of India pay some of his
bills in connection with his trips out
of India;

(d) the approved arrangements for
the reimbursement of his expenditure
on foreign visits between the Govern-
ment and the Dental Council of
India; and

(¢) whether the Honorary Dental
Adviser has violated such arrange-
ments in the past and if so, the ac-
tion taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Dr. N. N. Bery.

(b) He has been funcfioning as
Honorary Dental Adviser to the Gov-
ernment of India since November,
1956. He went abroad nine times in
this capacity or in his capacity as
President/Vice-President of the Den-
tal Council of India.

(¢) Certain expenditure on corres-
pondence and secretarial assistance in-
curred by him while abroad was met
by the Dental Council, as he was then
the Vice-President/President of the
Council.

(d) The Dental Council of India re-
ccives an annual grant-in-aid from the
Central Government, But the bulk of
expenditure on his visits has been met
either by the Government of India
directly or the host countries.

(¢) The expenditure was authorised.

RuRAL WATER SupPLY SCHEMES

5111. SHRI KIRUTTINAN: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that State
Governments were asked to prepare
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estimates to introduce Rural Water
Supply Scheme in certain selected
villages;

(b) if so, the estimates prepared
by the different States particularly by
Madras State;

{c) whether the estimates have
been sanctioned by the Central Gov-
ernment to introduce this scheme; and

(d) if so, the number of villages
where this scheme has been intro-
duced; and if not, the reasons there-
for? i

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Yes. Under the UNICEF assisted
Projects, a programme for imple-
menting Rural Water Supply Schemes
in a few selected villages with
UNICEF assistance was initiated in
1963.

(b) Estimates for the projects have
been received from ten States, includ-
ing Madras State from where two pro-
jects estimated to cost Rs. 10.8 lakhs
and Rs., 12.88 lakhs respectively were
received.

(¢) Both the projects received from
Madras have been approved.

(d) The first project will cover 35
villages and the second project wili
cover 85 villages of Authoor and
Batlakundu Panchayat Unions. The
first phase of the first project has been
taken up for implementation.

INCOME-TAX ON LATE DUTY ALLOWANCE

5112. SHRI YAJNA DATT
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that Income-
tax is charged on the late duty al-

lowance paid to Government em-
ployees working after duty hours;
(b) if so, the rate at which the

Income-tax is deducted;

(¢) whether there is any proposal to
allow exemption of income-tax
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charged on overtime in view of the
fact that Government employees are
not allowed to draw more than one-
third of their income as overtime al-
lowance; and

(d) the justification for such deduec-
tions on the overtime allowance ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir.

(b) Late duty allowance is included
in the total income of the person con-
cerned and taxed at the appropriate
rate.

(¢) No, Sir. There is no such pro-
posal under consideration of the Gov-
ernment.

(d) The Income-tax Act provides
for assessment to tax of “salary” paid
to an employee. The late duty allow-
ance would be “salary” under section
17 of the Income-tax Act, 1961 and
would not be exempt from tax under
section 10(3) of the Income-tax Act,
1961.

IncomMe-Tax EvASION BY A FIRM OF
YEMMIGANUR
5113. SHRI N. SHIVAPPA: Will

the Minister of FINANCE be plrased
to state:

(a) whether Government have
examined the income-tax  evasion
complaints against M/s. M. G. Bro-
thers, Yemmiganur, in the light of
complaints made by a Member of
Parliament in a letter addressed to
him; and

(b) if so, the outcome thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). Investigations are being magle
into two complaints, which were re-
ceived recently on 8-1-1968 and
24-2-1968 respectively.

WATER SupPLY FROM CAUVERY TO
BANGALORE

5114. SHRI G. Y. KRISHNAN : Will
the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVE-
LOPMENT be pleased to state the
reasons for the delay in finalisation of
the scheme for wafér supply to
Bangalore city from Cauvery ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
The information is being collected and
will be laid on the Table of the
Sabha in due course,
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APPLICATIONS FOR ALLOTMENT OF
INDUSTRIAL PLOTS

5117. SHRI RAM SWARUP: Win
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the number of applications for
allotment of industrial plots received
from small scale industrial units in
Delhi up to the 31st March, 1987 and
31st December, 1967 and the action
taken thereon with the number of
applications finally disposed of, sepa-
rately;

(b) the time by which all the appli-
cations received up to the 31st Decem-
ber, 1967 are likely to be dispesed of;
and
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(¢) the number:of plots allotted

during the period from the 1st April,
1967 to 28th February, 1968 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) 3624 applications were received
up to 31st March, 1967 and 18 more
applications were received up to 3l1st
December, 1967. Thus a total num-

ber of 3642 applications has been
received up to 31st December, 1967.
Qut of these 125 applicafions have

been disposed of finally, The remain-
ing cases are also being processcd.

(b) No time limit can be indicated,
but it is expected that all applications
received up to 3lst December, 1867
will be disposed of by the middle of
the year 1968.

(c) 890.
N. D. M. C. MARKETS

5118. SHRI RAM SWARUP: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state the
rules/criteria for cnhancing  the
monthly licence-fees ranging from
two to eight times in cases of change
of trades and/or name in respect ot
shops in the Municipal Market in the
Gole Market area, New Delhi, sepa-
rately for shops allotted about ten
years back and thirty years back ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
There arc in all 62 shops at Gole
Market, New Delhi which were cons-

fructed about 30 years ago and
“allotted through public auction for
carrying on specific trades. ‘The

monthly licence-fee varies from Rs. 14
to Rs. 355,

It so happens that in a number ot
cases the licencees sub-let the shops
or enter into a partnership thus in-
fringing the terms of licence. Ordi-
‘narily, such infringement would re-
sult in the cancellation of allotment
and cviction of the unauthorised occu-
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pants. However, on receipt of

‘written requests, the cases arag exa-
‘mined on merit and allotfnents, it

permissible, are regularised in the
names of such of the occupants as
are willing to pay enhanced licence-
fees. The enhanced licence-fee, 'al-
though higher than the original
licence-fee, is less than the market
rent.

Requests for change of trade are
also considered by the Committee on
merit kecping in view the rules and
byec-laws framed under the provisions
of the Punjab Municipal Act and Pre-
vention of Food Adulteration Act

The change of trade/name is regu-
larised in such cases, irrespective of
the date on which the shop was origi-
nally allotted.

T. B. HoSPITAL AT ASANSOL

5119. SHRI S. K. TAPURIAH: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN A DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that a T. B.
Hospital at Asansol is being used as
a godown;

(b) whether it is also a fact that
the hospital was built at a cost of
Rs. 20 lakhs but it was never opened:
and

(¢) number of such hospitals which
exist in the country but do not func-
tion for want of doctors, cquipments.
funds or other reasons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
{a) The reference is presumably to
the indoor ward of the T. B. Wing of
the Central Hospital of the Coal Mines
Welfare Fund at Kalla near Asansol.
It is not being used as a godown at
present, but a part of it was used for
storing foodgrains for coal miners for
some time during severe food shortage
when the Indoor Ward could not be
used on account of acute shortage of
water.

(b) The Wing was built at a cost of
Rs. 12 lakhs in August, 1964 1Its
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outdoor section has been functioning
since 1-8-1064 and the indoor Ward
since 1-1-1868,

(¢) The Government of India are
not aware of any such hospital in
the country. Shortage of doctors,
paramedical personnel, equipment and
funds in varying proportions is, how-
ever, a well-known fact.

GOVERDHAN CANAL SCHEME
5121. SHRI D. N. PATODIA: Wili

the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that a
meeting was held between Govern-
ment representatives of Rajasthan,

U.P, and Haryana and the Centre to
work out the plans for working out
the Goverdhan Canal Scheme to pre-
vent floods in these States;

(b) if so, what is the Central allo-
cation for the work;

(¢) the time by which the scheme
is likely to be completed; and

(d) the share of the States thercin
for this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) A review of the
.Goverdhan drainage system was made
at a meeting of the Technical Officers
of the concerned States and the Cen-
tral Water and Power Commission in
October, 1967, and also at a meeting
of the Ministers of the concerned
States in November 1967, to consider
further measures required for the
improvement of the drainage system.
Another inter-State meeting was con-
vened in January, 1968, to discuss
the question of financing the scheme
with a view to complete the work
expeditiously.

(b) The initiation, formulation and
«execution of flood contrel and drain-
age scheme ete., is the responsibility
«of the State Governments. The Cen-
‘tral Government render to the State
Governments necessary technical assis-
tance and such financial assistance by
‘way of loans as can be given within
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the framework of the Annual Plans
of the States. As the Haryana ana
Rajasthan Government  expressed
difficulties in meeting their share of
the cost on account of their difficult
resources position during 1968-89, the
U.P. Government at the meeting held
in January, 1968, agreed to make a
start on the work during 1968-69 from
their own resources and to the finan-
cial procedure suggested at the mect-
ing for reimbursing to them the
amount to be spent during 1068-69 as
well as subsequent years by Rajasthan
and Haryana Governments. The draft
minutes of the meeting have been
ratified by the Government of Rajas-
than. The ratification of the Govern-
ment of Haryana is awaited and they
have been reminded,

(¢) The proposed improvements to
the Goverdhan drain will require at
least 3 ycars to be completed.

(d) The increase in capacity of the
Goverdhan drain is required to acco-
mmodate additional discharge of 1400
cusecs from Haryana and 400 cusecs
from Rajasthan; these two States have,
therefore, to place at the disposal of
the Government of U.P. about Rs, 3.H
crores and Rs. 1 crore respectively
over a period of three years,

CREDIT FROM FRANCE

5122, SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that tho
Government of France have offered
to give credit of Thirty million dollars
for the current financial year;

(b) whether any agreement has
been reached in this connection; and

(e) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) A credit ot
$30 million is expected from France
for 1967-68.

(b) and (c). The terms and condi-
tions of the credit are at present under
discussion with the French authorhties.
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O Frvp 1N OFF SHORE oF PERSIAN
GuLF

5123. SHRI MAHANT DIGVIJAI
. NATH:
SHRI YASHPAL SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether it is a fact that India
has explored crude oil in the Persian
Gulf;

(b) if s0. the estimated annual out-
put;

(c) the names of the countrics who
are participating in the exploration
and the share of each country; and

(d) the annual gain which India
will get?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) In collaboration with some other
parties, Hydrocarbons India Private
Limited, a wholly owned subsidiary
Company of ONGC has conducted
exploration for oil in the Persian
Gulf.

(b) Although oil has been struck.
it will take some time more to assess
the annual production.

(¢) The participants in this joint
venture are (1) The National Iranian
0Oil Company of Iran, (2) Phillips
Petroleum Company of U.S.A., (3)
AGIP of Italy and (4) Hydrocarbons
India Private Limited of India.

50 per cent of the shares are held
by the National Iranian Oil Company
and the remaining 50 per cent by the
other three partners in equal propor-
tion.

(d) It is too early to indicate the
gain,
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O AND NATURAL GaAs CoMMISSION

5126. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it is a fact the Oil and
Natural Gas Commission have set up
a new drilling record this year;

(b) if so, the area covered in drill-
ing;

(c) the estimated profit by this
drilling; and

(d) the steps which Government
propose to take to cover more areas
for drilling ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Yes, Sir. During the month of
February 1968 the Commission had
drilled 25,234 metres which is more
than the highest meterage drilled in
any single month since the commence-
ment of the drilling operations by the
Commission in April, 1957,

(b) During the month of February
1968 when this record was established
by the Commission, drilling opera-
tions were continuing in the following
areas :

Gujarat : Ankleshwar, Ahmedabad
Mehsana, Nawagam and Cambay.

Assam : Rudrasagar, Lakwa, Dikhu-
mukh and Geleki.

West Bengal: Bodra.
Madras : Nagapattinam.

Pondicherry : Karraikal,

(c) The Commission derives its pro-
fits from the sale of crude oil and
natural gas. Drilling is only one of
the major operations necessary for
the exploration and exploitation of
crude oil and natural gas, and hence
it is not possible to work out the pro-
fits derived from drilling alone.

(d) During the next financial year
the Commission proposes to extend its
drilling activities to Jammu and
Kashmir and some more new areas in
Gujarat, Assam, Bengal and Cauvery
Basins. For this purpose, a few more
drilling rigs and ancillary equipment
have been/are being procured from
the U.S.S.R. and Heavy Engineering
Corporation, Ranchi.

SecuriTy PAPER MiLL AT HOSHANGABAD

§127. SHRI MAHANT DIGVLJAI
NATH: Will the Minister of FINANCE
be pleased to state:

(a) whether there is any proposal

under consideration to export the
security paper being manufactured by

the Security Paper Mill, Hoshanga-
bad; and
(b) if so, the estimated annual

earning of foreign exchange there-
from?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Not at pre-
sent.

(b) Does not arise,
SMmALL PAPER INDUSTRY

5120. SHRI RAJDEO SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
Development Council for pulp, paper
and allied industries has recommend-
ed excise concessions to all units for
the first 1,000 tons of production irres-
pective of the quality;

(b) whether it is also a fact that
the relief for the use of non-conces-
sional raw material is not withdrawn
and is given concurrently in addition
to the cxcise relief for the first 1,000
tons; and

(¢) if so, the reasons for not ex-
tending the same to all small paper
industrial units ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No such re-
commendation has been received from
the Development Council for pulp,
paper and allied industries. Reduc-
tion in excise duty by 75% is, however.
available, subject to certain conditions.
to paper mills which do not have a
plant for making bamboo pulp, in
respect of the first 1,000 metric tonnes
of paper (excluding boards and cer-
taln special varieties of paper) clear-
ed by them during a financial vear.

(b) and (c). Presumably the “non-
concessional raw material” mentioned
in part (b) refers to unconventional
raw material, namely, bagasse/jute
stalks/cereal straw. The concession of
reduction in duty to the extent of
5 paise per kg. granted to paper in
the manufacture of which pulp made
out of these unconventional raw
materials is used up to a prescribed
percentage is also available to paper
mills referred to in (a) above in res-
pect of clearances in excess of the
first 1,000 metric tonnes. This conces-
sion has not been extended to such
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mills for the first 1,000 metric tonnes
in view of the substantial relief 10
the extent of 75% available for that
quantity,

Cancer CURE

5130. SHRI D. N. PATODIA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether Government's atten-
tion has been drawn to the news-item
appcaring in National Herald, Delhi
of the 9th March, 1968 that rcsearch
made on the Unani System of Medi-
cine has shown that 80 per cent of
cases of cancer can be cured;

(b) whether Government have test-
cd the efficiency of this system of
medicine in curing cancer; and

(c) if not, whether any pilot schem.
will be drawn up to carry out the
results of the research to a perfec-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY) :
(a) Yes.

(b) No.

(e) The matter is being
od,

examin-

SociaL WELFARE DEPARTMENT, MANIPUR

5131. SHRI M. MEGHACHANDRA :
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the amount of financial assis-
tance proposed to be given by the
Central Government to the Social
Welfare Department of Manipur in
1968-69; and

(b) the schemes for which the samce
would be spent and the amount allo-
cated for each scheme?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : (a) and (b). The finanecial
assistance given by the Central Gov-
ernment in the shape of loans or
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grants to the Manipur Administra-
tion is not related to any particular
schemes but to the expenditure—both
revenue and capital—as a whole,

The Manipur Administration has its
own Legislature and decides the dis-
tribution of funds subject-wise on its
own. From the information furnished
by the State Administration, Rs.
1,99,400 has been proposed to be given
10 the State Social Welfare Board in
1968-69 as under : —

(i) Non-Plan maintenance of State Board

Office Rs, 21,725
{ii) Plan maintcnance of Wellare Extension
Project Rs. 71,925

(iii) Maintenance Jiribam Coordinated
Welfare Extension Project  Rs.34,430

(iv) Chura Chandpur Family & Child
‘Welfare Extension Project Rs. 1,320

MepicAL STUDENTS OF MANIPUR

5132. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be plcased to state:

(a) the number of secats reserved
for medical students of Manipur for
the ycar 1968-69 and the names of the
Medical Colleges in which the seats
are reserved,

(b) the names of colleges wherein
seats are reserved for the students of
Manipur for 1968-69 for their Pre-
medical studies and the number of
seats against the Colleges respectively;
and

{¢) the amount of Scholarship
awarded to the Medical students by
the Government of Manipur and the
number of students to be selected for
such award ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) and (b). Reservation of seats for
the year 1988-89 has not yet been
‘made. Allotment of seats to Manipur
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will be decided on the basis of the
number of seats actually available
and the over-all demand.

(c) The information has been called
for from the Manipur Administration
and will be placed on the Table of
the Sabha,

SYNTHETIC DRucs FACTORY AT
HYDERABAD

5133. SHRI M. N. REDDY : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the quantity of effluent dis-
charge per day in the Synthetic Drugs
Factory at Hyderabad and the measur-
es taken for its treatment, storage and
disposal;

(b) the amount spent for the
storage and trcatment of cflluent in
this factory so far; and

(c) the present and potential use of
this ecffluent ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) The effluent from the Bynthetic
Drugs Factory at Hyderabad will be
segregated in two parts as follows :

(i) Acidic waste :It will be about
300 cubic metres per day and
will be neutralised by lime
treatment and subsequently the
slurry led to sludge drying beds.
The filtrate will be led into the
City Sewerage system; and

Alkaline waste: It will be
about 310 cubic metres per day
and will be pumped to the
Storage basin. From the Stor-
age basin, these wastes shall be
taken into the treatment plant
and led into the City Sewerage

(ii)

system.
(b) The total estimated cost of the
scheme is Rs. 60 lakhs. Of this,

Rs. 45.04 lakhs has actually been spent
upto 31st December, 1967,

(c) There is at present no use for
the efluent. The Synthetic Drugs
Project management has been asked
to study its potential.
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ApULTERATED DRUGS

5134, SHRI BEDABRATA BARUA:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that on a
large scale trade in adulterated drugs
is going on in different parts of the
country; and

(b) if so, the steps taken to curb
it?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) It is not a fact that trade in
adulterated drugs is going on a large
scale in different parts of the eoun-
try.

(b) A statement containing the
steps taken to combat adulteration in
drugs is laid on the Table of the
House. [Placed in Library. See No.
LT-594/68]

GRraNT OF LiceNcE FrorR CoAL-BAsSED
FERTILIZER PLANT IN MADHYA PRADESH

5135. SHRIMATI MINIMATA
AGAM DAS GURU:

SHRI MANIBHAI J. PATEL:

SHRI NATHU RAM AHIR-
WAR :

SHRI A. S. SAIGAL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Government of
Madhya Pradesh Udhyog Vikas Nigam
have applied for the grant of an
industrial licence for putting up coal
based fertilizer plant in Western re-
gion of the State:

(b) if so, when the licence is likely
to be issued; and

(c) whether there are any difficul-
ties in the grant of the licence and if
so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Yes, Sir,
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(b) and (c). The case is under the
examination of the Government and it
will take some time to take a final
decision in the matter.

LAack oF WATER SUPPLY ARRANGEMENTS
1IN MADHYA PRADESH VILLAGES

5136. SHRIMATI MINIMATA AGAM
DASS GURU: Will the Minister of
SOCIAL WELFARE be pleased to
state :

(a) whether any communication has
been received from the Government
of Madhya Pradesh regarding the
lack of adequate water supply arrange-
ments in a number of villages where
Adivasis mainly reside;

(b) if so, the total number of such
villages;

(c) whether the Government of
Madhya Pradesh in March, 1966 had
forwarded a proposal to the Central
Government for sinking 2500 wells in
five years in some of these villages
with the request that a scheme be
framed by the Central Government in
this regard; and

(d) if so, the action taken thercon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : (a) to (d). The State Gov-
ernment sought approval to the utili-
sation of T.D. Block funds to the
extent of Rs. 180 lakhs for sinking
2500 wells in a similar number of
villages over a five year period. The
proposal has been agreed to.

Creprr Facmurres to TrmAL PorurA-
TION IN MADHYA PRADESH

5137. SHRIMATI MINIMATA AGAM
DASS GURU: Will the Minister of
SOCIAL WELFARE be pleased to
state :

(a) whether a request was received
from the Government of Madhya
Pradesh for the grant of Rs. 10 lakhs
as subsidy and another Rs, 10 lakhs
as loan for implementing a scheme
to provide credit facilities to the tri-
bal population in 20 T.D. Blocks in
Madhya Pradesh;
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(b) if so, whether the scheme has
been sanctioned and the extent of
funds that have been made available
to the State Government for this pur-
pose; and

(¢) the amount which is proposed
to be made available during the next
financial year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : (a) and (b). A pilot scheme
for investigating the feasibility of
providing credit for non-productive
purposes was sanctioned and taken up
by the State Government in Bagicha
and Gandhwani blocks of Raigarh
and Dhar districts respectively during
the year 1966-67. The amount re-
leased for the scheme was Rs. 2.00
lakhs,

(c) The scheme is still in the pilot
stage, and the amount already releas-
ed has not yet been fully wutilized.
Release of further funds will be con-
sidered in the light of the progress
achieved by the State Government,
after the budget proposals for 1968-69
.are passed by Parliament.

DEVELOPMENT TRIBAL REGION OF
BasTAr

5139. SHRIMATI MINIMATA AGAM
DASS GURU: Will the Minister of
SOCIAL WELFARE be pleased to
state :

(a) whether any proposal has been
received from the Government of
Madhya Pradesh asking for allocation
of funds for financing a special long-
term programme for the development
of tribal region in Bastar Distriet in
_Madhya Pradesh;

b)Y if so, the details thereof;

(c) whether the proposal has been
sanctioned; and

(d) if not, what are the difficulties
for the sanction of the proposal 7
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : (a) to (d). The State Gov-
ernment proposed a massive invest-
ment of over Rs, 20 crores for the
accelerated development of Bastar
district during the fourth and fifth
five year plan periods. The main
schemes proposed were:—

(i) construction of 3700 buildings
for schools, hostels and staff.

(ii) processing industries,

(iii) construction of 500 wells.

(iv) Establishment of 600 Coopera-

tive Societies.

It was also indicated that central
funds for these schemes should be
made available without reference to
the financial ceilings that may be fixed
for the fourth and fifth plans. The
proposals could not be accepted be-
cause ;—

(i) The fourth five year plan has
not yet been formulated.
Meagre national resources
cannot properly be allowed to
be utilised on a massive build-
ing programme.

No attempt appeared to have

been made to work out a

realistic programme based on

the likely availability of inter-
nal resources, and the nceds
of other tribal areas in the

State,

(iv) The State Government has vet
to implement the recommen-
dation of the Pande Commis-
sion for the appointment of a
high-level body to study the
developmental problems of
Bastar district.

(ii)

(iii)

IncoME TAx ARREARS FROM COMPANIES

5140. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FI-
NANCE be pleased to state:

(a) the arrears of Income-tax due
on the 31st March, 1967 from the
following Companies—

(i) Philips Radio Ltd., (ii)
Murphy India Ltd., (iil) Union
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Carbide Ltd, (iv) National
Products Ltd, (v) Estralla
Batteries Ltd., (vi) Telerad

Radio Manufacturing Co., and
(vii) National Electric Company
Delhi.

(b) the steps taken so far by Gov-
ernment to realise the same:

(c) the years for which the assess-
ment of tax from these companies has
not been completed; and

(d) the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (d), The
requisite information is being collect-
ed and will be laid on the Table of
the House as early as possible,

ARrReARs OF INCOME-TAX

5141. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of
FINANCE be pleased to state :

(a) the arrears of Income-tax duc
on the 31st March, 1967 from the fol-
lowing oil companies (i) Indo-Burma
Petroleum Company, (ii) Burmah
Shell Refineries, (iii) Esso Standard
Eastern Company, (iv) Assam 0Oil

Company, (v)  Caltex Petroleum
Company, (vi) Philips Petroleum
Company;

(b) the steps taken so far by Gov-
ernment to realise the same; and

(c¢) the years for which the assess-
ment of Income-tax of the said oil
companies has not been completed;

(d) whether Government's atten-
tion has been drawn towards the eva-
sion of large amount of Income-tax
and other taxes by Esso Standard
Eastern Qil Company; and

(e) if so, the amount of tax evasion
and the action taken by Government
in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (e). The
required information is being collected
and will be laid on the Table of the
House as early as possible.
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Kaneur Loorp FacTORY

5142. SHRI C. C. DESAI:
SHRI D. N. DEB:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the
loop factory at Kanpur is likely to
be closed down soon;

(b) if so, the recasons therefor; and

(c) the total estimated loss, recurr-
ing and non-recurring, which Govern-
ment are likely to incur in the event
of the factory being closed down ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRA-
SEKHAR) : (a) No.

(b) and (c). Do not arisc.

AGRICULTURAL POWER TARIFF

5144. SHRI G. S. MISHRA : Will the
Minister of IRRIGATION AND
POWER be pleased to state :

(a) the details of the constituents
on which the flat rate tariffl for power

consumers for agricultural purposes
is based; and
(b) whether Government propose

to revise the agricultural power tariff
on the basis of land holding limits
and average yield per year keeping
in account the expenses incurred by
farmers through conventional means
of irrigation and electric lift irriga-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Power tarift
for agricultural consumers as well as
for other consumers is determined on
the basis of the cost of generation.
the extent of transmission and distri-.
bution lines needed for supplying the
power, the cost of the connected
equipment and overhead charges.
Again the cost of generation is depen-
dent upon the mode of generation,
that is whether the generation is by.
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hydro, steam or diesel. With the ob-
ject of rationalising the rates for agri-
cultural consumers, state Governments
and State Electricity Boards have
been requested to introduce uniform
tariffs for various categories of con-
sumers within each State. In order
to accelerate the progress of energisa-
tion of irrigation pump sets for in-
creasing food production and also for
making the facility of irrigation by
agricultural pump sets available to
small land-holders, the State Govern-
ments and State Eleetricity Boards
were advised to fix the rate of supply
of power to agriculturists at not more
than 12 paise per kWh. The ceiling of
12 paisc per kWh was suggested to
provide an incentive to farmers on the
basis that the cost of irrigation should
bear a reasonable proportion to the
cost of production. The States where
agricultural power rate is either 12
paise or less than 12 paisc per kWh
arc Andhra Pradesh, Kerala, Madras,
Muwsore, Punjab and West Bengal.

The Government of India have
agreed to subsidize, with effect from
1-4-066, clectricity rates for agricultu-
ral purposes to the extent such rates
are in excess of 12 paise per unit.
The expenditure on the payment of
subsidy is to be shared 50 : 50 between
the Centre and the State Government
concerned. For the purpose of ascer-
taining the excess of electricity rates
for agricultural purposes over 12 paise
per unit, the rates in force on 1-1-66, or
the rates prevailing at any later time,
whichever are lower, arc to be taken
into account.

Cure FOR ASTHMA

5145. SHRI G. S MISHRA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether Government are aware
that the U.S.S.R. Government have
established a factory for producing
drugs for curing asthma from snake
poison in Tashkent;

(b) whether Government have ap-
proached the U.S.SR. Government
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to make available the know-how
developed by them for study and re-
search in India; and

(c) if not, the steps being taken for
proper treatment of ashtma patients
in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Government are not aware of any
such factory having been established
by the Government of U.S.S.R.

(b) No.
(¢) The treatment of Asthma
paticnts in the country is broadly

based on;

(i) Anti-biotics or Penicillin and
Broad Spectrum Anti-biotics,
and

(ii) Bronchial dilators as Adrena-
line, Ephedrine and Cortico-
steroids,

RemovAL oF BRITISH CROWNS FROM
CeNTRAL GOVERNMENT BUILDINGS 1IN
New DELHI

5146, SHRI MANUBHAI PATEL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY b¢ pleased to
state :

(a) whether symbols of British
rule (Crowns) have been replaced by
Ashok Chakra on Government build-
ings;

(b) how many such Crowns have so
far been removed from the North and
South blocks of Central Secretariat in
New Delhi; and

(c) whether any such Crowns
still on the Secretariat buildings ?

are

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBAL
SINGH) : (a) Yes. The work of
replacement has, however, not yet

been completed.
(b) 10.

(c) 24 more Crowns/British Coat of
Arms are still to be removed. Remo-
val of 20 is to be undertaken shortly.
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Regarding the remaining 4 which are
on pillars standing on both sides of
the processional way between North
and South Blocks, a decision will be
taken after consulting the architects
and the technical officers about their
replacement.

INCENTIVES FOR VASECTOMY OPERATIONS

5147, SHRI RAJDEO SINGH: Will
the Minister of HEALTH, FAMILY
PLANNING AND VURBAN DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that vasec-
tomy is the latest craze in the All
India Family Planning;

(b) if so, whether it is also a fact
that to speed up the target, Rs. 18
is paid to the person undergoing the
operations and Rs. 3 to the motivator
(agent) and Rs. § to the doctor in
Government Health Centre; and

(¢) if so, whether Government are
also aware of the harm this incentive
is likely to do in the society ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRA-
SEKHAR) : (a) Under the Family
Planning Programme, cafeteria ap-
proach {2 being adopted by way of pro-
vision of free services for sterilisation
and ILU.CD. and free supplies of
contraceptives etc., leaving the choice
to the individual couple. Sterilisa-
tion is, however, emphasised for
couples having more than two or
three children for limiting the size
of the Family and 1.U.C.D. and other
conventional contraceptives are ad-
vised for spacing by couples having
two or less children.

(b) and (c), The Government of
India reimburses to the States at the
rate of Rs. 30 per case of vasectomy.
Part of this money is paid to the
person undergoing vasectomy opera-
tion to compensate him for loss of
wages, meeting incidental expenses
etc.; some money is paid to the
motivator for services rendered in
motivating, and for covering expenses
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incurred by him in bringing a motivat-
ed case to a Family Planning Centre
for receiving services. Some fee is
also paid to the doctors for rendering
services, Part of the amount of
Rs. 30 is also meant to cover expenses
on drugs and dressing, transport etc.
The breakup of Rs. 30 into various
components is left to the discretion of
State Governments. These payments
are by way of compensation for loss
of wages, transport charges and ser-
vices rendered and not incentives and
are, therefore, not likely to lecad to
any harm,

VenNucorALAN CoMMITTEES REPORT ON
INTER-STATE SALE oF POWER

5148. SHRI G. S. REDDI: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the recommendations of the
Venugopalan Committee on Inter-State
sale of power and the justifiability of
levying sales tax on such sale;

(b) whether these recommenda-
tions have been accepted; and

(c) if so, the action being contem-
plated to remove constitutional bar-
riers in regard to such sale and tax 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The recommenda-
tions of the Venugopalan Committee
are summarised below :—

1. Inter-State supplies of power
may be classified under the fol-
lowing categories :

(i) Long-term power supply for
a period of three years and
more;

(ii) Temporary power supply for
periods below three years;

(iii) seasonal power supply;

(iv) exchange of power between
inter-connected systems lead-
ing to integrated operation of
regional systems;

(v) “Distress” power supply (i.e.,
emergent demands resulting
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from breakdown of generat-
ing plant and/or transmis-
sion facilities etc.); and
(vi) restricted power supply
(peak or off-peak hours).

2. Costs of generation and transmis-
sion should be worked out on the
principles laid down in the Eighth
and the Fifth schedules to the
Electricity (Supply) Act, 1948,
respectively, suitably modified in
respect of interest and depreciation
on the lines appropriate to the
Boards.

3. The cost of inter-Statec supply
should be based on the pooled
cost of generation (including the
cost of power purchased, if any)
and the appropriate cost of trans-
mission of the grid from which
the selling Board supplies power.

4. The tariff for category (a) should
be based on the cost of supply
and also include the 3 per cent
profit element. (This is because.
under category (a) mentioned
above, the selling Board has to
install the required generating
capacity and reserve such capa-
city for the purchasing Board on
a long-term basis, and is similar
to the cases of power supply to a
bulk consumer within the arca of
the selling Board, The cost of sup-
ply should. therefore, be taken
into aceount in full as also 3 per
cent profit element for the pur-
poses of fixing charges for power
supply).

3. The tariffs for categories (b) to
(e) should take into account the
cost of supply only, ie., the cost
of generation and cost of trans-
mission only and excluding the
3 per cent profit element.

6. The tariff for category (f) should
be negotiated by the purchasing
and selling Boards as the cost of
supply during peak hours and off-
peak hours may have to be deter-
mined by the concerned Boards
by negotiations.

7. Two-part tariff may be adopted in
the case of categories (a) and
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(b) and energy charges only may
be adopted in respect of the other
categories,

B. If the conditions obtaining in any
special case are not adequately
covered by any of the categories
recommended by the Committee,
the selling and purchasing Boards
should arrive at a mutually accep-
table tariff by negotiation.

9. As regards the levy of duty/tax
on inter-state power supplies, the
Government of India may take
up the matter with the State
Governments in the context of

the relevant provisions of the
Constitution,
10. These recommendations do not

apply ipso facto to the purchase
or sale of power as between Gov-
ernment Departments and Corpo-
rate bodies on the one hand and
the State Electricity Boards on
the other.

(b) and (c). These recommendations
have been sent to the various State
Electricity Boards and State Govern-
ments for their views. The views of
some of the State Governments are
awaited. In the meantime these re-
commendations are being discussed at
the meetings with the Regional Elec-
tricity Boards and the State Govern-
ments which are currently being held
by the various Ministers for Irrigation
& Power,

UnpEr-INVOICING OF EXPORTS BY
Various Frams

5140, SHRI B. K. DASCHOWDH-
URY : Will the Minister of FINANCE
be pleased to state:

(a) the extent of monetary loss
suffered by India as a result of under-
invoicing of exports during the last
five years by the following firms:—

(i) M/s. Bird & Company, (ii)

Tata Group of Industries, (ili) Birla

Group of Industries, (iv) M/s. Esso

Standard Eastern Inc, (v) M/s.
Union Carbide Ltd, (vi) M/s.
Burmah-Shell, (vii) M/s. Assam

Sillimanite Ltd., (viil) M/s. Enfleld
India Ltd.,, (ix) M/s, Ceat Tyres
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Ltd., (x) M/s, Firestone Rubber
Co., (xi) M/s, Indo-Burma Petro-
leum Co., (xii) M/s. Balmer Lawrie
Ltd., (xiii) M/s, Turner Morrison
Company Ltd, (xiv) M/s. Bunge
and Co. Ltd., Calcutta, (xv) M/s.
Leuis Draffin and Company Ltd., and

(b) the action taken in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
information is being collected and will
be laid on the Table of the Sabha.

IncoME-TAX PAYER IN ANDAMAN AND
NicoBAr ISLANDS

5150. SHRI K. N. PANDEY: Will
the Minister of FINANCE be plcased
to refer to the reply given to Unstarr-
ed Question No. 2519 on the 4th March,
1868 and state the names of the top
ten Income-tax payers in the Andaman
and Nicobar Islands and their assess-
ment for cach year?

THE DSPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The names of the
top ten Income-tax payers in the
Andaman and Nicobar Islands are as
under : —

1. M/s. P. Armugam and sons,
Aberdeen Bazar, Port Blair.

2. M/s. Carnicobar Trading Co.,
Carnicobar,

3. M/s. Noncowry ‘Trading Co.
Non Cowry.

4, M/s. Jadawat Trading Co.,

Aberdeen Bazar, Port Blair.

5. M/s. K. Krishna Swami and
Sons, Aberdeen Bazar, Port
Blair.

6. M/s, Central Co-operative Con-
sumers Stores, Aberdeen Bazar.

7. M/s. T. Guruswami and Sons,
Aberdeen Bazar.

8. M/s. Hirasing Nichal
Aberdeen Bazar.

9. M/s. Keshawlal and sons, Aber-
deen Bazar.

10. M/s. Shri Jagannath, Haddo.

information regarding the income as-
sessed in these cases for the assess-

Singh,
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ment years 1962-63 to 1966-67 is being
collected and will be laid on the Table
of the House.

Mysore Purr aNp BoArp MILLS,
MuntrABap (MYSORE)

5151. SHRI S. A. AGADI: Will the
Minister of FINANCE be pleased to
state :

(a) whether the value of fixed
assets of the Mysore Pulp and Board
Mills, Munirabad, District Raichur,
Mysore State, is not worth even one
fourth of the amount of sccured loan
advanced as secured loan to them by
the Mysore State Financial Corpora-
tion, Bangalore;

(b) if so, whether any cfforts have
been made to recover the amounts so
advanced after the closure of the Mills:
and

(¢) the amounts recovered and the
tolal amount outstanding on that date ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). Gov-
ernment of India have no information.
Financial Corporations for the States
are established by, and are under the
administrative charge of the State
Governments concerned.

UrprPER TUNGABHADRA PROJECT

5152, SHRI S. A, AGADI :Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether therc is a proposal to
construct Upper Tungabhadra Project
in Mysorc State near Thirthahalli or
Honnali;

(b) if so, whether any survey has
been made and estimates prepared;

(¢) if so, the details thereof with
Taluka-wisc extent of irrigation and
the total estimated cost thereof; and

(d) when the project is likely to
start ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR
PRASAD): (a) to (d). The Upper
Tungabhadra Project is reported to be
under investigation by the Govern-
ment of Mysore. No project report
has been received by Central Water
and Power Commission.

WonLd BANK'S HEPORT

5153. SHRI GEORGE FERNANDES :

Will the Minister of FINANCE be
pleased to state:

(a) whether any report has been
submitted to Government by Mr

William Gilmartin, the World Bank
Representative in India;

(b) if so, the salient feafures there-
of, and

{e) the decision taken by Govern-
ment thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.

(b) and (c). Do not arise.

UNCLAIMED ACCOUNTS

5154, SHRI GEORGE FERNANDES :
Will the Minister of Finance be pleas-
cd to state:

(a) the total number of unclaimed
accounts with the Life Insurance Cor-
poration under various heads at pre-
sent and the total amount involved
in such unclaimed accounts, year-wise;

(b) the cfforts which have been
made to trace the claimants and other-
wise help in settling these claims;

(c) the heads under which these
amounts are written off and the funds
disposed off, and

(d) whether Government propose
to utilise these funds for any welfare
work among the employees of the Life
Insurance Corporation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) There are

“Written Answers  296¢
two types of unclaimed accounts viz.,
(i) claims, and
(ii) deposits, ete.
Details of unclaimed amounts writ-

ten back for the last five accounting
period are as under :—

Year Claims Deposits eic
(Rs. in lakhs)
As at 31-3-63 (period of  51-2 539
15 months)

woa J1-3-64 351 52-33
oo 31-3-65 42-5 53-0
e 31-3-66 484 54-5
31-3-67 53-0 61'8

N.B. The number involved is not
readily available.

(b) Letters are written and enqui-
ries are made to find out the where-
abouts of the parties and get the for-
malities completed.

(¢) The unclaimed amounts over
three years in respect of claims and
over five years in respect of other
items are written back to the life fund
under the heads—

(i) old claims outstanding &ana
unclaimed written back, and

(ii) old outstanding and unclaim-
ed deposits and other amounts
written back.

(d) These amounts are added to life
fund and are available for the benefit
of the policyholders. When a claim is
made for a rightful claimant and neces-
sary formalities are complied with,
claims are paid and deposits are re-
funded from the life fund regardless
of the fact that the amount has been
written back and the claim has been
made after the period of limitation.

Lease Tax oN D.D.A. PLoTs

5155. SHRI YASHPAL SINGH:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that recent-
ly the Executive Committee of the
Delhi Metropolitan Council has sug-
gested to the Delhi Administration ta
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reduce the levy of lease tax from 2-1/
2 per cent to 1 per cent on D.D.A.
plots; and

(b). if so, the reaction of Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY) : (a)
No. '

(b) Does not arise,

ADULTERATION oF DRUGS

5156. SHRI K. P. SINGH DEO:
will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government are aware
‘that there has been a large scale trade
in adulterated drugs in the Capital and
the bordering States; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
It is not a fact that there has been a
large scale trade in adulterated drugs

in the Capital and the Tbordering
States.
(b) A statement containing the

steps taken to combat adulteration in
drugs is laid on the Table of the House.
[Placed in Library., See No. LT-595/
68).

ALLoTMENT oF SHops IN N.D.M.C.
AREAS

5157, SHR1 SHAMBHU NATH : Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of applications pend-
ing before the N.D.M.C. for change of
trades from general provisions stores
to flour mills in old Municipal Shops
of Gole Market, New Delhi;
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(b) whether these requests have
been objected to by the other shop-
holders in the immediate neighbour-
hood by the residents of the locality,
Members of Metropolitan Counecil,
Officers of NNDM.C. and Land Deve-
lopment Officer; and

(c) if so, the reaction of the Gov-
ernment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY) : (a)
One.

(b) Yes. Some representations have
been received against the proposed re-
quest,

(¢) The matter is under considera-
tion of the N.D.M.C.

Cuance oFr Trape 1N N.DM.C. Smuors

5158. SHRI SHAMBHU NATH:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND UREAN DEVE-
LOPMENT bc pleased to state :

(a) the details of offers received by
the NND.M.C. for flour and oil mills
in the shops in Gole Market, New
Dclhi.

(b) whether it has been a policy of
the Committee to allow only one tradz
in one municipal shop;

(e) whether the trades of flour and
oil mills in one shop premises is to be
treated as one or two trades; and

(d) whether it would be termed as
a Non-Conforming areas under the
Master Plan for Delhi, since these
shops are to be dismantled for con-
struction of road under D.LZ. (5) plan
for the area?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
No quotations were invited but one
Shri G. S. Ajmera has, of his own
accord, offered to pay the monthly
licence fee in respect of shop No. 41
Gole Market as under :—

Oil Mill—Rs, 600/- P.M.
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Flour Mill—Rs. 800/- P.M.
Oil & Flour Mill—Rs. 1200/- P.M.

(b) Normally one trade is allow-
ed in one shop. There is however,
no bar to allowing additional trade,
subject to 'the availability of space
and if there is no objection under the
Health Bye-laws,

(c) Two separate trades.

(d) The area cannot be termed as
non conforming. ‘The shops are t{o
be dismantled as they are coming in
the alignment of Re-Development
Scheme of D.I.Z. area, after alterna-
tive mccommodation is made available
to the allottees.

ALLoTMENT oF N.D.M.C. SHoPs

5159. SHRI SHAMBHU NATH : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the names of allottees with
number of stalls allotted by the New
Delhi Municipal Committee in differ-
¢nt Markets during the last five years
on compassionate/humanitarian
grounds on concessional monthly
licence fees without calling for the
tenders;

(b) whether it is a fact that the al-
lottees manipulate such allotments in
their favour with a view either to
obtain alternative accommodation at
the time of shifting, or to sublet the
stalls;

(e) whether it is also a fact that no
business had ever been run in those
stalls by some of the allottees from
the very beginning which is an infrin-
gement of terms of the Agreement;
and

(d) if so, the action taken by the
New Delhi Municipal Committee to
cancel such allotments and readver-
tise the stalls for allotment through
tenders in order to avoid recurring
losses to New Delhi Municipal Com-
mittee ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Stall No. 7 Lady Hardinge Road was
allotted to Shri Jagdish Baveja in
19861, and stalls Nos. 82 and 83-Baird
Lane were allotted to Shri S, N.
Chopra and Shri R. C. Goel in 1964,
on compassionate / humanitarian
grounds, without calling for tenders,
but not on concessional monthly licen-
ce fees.

(b) No.
(c) No.
(d) Does not arise.

MEMORANDUM FROM WORKING GIRLS
FOR ACCOMMODATION ON SHORT-TERM
AND LoNG-TERM Basris 1N DELHI

5160. SHRI R. K. AMIN :
SHRI K, P. SINGH DEO:

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) whether it is a fact that Gov-
ernment have received a memorandum
from working girls in Delhi for the
provision of accommodation both on
the short-term and long-term basis;
and

(b) if so, the steps proposed to be
taken thereon ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH) : (a) Yes.

(b) The Government caters to the
needs of Central Government officers
only. However, residential accom-
modation has been allotted to non-
Government servants in the Working
Girls Hostel to the extent available.
For those who are employed in eligi-
ble offices, a lady officers pool has
been constituted; besides they are also
allotted accommodation from the
general pool in their turn.
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CENTRAL Excisg DuTy oN ‘Brack TeA'

5163. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the ex-
cise duty now charged on black tea
{from tea gardens in Himachal Pradc§h.
Uttar Pradesh and Bihar is 30 paisc
instead of 18 paise as originally fixed
in 1963;

(b) whether it is also a fact that th_r
black tea of these weak gardens is
{etching low prices; and

(¢) if so, whether Government pro-
pose to reduce this duty to the origl-
nal figure of 10687

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The factual position is that black
tea produced in the Kangra and Mandi
Areas (in Himachal Pradesh) is fetch-
ing lower price than the average price
of black tea from other areas sold at
Calcutta and CocHin auctions.
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(c) The question regarding the de-
sirability or otherwise of reduction in
Central Excise duty on black tea pro-
duced in the Kangra and Mandi areas
in Himachal Pradesh is under study.

REPAYMENTS OF LOANS BY STATES

5164. SHRI S. R. DAMANI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government propose 1o
revise the terms of repayment of loans
by the States;

(b) if so. whether any scheme has
been forwarded to the State Govern-
ments in this connection; and

(e) the reaction of State Govern-
moents thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). A
tentative scheme of consolidation of
all Central Government loans advanc-
ed to the States up to 31st March, 1967
and outstanding on 31st March, 1968
(except certain special categories like
fertilizer loans, ad hoc loans, ways
and means advances cte.,) along with
the refixation of the repayment terms
and rationalisation of interest rates,
has been forwarded to the States in
January last for their views., No State
Government has so far given its views.

#aT Trea # fada wfewt & smawe
wt wern o

5165 st Twew arear o
fow w4 7z T W Fo w0
frear =T aut § dwe Tew & faer
F mifasi #1 3w ymaFT F7 fFma
Tfr awmar &, T Arfawi F ATy wqv
# 9w SudEe afr @A w7 o
FrFHEE AT AL E ?

IU-quT™ wat war faw ww (s
Sroredft dk) . gEAT T A o
& & T qarEe  wiver €Y /e Ay
AN T & & A o
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CLosurRE oF BARAUNI REFINERY

5168. SHRIMATI TARKESHWARI
SINHA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) the reasons for the closure of
the Barauni Refinery; and

(b) the loss which the Refinery has
incurred due to this closure ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Barauni Refinery was temporarily
closed on 7-3-1968 as a precautionery
measure pending an enquiry into
pollution of the water of River Ganges
at Monghyr, alleged to have been
caused by the effluent discharged by
the refinery.

(b) The loss is estimated to be
approximately Rs. 1.65 lakhs per day.

Visrr oy THE MINISTER OF PETROLEUM
AND CHEMICALS TO IRAN

5170. SHRI SHIVA CHANDRA

JHA :

SHRI BHOGENDRA JHA :

SHRI KANWAR LAL
GUPTA :

Wwiil the Minister of PETROLEUM

AND CHEMICALS be pleased to state :

(a) whether it is a fact that his re-

cent visit to Iran was a success: and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) It is difficult to define what is a
success, in this context, but the visit
was entirely satisfactory.

(b) Several new possibilities of eco-
nomic cooperation have been explored
and discussed. The representative of
the two sides have expressed a desire
to extend the scope of the existing
ties in the field of petroleum explo-
rations and to cover new fields such
us fertilizers and petro-chemicals.

INcLustoN oF HOMOEOPATHY IN INDIAN
SysTEM OF MEDICINES

5171. DR. SANKATA PRASAD:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there
is nothing common between Homoeo-
pathy and other indigenous systems
of medicine; and

(b) if so, the reasons for inclusion
of Homoeopathy in the proposed Cen-
tral Council of Indian systems of medi-
cine ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY) :
(a) Yes, Homoeopathy is a distinct
system of medicine.

(b) On administrative and financial
grounds a combined Council with
internal autonomy for each System is
considered to be more viable than a
scparate Council for each system.
HoMOEQOPATHIC DISPENSARIES  UNDER

RuRAL Am HEALTH SCHEME

5172. DR. SANKATA PRASAD:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the number of Homoeopathic

Dispensaries being run in the coun-
try under the Rural Aid Health

Scheme; and

(b) the number of such dispensaries
started in the Centrally Administered

Areas ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) and (b). The information is being
collected and will be placed on the
Table of the Sabha.

HoMoEOPATHIC ADVISERS

5173. DR. SANKATA PRASAD:
Will the Minister of HEALTH,
FAMILY PLANNING AND TURBAN
DEVELOPMENT be pleased to state :

(a) whether there is any proposal
to appoint Homocopathic Advisers in
the States; and

(b) whether Government have issu-
ed any directive to the States in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOFMENT (SHRI B. S. MURTHY) :
(a) and (b). The Homoeopathic Ad-
visory Committee at their meeting
held on the 2nd December, 1967 has
recommended the appointment ot
Homoeopathic Advisers in the States.
The attention of the State Govern-
ments has been invited to the recom-
mendation of the Committee.

FamiLy PLANNING OPERATIONS

5174. SHRI J. K. MONDAL: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the number of loop insertions/
sterilization undergone by persons
during the current year; and

(b) if so, the birth rates with rural
and urban breakup in respect of each
community in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRA-
SEKHER) : (a) The numbers of loop
insertions made and sterilizations
undergone by persons during the
current financial year are as follows—

Sterilization Loop Insertions
1428338 512211
(as reported upto 10-3-1968)
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(b) Such statisticse are not collect-
ed Community-wise,

Ows 1N List ofF ‘DECLARED
Goons’
5175. SHRI R. BARUA: Will the
Minister of FINANCE be pleased to
state :

(a) whether Government's proposal
to include crude oil in the list ot
‘declared goods’ under the Central
Sales Tax Act will deprive the Gov-
emment of Assam to the extent ot
Rs, one crore per year;

(b) whether this proposal has been
made after prior consultation with the
State Governments; and

CRUDE

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): A proporsal to
include ‘Crude Oil’ in the list of de-
clared goods, by amending Section 14
of the Central Sales Tax Act, 1856, is
under examination in consultation
with the State Governments and the
Ministry of Petroleum and Chemicals.
This proposal, if implemented, is likely
to have some impact on the revenues
of the Government of Assam. The
final decision, however, will be taken
on receipt of the comments of all
State Governments and after taking
into account all relevant factors.

QuarTERs FOrR EmrroyEes or CocHw
CusToms

5176. SHRI VISWANATHA MENON:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that a plot
has been taken to construct staff
quarters for the employees of the
Customs Department, Cochin;

(b) if so, when the plot was taken;

(¢) why the construction work has
not so far begun; and

(d) whether it is a fact that a
huge amount is paid as rent for the
plot every month?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) In June 1965.

(c) ATthough the acquiring of land
was not held in abeyance as it would
have been much more difficult to get
a suitable plot in Willingdon Island
subsequently, the construction work
could not be taken in hand due to
the drastic economies in expenditure
imposed during the Emergency.

(d) As the Port authorities were
not agreeable to sell the land on an
outright basis, the plot of land measur-
ing 4.3 acres Was taken over on lease
from the Port Trust at an annual rent
of Rs. 2,700 per acre.

ATHE {1
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RETRENCHMENT IN Om AND NATOURAL
GAs CoMMISSION

5183. SHRI S. KUNDU : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the services of how many em-
ployees of the Oil and Natural Gas
Commission have so far been termi-
nated after the signing of the last
wage revision agreement with the
recognised trade unions by the Com-
mission; :

(b) whether it is a fact that the
services of the workmen were termi-
nated without assigning any recasons;

(¢) whether the Unions have ob-
jected to these dismissals; and

(d) if so, the action being taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) of three.

(b) and (e¢). Yes, Sir.

(d) O.N.G.C, has reported that the
services of these employees were ter-
minated in accordance with the terms
and conditions of their services, ana
were unconnected with their wunion
activities,

Revenvue rrom Horsr Races

5184. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to
state :

(a) the total Central Revenue deriv-
ed from horse racing during the last
five years State-wise;

(b) the total amount of such rcve-
nue given back to each State during
the above period; and

(¢) whether Government propuse to
ban horse races and if not, the reasons
thereof ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARII DESAI) : (a) to (c). “Bet-
ting and Gambling” are included in
List 11, that is the State List of the
Seventh Schedule of the Constitution.
The revenue derived from horse-rac-
ing being in the nature of a betting
or gambling tax would accrue to the
State Governments. The horse racing,
revenue derived from it, and other
connected matlers are essentially State
subjects,

SATPURA THERMAL STATION

5185. SHRI R. K. BIRLA : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether the Satpura Thermal
Power Station has been commissioned
and, if so, when;

(b) the total quantum of electricity
vstimated to be generated therefrom:

(¢) whether sufficient stock of coal
has been kept for use; and

(d) if so, the total quantity of coal
kept in stock at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The first of the five
generating units of 62.5 MW cach was
commissioned in Oectober, 1967. The
remaining units are expected to be
commissioned progressively during
1968-69,

(b) On completion, the total install-
ed capacity of Satpura power station
would be 312.5 MW with a firm capa-
city of 250 MW,

(c) and (d). The total quantity ot
coal held in stock at present is about
58000 tonnes which js sufficient for
about 70 days’ operation of one unit.

INDIAN DoOCTORS ABROAD

5186. SHRI R. K. BIRLA : Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:
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(a) the number of Indian Doctors
who ha¥® goné abroad during the lost
five years, year-wise;

(b) the number out of them whe
went for higher education and train-
ing and for suitable employment;

(c) the number out of them who
settled there; and

(d) the steps being taken to bring
these doctors to the country in the
light of shortage of doctors in the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) to (d). The information is being
colleeted and will be laid on the Table
of the Sabha when received.

12.01 Hrs.
Re. POINT OF ORDER

MR. DEPUTY-SPEAKER : Calling
attention notice. Shri R. Barua,

SHRI GADILINGANA GOWD
(Kurnool) : On a point of order, Sir.

MR. DEPUTY-SPEAKER: I have
called the next item. Have you a
point of order on the calling-attention
notice ?

SHRI GADILINGANA GOWD : Not
on the calling-attention.

MR. DEPUTY-SPEAKER :

please resume your seat.

SHRI GADILINGANA GOWD : The
point of order must be heard. In
their broadcast “Today ip Parliament"”
on March 4, 1988, it was stated by
the cammentator of All India Radio
that for the rest of the day....

MR. DEPUTY-SPEAKER: This is
not the occasion to raise it

SHRI GADILINGANA GOWD: I
had given notice of it on the 3th. It
happened on the 4th. Today is the
25th. Some order has to be passed
on it. I had given notice under rule
222 combined with rule 223,

Then,
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MR. DEPUTY-SPEAKER: If you

have given notice, it will be consi-

dered. I am told, it is under consi-

deration. But please do not raise it
like this.

1202 mRs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DiscussioNs re. DEPORTATION OF KENYA
NS

SHRI R. BARUA (Jorhat): Sir, I
call the attention of the Minister of
External Affairs to the {following
matter of urgent public importance
and I request that he may make a
statement thereon :—

Outcome of the discussion held
by Shri Bali Ram Bhagat, Minister
of State for External Affairs, in
Nairobi with the Government of
Kenya on the question of deporta-
tion of Kenya Asians.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): On March
6, 1968, this House discussed some of
the consequences flowing from the
Commonwealth Immigration Act which
affected those holders of British pass-
ports who were of Asian origin.
During those discussions Hon'ble
Members generally shared the feeling
that it might be desirable to have an
exchange of views with the Govern-
ment of Kenya and its leaders. Since
I was leading our delegatirpn 1o
participate  in the Independence
celebrations of Mauritius on March
12, 1 proceeded to Nairobi on March
14,

During my stay in Nairobi, I called
on the Vice-President of Kenya on
March 15. The Minister of State for
Foreign Affairs of Kenya was also
present at the meeting. This was
followed by my meetings with other
Ministers in the Kenya Government
and with some of the Representatives
of the People of Indian origin from
different parts of Kenya. These were
useful in promoting understanding by
all concerned of the complexities, the
magnitude and the implications of the
problem. An arrangement had been
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made for me to call on His Excellancy
the President of Kenya in his country
house on March 18 at 10 AM. How-
ever, this was later cancelled.

This House will be glad to hear that
the Government of Kenya has now
decided to extend for a period vary-
ing from one to two years, work per-
mits issued to non-citizens which will
include person of Indian origin,
holders of Britlsh and colonies pass-
ports. This will be subject to
renewal.

SHRI R, BARUA : The people of
Kenya suffered wunder British Im-
perialism and India always extended
a helping hand to them during the
Mau Mau movement. Keeping that
background in view, is it a fact, as
has appeared in some section of the
press, that the British Government
had some hand in scuttling this meet-
ing of our Minister with the President
of Kenya? I would also like to know
how it is that our Foreign Ministry
spokesman came out with a statement
completely absolving the British Gov-
ernment before the Minister could
make a statement here.

SHRI B. R. BHAGAT: We do not
know and it would not be proper io
surmise on this matter particularly
when Kenya is an independent coun-
try. It is not for us to say that they
are guided by any other power. [
think, it is a very sensitive matter
and we should not go into this ques-
tion. As for the spokeaman, he
merely said that the British Minister
in the High Commission here had
represented to him and said that it
was not true that they had anything
to do in this matter. That was what
he said.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : More than this.

ot T dm ([ feee)
Zare fagw Aaft ot Y Ffaar & v ¥
o qevfy @ ag T A oATA A
gt # g Y fame A A o
W TUATH FIAT ATEY T ANAGAL F
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wER agt W fafew qé s ¥
T e T frar SR 9 &
TR & TR ATTAOT FATIY AT A G
w1 ¥ Izl AN 7 fF e e
A A @ A1) qEr gavm i G
o< ¥ fafew e 7 ofigdive faw
qra frar FEAaeT AT & 98 faar o
gt T8 WHET 93 A=QT awg & faun
g faam sat 3 g ffew soeme &
g a1 ¥ A s § g
AT T awH F faw a7 w1
sraart ®1 g fafew & 7 W
T IMAT ¢ Iaw Nfa Arewr |y Aifa
27 w7 3x fegfa & ag far o 7
& X AT TH IFTC & AN & a8
e g fafew swmEe &
frwem & foo qare @ ar adl &1

st Mo TWo WA : F arrag wew f
A JTAA F w9 F 7 o s
dar Y qamEr A—

=} gFN a7 FPATW (IA) © T@T
& O aeg & St ® fawrar a1 @
¢ s sy #Ey & fF oo & w9
# 7 fon amo

st Wy fomad (W) S AT
# HATCH-TEATH FT WIAAT ALY & &Y gwHy
fosge s A W wfed
# faegw wgHa § 1

MR. DEPUTY-SPEAKER : Hon.
Members should realise, as the hon.
Minister has said, that it is a sensitive
question and it is still under consi-

deration.

SHRI BAL RAJ MADHOK (South
Delhi) : He had gone there as the
External Affairs Minister. Therefore
it is an insult, not to Shri Bali Ram
Bhagat, but to the Government of
India and to the whole country. He
should not say that it is not an insult

at all
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St W W e ag qEe
AT § qyT A ¥ I A
¥ T AT G| IEF ATE9E W ¥
T frer 1 g A gafafedt ff o
at AR oW o

o STET (wEeE) :oAg
| FT A g0 § A qwioy 95
# wex anfow ¥ wifegd | =g enfwmm
# @ & WX I F wnfwaE
WA A & @ AR A X |

wifegd 1

st %o o WAw : ST HX W,
¥l g aEE-adiRe ¥ A oad
Afat & g1 aa g€ s faea
w1 Jew ag a1 fe agr o . L.

st wu fewd ;. quiedT AR gaT
g!

st ¥o To wmar : fyswt w1 TR
o aY 7g 97 {6 agi Y aT ¥ A
# wg fF gg it offefa sow &
7 & 99 & 1 ofeard @ § agt I
TEAT T g, ITRT THAE T g AT
At A § I faw F wifeda g
iR e ) i s g w1 3 &rw
a7 &% A " adF fawrer %
dar §% w7 T F AR 97 97
ara & 7§ fF 99 F wifedw W s
R ¥ s F ag aw gk fe
9 % & UHIOH AW F q9 oA §
It WY THTT qgEa § W FAG
@ & ff 3OF gaT ) a
i ag ey w7 e & For o afiew
T U 1 A1 & faq 97 fad o
AT THRIEW T g T § A ag AT
agi wim # 7k of 7g & g€ 1 qaw e
A7 qamar &, ¥ A fergeam 7 &1
ot AdY & | I #1 78 v ¥ av
fe ¥ grra s A £ | WAHA A
£ gfee & 7t dwar wifgw | (wrwwwr)
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AW AT G F AL W HE O A
®E, M WY A W T/ W R
ofwraré W ® g g 1 dfwE
AT W § S qY & S 1 90 gaAT
thew & @ & 98 § 30 @
& 9 § R A w1 A A e
§ o w faw ff sw a1 sarm
QT Y =fEe |

Y g JAW ;IS WA,
#3 ag o qur § fF wat wEew
wafa ¥ faeaT Sy v Aw
SETAHAT T T TAT 9TEX A, i
waa i s oaw o T
ferar, #m oz A= & ar T

=t qo Wo WA : A TH FAT
¥ #a1 & fo ¥faar & wedfy &
HEATETS & G9G a9 g1 AT 91, dfee
TG {ATHIT TGN A1 FA, TZ AT@ AL
&1 (sqwam)

WY gW W woAW : Fi A& Al
x|

o €WT W T T FAT W@
a7t ®1 wE fodt 7 o g 4
- ?

st ¥o Wo WA : WG aF I FT
qaTH &, 99 F GHY ®TE A0 ALY FE
ko, [ e faar m ar fE
F fae & faw o @ g1 a@t F o
vt & A aw §1 v aegafy
& ot fae #t @ o, Afew s S
¥ arr wfY g€ %R 7y v A famy mm,
@t ag o wrf T A€ @, frw §—
(wwa)

St reae dmw o §Y STRTaed
A faree & v | off we q9T &, 99 AT
ot gere fear smd

st o o wwa : fawely e wmP
9% qg §ATH ISMAT 4T 47 AT TF A

§ aei aeet & fawe @ ATw

MARCH 25, 1968

Kenya Asians (C.A.) 2992

&1 srAew § ofmm s seheT
& oorer arew &) o oY Fom AR
X I ¥ WY qI T ER &
Y 9T 9% G793 5 AL A GEAT
oot s & wmT faemr § R
TH N 9 IH G54 F1 FI F T {RK
faare &, g1 sre v mare gy wmEeT |

SHRI RANGA (Srikakulam) : We
do not want our relations with
Kenya to be spoiled in any way. But
are we to understand that it is in
keeping with the dignity of this
House that the representative of the
Prime Minister was entrusted with a
letter to be handed in personally to
the President of Kenya and when he
was not able to do that, he should be
allowed by this House to say that
questions of national prestige and
self-respect do not arise at all. Are
we to allow this thing to be said in
this House by the Minister of State
for External Affairs ?

MR. DEPUTY-SPEAKER: Mr.
Shivappa....

SHRI RANGA : I have put it to you.
Is it in keeping with the dignity of
this House that the Minister of State
in the Ministry of External Affuirs
should be carrying a letter from the
Prime Minister of this country to the
President of Kenya, he should go
there but he was not able to deliver
it or he was prevented or whatever
it is; yet, he should be allowed....

SHRI S. KUNDU (Balasore) : On a
point of order, Sir.

SHRI RANGA.: ....to state in this
House that the question of self-
respect or dignity of this country and
of this House does not arise at all as
a result of his failure to discharge
the functions with which he was
charged by the Prime Minister of this
country ?

MR. DEPUTY-SPEAKER: Even
assuming that you have put a ques-
tion, it is not keeping with the
dignity. ... (Interruptions). That is
true. But on occasions when you are
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angry, you have to be very patient
and you have to control your anger.
As the Minister has said just now,
and as you yoursef know, it is =a
delicate matter and we should not....

SHRI RANGA: Why did he say
that the guestion of self respect and
dignity does not arise at all ?

SHRI BAL RAJ MADHOK: We
want to know from the hon, Minister
as to what amounts to an insult in
international parlance.

SHRI RANGA : They do not deserve
to be in their places.

MR. DEPUTY-SPEAKER : The hon.
Minister. . ..

'

SHRI B. R, BHAGAT : I would....
SHRI HEM BARUA (Mangaldai) :

What is happening ? Here are  the
names of people who have given
notices; you have not called those

members, but you entered into a
dialogue with Mr. Ranga and now you
are asking the Minister to reply. It
is for you to reply. You do not
deserve to be here at all.  (Interrup-
tions). The Prime Minister should
take note of this that he does not
deserve to be the Deputy-Speaker of
this House.

MR. DEPUTY-SPEAKER : You have
not followed what he said.

SHRI HEM DARUA : My name is
here; you did not call me, but vou
entered into a dialogue with Mr.
Ranga when he rose on a point of
order, and now you ask the Minister
of State to reply to the point of
order. You do not reply. (Interrup-
tioms) .

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : We are following a
certain procedure : only the names of
those members who have given notice
should be called, If there was a point
of order, certainly you could listen
to that, but it is for you to reply to
the point of order and it is not for
the Minister of State to reply to that.
This is what is being objected to.
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MR. DEPUTY-SPEAKER : I made
an observation. There is no question
of ruling. I made a general observa-
tion, but again he added something
to which he had to reply....

SHRI SURENDRANTH DWI-
VEDY: How can he reply? Once
you depart from a certain procedure.

MR. DEPUTY-SPEAKER: I am
following the procedure. I allowed
him to raise the point of order....

SHRI SURENDRANATH 'DWI-
VEDY : Once you depart from  the
procedure, you have to allow others
also to start a dialogue with you.
That is the complaint.

MR. DEPUTY-SPEAKER : I do not
want to continue this dialogue or
angry exchanges on this issue parti-
cularly. T made an observation. I
want to be cautious in my language
and would ask the members also to
be cautions. He raised a point of
order; I made an observation and
again he put some sort of a question
and he was about to reply to which
you are objecting. What is Mr.
Kundu's point of order?

SHRI RANDHIR SINGH (Rohtak) :
Mr. Hem Barua should withdraw his
remarks.

MR. DEPUTY-SPEAKER : Was it

proper on the part of Mr. Hem
Barua. ...
SHRI SURENDRANTH DWI-

VEDY : In an agitated mood, he had
said that, but now I have explained
the position.

MR. DEPUTY-SPEAKER : Making
such remarks does not add to the
dignity of the House. Those remarks
should be withdrawn. It would be
in keeping with the dignity; he
should withdraw, whatever he has
said in anger.

SHRI HEM BARUA : | have learnt
in my boyhood that we should never
hide our feelings. That was my feel-
ing. You violated the procedure and,
therefore, I had a right to point that
out. I did not quarrel when you
asked Mr, Ranga to raise his point of
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([Shri Hem Barua]

order. You were justified in that and-

Mr, Ranga was also justified in rais-
ing the point of order....(Interrup-
tion). It was for you to give the
reply to Mr. Ranga....

MR, DEPUTY-SPEAKER : He said
something in anger. The best thing
would be for him to withdraw that.
‘This is not adding to our dignity, 1
would advise him to withdraw.

SHRI HEM BARUA: If my words
have pained you, I withdraw them.

SHRI S. KUNDU: My point of
order was very simple. The hon.
Minister while replying said that
there had been no insult. Whether
there had been insult or not is a
thing which the nation will decide
and which the House will decide. It
is not a matter for opinion by the
hon. Minister. It would be by his
conduct,

SHRI A. K. SEN (Calcutta North
West) : Is that a point of order ?

SHRI SURENDRANATH DWI-
VEDY : What is this? One Member
is speaking, and we find that another
Member is asking whether it is a
point of order., I think the hon.
Member who is raising the point of
order has got the right to raise it
provided you accept it. If Shri A. K.
Sen wants to say anything, lie can
seek permission from you and then
speak. If he is going to interrupt in
this manner, then there will be
trouble in this House....

SHRI A. K, SEN: I can object.

SHRI SURENDRANATH DWI-
VEDY : If he wants to interrupt, he
.can do so only after seeking the
permission of the Chair and he should
not interrupt like this. It is the Chair
which has to say first whether it is a
point of order or not. Before the
Chair decides it, no hon. Member can
get up and interrupt like this,

SHRI A. K. SEN: I can object on
the ground that it is not a noint of
order.
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SHRI HEM BARUA: He is trying
to usurp your authority by saying all
sorts of nonsensical things.

SHRI A. K. SEN: I have not.
MR. DEPUTY-SPEAKER: By

saying that it was no point of order,
he was not making any aspersion on

the Chair. It was just a side remark
which he made.

SHRI A, K. SEN: Everybody
knows it.

SHRI S. KUNDU: My point of
order was this....

MR. DEPUTY-SPEAKER: Some
hon. Members were taking exception
and asking whether it constituted
insult or loss of prestige for India.
That was the main question. The
question that was raised was whether
this House had the right to say some-
thing on that or whether the Chair
should rule on it

SHRI S. KUNDU: My point of
order was this. When Shri Hardayal
Devgun put his question, the hon.
Minister said that there was no
insult. My point of order is this.
Whether there was insult or not will
be decided by the House and the
entire country. It will arise from the
behaviour and from the code of
conduct. The question which was
not answered was this whether when
the Minister came back to India, no
Government officials had met him at
the airport, which was a breach of
the protocol. Secondly....

MR. DEPUTY-SPEAKER: The
hon. Member has only got a right to
raise a point of order. What he is
saying now has nothing to do with
the point of order. He cannot extend
the area of his point of order and
start asking a question.

SHR1 S. KUNDU : But the answers
to the questions must be specific.

MR. DEPUTY-SPEAKER : The
question is whether this House should
take notice of the statement made by
the Minister that there was no insult;
it has been stated that a meeting
could not be arranged with President
Kenyatta, though he went there and
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it was published that he was going to
meet him; whether he went there to
meet him or not is something which
I do not know because I have no first-
hand information, but it was presum-
ed that he was going to meet him,

SHRI 8. KUNDU : The other ques-
tion was that when he came back....

MR. DEPUTY-SPEAKER: I have
followed his point of order. His point
of order, if I have understood it
aright, is whether this is a matter
for his personal opinion or the opinion
of the Government or whether this
House should take cognizance of it
and pass some remarks about it or
some judgment about it.

As 1 said earlier, Shri Ranga had
raised this issue that everybody felt
a little sorry about the whole episode.
There is no doubt about it. Everybody
felt it. But Is this the moment to
express our feelings in a loud and
cxplosive manner? For, as the hon.
Minister has said, so many other
complications are there. There are
quite a number of Asians there and
their problems are there, and their
fate hangs in the balance. Is this
the moment when we should take it
in that light and immediately explode
ourselves in this House? My view
is that hon, Members should consider
this aspect because it is a delicate
and sensitive matter,

SHRI D. N, PATODIA (Jalore) :
On a point of order. My point of
order is this that questions are asked
to elicit information, and it is obli-
gatory on the part of the hon. Minister
to give the information wherever it is
possible. Shri Hardayal Devgun's
question was whether the appointment
was cancelled by the Minister or the
President and what the circumstances
of that cancellation were. That point
has not been clarified.

MR. DEPUTY-SPEAKER: So far
as I know, he has fully answered it.

SHRI D. N. PATODIA : He has not
yet replied to that question. He has
not explained the circumstances,
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MR. DEPUTY-SPEAKER: On a
point of order, if an hon, Member
puts a question, then it is for me to
dispose of the point of order and rule
it out. If the hon. Member was not
satisfied with the answer, he should
have put another question immedia-
tely. There is no point of order.

SHRI HARDAYAL DEVGUN: I am
not satisfied.

MR. DEPUTY-SPEAKER :
Shri Hem Barua.

SHRI HEM BARUA : We have the
best of relations with Kenya, and we
do not want them to be disrupted on
any ground whatsoever. But the fact
remains that the conduct of Kenya
towards our Minister was not praise-

Now,

worthy; it was disgusting conduct,
because President Kenyatta refused
to meet....

SHRI H. N. MUKERJEE (Calcutta
North East) : On a point of order. I
have been waiting with patience.
There is a very imperative rule in
this regard. Rule 41(2)(xix) says:

“it shall not refer discourteously
to a friendly foreign country;"”.

Here is a very experienced Member
who has said in regard to the conduct
of President Kenyatta. ...

sit wy femd . oW wERT, TE
fraw famgmr wmp @Y 21T a9 AW
W A

SHRI H. N. MUKERJEE: ... .that
it is something which is very—I am
not going to repeat it—... It should
not be done. If Government says that
some discourtesy has been practised,
this House can certainly take note of
it. But if Government appears to
deny any discourtesy, for Members to
go on saying that discourtesy has been
practised is extremely wrong; it should
not be allowed in relation to a
friendly foreign country. Kenyatta is
Kenyatta and Kenyatta today is very
much a factor to be reckoned with
in Africa. After all, we should
function in a responsible way and we
should try at least from time to time
to do that.
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SHRI SURENDRANATH DWIVE-
DY : On this point of order I want to
say something.

MR. DEPUTY-SPEAKER: 1 have
already cautioned Members who are
putting questions not to use language
which, might exacerbate.

$HRI H. N. MUKERJEE : They are
using it over and over again.

SHRI KANWAR LAL GUPTA : We¢
would like to repeat it.

SHRI SURENDRANATH DWI-
VEDY : I do not think that what Shri
H. N. Mukerjee has said has any
validity whatsoever. For, Shri Hem
Barua while putting his question has
repeatedly said that we should main-
tain good relations with Kenya, no
matter whatever thing might have
happened So, there is no discourtesy
'shown to the Head of Kenya. But
Shri Hem Barua had not finished his
question. It is only after he com-
pletes his question that the hon.
Member can say what he wants to
say.

SHRI H. N. MUKERJEE: H¢ has
already used that word.

SHRI SURENDRANATH DWI-
VEDY : He only said that not meeting
a State Minister, a representative of
India was not a matter which we
could say was praiseworthy. That is
what he has said. He has not made
disparaging remarks against the
Head of Kenya.

SHRI HEM BARUA : We have the
best of relations with Kenya and I do
not want those relations to be dis-
rupted on any ground whatsoever.
But the fact remains that the Presi-
dent of Kenya refused to meet our
Minister who was an emissary of the
Prime Minister, and the fact also
remains that our Minister met the
Vice-President of Kenya who explain-
ed his case and did not wait for a
second to listen to our Minister's
explanations. And when he saw some
of those leaders in Kenya, one of them
turned round and said ‘Well, when
vou imposed visa restrictions on
persons of Indian ancestry whether
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they hold British passports or Indian
passports matters little to the persons
of Indian ancestry,—you do not have
the moral right to criticise us over
our measures. Thia was what hap-
pened. President Kenyatta wanted
to meet our Minister. That was on a
particular Monday. On Sunday he
informed him that he was not going
to meet him, whatever that might be
due to; I think this is an insulting
thing, and we must not overlook that
fact, although we want the best of
relations to be maintained  with
Kenya.

In the context of that, may I know
from the Prime Minister whether she
herselt proposes to visit Kenya or
whether she proposes to send some of
her senior colleague to Kenya so that
the senior colleagues might not be
treated as Shri B. R. Bhagat was
ireated ? President Kenyatta refused
to touch Shri B. R. Bhagat even with
a pair of tongs. That was the trouble.
Therefore, I would like to know
whether the Prime Minister proposes
to send any senior colleague of hers
there.

Britain bas adopted the Immigra-
tion Act which is based on racial
considerations, because there can be
no other consideration. May I know
whether the Prime Minister is geing
to take this matter up particularly
with Britain so as to see that Indians
who hold British passports are not
treated on racial grounds as they have
been treated at present.

SHRI B. R. BHAGAT: Although
the hon., Member has said that we
must maintain the best of relations
with Kenya, some of his remarks
were not purported to that effect.

SHRI HEM BARUA.:
facts only.

SHRI B, R. BHAGAT: It is wrong
to say that nobody heard me. We
had good discussions, and I have said
that the result has also flowed; nobody
has made any remark....

SHRI HEM BARUA: They have
extended the period permit,
had done s0 before our

1 was stating

They
Minister
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visited. He waited for three days to
meet President Kenyatta, but he could
not meet him. But he is not saying
it. I can expose him to the marrow
of his bone.

SHRI B. R. BHAGAT : Nobody has
made any remark that we are impos-
ing restrictions on people of Asian
origin and yet we were going to talk
to them. All these things were not
true, and, therefore, the assumptions
drawn by the hon. Member on these
things which were not true are
wrong. I would again like to stress
that the people. there were very cor-
dial and their Ministers and Vice-
President were very cordial. The
talks were very cordial and at no
stage there was a feeling that because
a very senior man had not come,
therefore, they will not meet or
talk. That is not the point. Even
the President—if I am not disclosing
a secret—himself fixed up this appoint-
ment personally. But subsequently it
was cancelled. It must be due 1o
some compelling reasons and we
should not go into that (interruption).

sﬁgﬂt:wrm:mw

w1 F T =g e et &
fae @1 ot gww A9 g @ WO

gar?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : If 1 may reply
to the last part of the hon. Member
Shri Hem Barua's question, we have
had discussion on this Immigration
Bill and our view also is that it has
racial aspects, there is racism behind
the proposal. But as far as the other
question is concerned, about whether
somebody proposes to go to Kenya,
there is no such proposal.

SHRIMAT] TARKESHWARI] SINHA
(Barh) : From the answers of the
hon. Minister, he has made us under-
stand that we should not say anything
to strain the relationship between
Kenya and India. But why did this
situation at all arise ? Does not the
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hon. Minister at all realise that the
relationship between Kenya and India
has been jeopardised, because of the
fact that the British Government had
been making a propaganda to this
effect, that the Indian Government
representative proposes to come to
Kenya with the intention to interfere
in their internal affairs? I would
like to have a categorical answer from
the hon. Minister, whether it was not
a fact, and whether this kind of pro-
paganda had been carried on by the
British to divide Asians and Africans,
to divide Indians and Africans, to
divide India and Kenya, and whether
any notice was taken by our High
Commissioner about the situation that
was developing there, because, in
spite of the fact that we have had
very good relationship with Kenya,
this kind of situation has developed.
Therefore our High Commissioner
should have been in the know of
the developments taking place. I
want to know whether he informed
the Government of India about thuse
developments, The High Commis-
sioner deserves to be recalled, and I
have no doubt about it. The hon.
Minister has mentioned about a
letter that he carried from the hon.
Prime Minister, Here is an official
spokesman of the External Affalrs
Ministry who says in reply to a
question that he was not aware if Mr.
Bhagat had carried a letter from the
Prime  Minister, Shrimati Indira
Gandhi, to President Kenyatta. The
spokesman of the External Affairs
Ministry has the cheek enough to
say that he does not know about this
letter. This is the state of affairs
which has been allowed to go on in
this country. Now, the hon. Minister
has categorically stated that there
was a letter which he carried. The
hon. Minister's position has been jeo-
pardised by the talk of the spokes-
man of the External Affairs Ministry.
1 would expect that the hon. Minister
will take proper action in regard to
this matter.

SHRI B. R. BHAGAT: It is true
that even before I went there, a
feeling, and some rumour was expres-
sed that I was going there to infer-
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fere in the internal affairs 6f Kenya,
particularly because I was going
there to ask them to slow down their
policy and thus interfering in their
own internal affairs.

SHRI UMANATH (Pudukkottai) :
By whom, please? British or whom?

SHRI B. R. BHAGAT: Please do
not interrupt me. The High Com-
missioner, at one stage was hesitant
whether in this situation a wvisit will
be fruitful and he discouraged it. It
Is true. But we asked him to coun-
teract this rumour, talk to the people
concerned and prepare the ground so
that a fruitful discussion may take
place. He informed us that he had
done so and this feeling had been
dispelled. I was here when this point
came out that certain quarters were
interested, in Nairobi also and here
also, that a certain country was inte-
rested in seeing that my mission is
frustrated, (An hon. Member : which
is that country?) But the British
High Commission’s representative has
come and denied it. It is not for me
to go over the whole matter once
again. Those who are in the know
of world affairs know that there are
forces working which are creating
divisions between the developing
nations and the nations which have
emerged out of their struggle against
imperialism and colonialism. Those
forces are in operation and our eyes
are wide awake. These forces are
operating within the country also.
Therefore we should know all these
things. What action we should take to
counteract such things is more import-
ant than to apportion blame against
any other country. It is not for me to
say which country was there. As far as
the other questions were concerned,
I will say this.

it wy fod : ag o A & @
w7 sEw T OET IaX g TR
a8 ¥ awy F 1 IR HET Aww

qr i a7 st & ag e, o @t

FEATAT FE

SHRI B. R. BHAGAT: About the
letter, the Spokesman of the External
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Affairs Ministry was not correct when
he said that I did not carry a letter.
But I asked him. He explained, He
said suddenly this gquestion was
sprung on him and he said he did not
know whether I carried a letter or
not.

SHRI BAL RAJ MADHOK : This
is how an officer of the External
Affairs Ministry duped the Minister.
The same treatment was accorded to
Shri Morarjibhai. Are they working
independently of the External Affairs
Ministry, or are they part of the
Ministry ?

ot wAT W @ F AN FEAT
arzar § f a7 it wrrr ) wew
& T 4T A1 §, FE T qTHA AL
ad & A fafret amga & & aa
F1 T FF Jaman § | fw o aEA
WH EwT § wiee 3 sy
& fiF o w2 &1 e v q Tam g
IR s & ard fwe Al gi
¥ wrew fafrees & v J7T 7
T qT SN &7 qATT £ 1 gATE ATs
sfawx 7 fazdr foelt ot fs amo
T ATER A IAH ATZ FT FrATT T&H |
T g0 A g fewrw a7 Ty §14
wifag arqw s & fr A o 92
#1 femrwm g8 X @ dfae

st e g ;ISR WERW,

MR. DEPUTY-SPEAKER : We will
consider it, I cannot just now, off-
hand, say all that. I have seen cer-
tain expressions in the House. Your
suggestion will be considered.

ofl gew T woATT @ A wTO &
#fadvra g, o8 Wew v TifEd |

MR. DEPUTY-SPEAKER : What 1

would suggest is this, That Bill will

come before the House and we will
take it up along with the Bill.

ot wyg fowrd : oy frfsor w1 s
g g Aifrg
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12.41 Hrs.
QUESTION OF PRIVILEGE

AN HON. MEMBER : We have not
finished the calling attention, Sir.

MR. DEPUTY-SPEAKER: He is
perfectly within his rights. He has
raised a matter of privilege. I am
pleading with him that it may be taken
up when we discuss the Bill; that is
the proper time. (“ﬁ'ﬂﬂ')

ot wg fewrd (7)) @ Afew R
A F g 7 efeE TR
& fear & fir arferT so & are ama,
M ag T @ § @ AT § T
F ITSAFT |

ft <fw T () : ITETN WENEA,

F arawr areTh & fAd g S
g f g warm & wew vl o fea
Ty & faeme F e 223 ¥
wraga fawafusre W &1 T IoT
R AT YT 22 WIS FEE TA
F wered T @ § o qfewsdt Fwer &
fawr ¥ aX 7 aga @t W ft | J@ TR
st 7y fomrd & ot @o Wro el ¥
7g AT &1 TN 5T fF qm_ |7
i Tregafer &1 v @) @ 9w faafed
Fot TEAaEwrd  ardt awh 9w
9T ®IE & gOT AT g F Ay &
g 9w famr o sefifers 9w g
AT E | 9T HY A @G wer
fw:

“l am using the term ‘Joint Com-
mittees’ not in the technical sense,
but in the sense that members
belonging to both Houses will be
there as members.”

et s R e e

“l am saying authoritatively that
it will not involve any expenditure

from out of the Consolidated Fund
of India and therefore, this does not
apply to this Bill."

IG& AT W F T AR T F
amy fee qer fF:

*“T would like the Minister to make
the position categorically clear.
Otherwise, ] am not sure in my
mind. Even if a small amount is
involved from the Consolidated
Fund for this purpose, then it has to

have the recommendation of the
President.”

aw f6 it e s e A, A
78 wEeaq 8,

“Sir, I have made a categorical
statement and I repeat it, that mno
expenditure from the Consolidated
Fund shall be involved. What more
categorical statement do you want
from me.”

TN @RI @E T aw AR
o " F IS @IE | wediy yomad 6
g gt i § 5 g ow aeer A,
e FT HAl FI, §F Foew wfgd |

arq oy & fe o et are
faffecd@rmrar At ag W W &
qF FT AL AR T | FIEAA ARG
i 91 X9 9T IV TEWT T 9T
o S TwdEE a2y, s wy femd s
oY Fo Yo TAAT A ATT ITT KT WA WY
I aw =ft farar aeor wpw AT A
wzw #1 e fear ) gad aw A
wY wrerw @ e g ot far soor e &
wraz D T ogw w3 ¥ wew W
mrrn @ 5 #0790 T %o
w feafe™ & o g § a0 ®
ary 7g i FaemT gar § e o
farar <o W 7 9T AW W%, Ww-
et v WY g fean | o frmfed
| ara® qraa a5 qriearae Hew
¥ 9F W AT wTEar g |
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“The House may treat the making
of a deliberately misleading state-
ment as a contempt. In 1963 the
House resolved that in making a
personal statement which contained
words which he later admitted not
to be true, a former member had
been guilty of a grave contempt.”

g AR A ¥ IO e | F o
g AT gafed o1 <@ v ag e
fairrfasre i &1 g & @ s
Rt Fw & ora =t farerr w07 e 7 o
T FT AL AT AGH TgA &, 79 §OC
FEEEl & FgA F qEAYR HT T@ A
THAIF qed A Fg F a9 @@ F=
TEATEOY FHE F 9967 § aq Iq I
q« g1 91, IF ara9E, = fawr
A0 WA A §H a<g § wer | sefad
& w1 Wrga § fF 9 A% /v e
& fadarfasr<d & o 71 g 2, o
AW Ag@EET FF  sEET fawarfawTe
afafa & ama wr Hfwd )

st wg fowd : & gy W § fE
TR I T UF 7T AT HelT Wy o
FT GFA & | gH AN F1E TLHATET AR
&1 A e & 9% R AT At
#Al WERE & e fram & aras,
A I A AT TH TF @ AT A
FEAT A TEAT SeEar femmr Wt
HEYTT ®Y WA AL 2@ | 7 Fawrarfuwe
&7 9 gafod Iamar mar  fF el
v & fad www o f6 o7 meR &
¥y, W% A9 & A9, TH q9g FAg
7 o wifed | IFW AT T FaT
% &v 9= 16,739 ufFd :

“Nothing in this Bill will involve

any expenditure from the Consoli-
dated Fund of India."

IHF AT B 16,740 TR ¢

“l am saying authoritatively that
it will not involve any expenditure
‘from out of the Consolidated Fund
.of India.”
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fore amit ag WX & fr -

“l have made a categorical state-
ment and I repeat it, that no expen-
diture from the Consolidated Fund
shall be involved.”

Iq F A7 HrEANE qHroen, Hfa¥ew
frirdm @i ofearish s &
A A TAT A | IHE AR R
fraw 2 &1 gamr T 9T oW oW
ot 97 & ¥ ¥ oAz vy 7w fEoar
SATdz FAS AT ATEAT § AT FHRAT
2

79 A% s & 97 F1 J=TAAT ZAT
wifed, ar sT a sodY Ty T
#T a1 fer @ Afawesw & a7 &
TaA A AT fr w sm AawE ¥
TH FOT, AT W A FH TC JAL ITH
®1§ it Y gl 1 F TH 1 HE FA
wEw A oW f

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Sir, when the West Bengal State Legis-
lature (Delegation of Powers) Bill
was being considered, Shri S. M.
Banerjee raised a point that since
clause 3 of the Bill will involve expen-
diture from the Consolidated Fund of
India in terms of Art, 117(3) and in
relation with Rule 69 of the Rules of
Procedure and Conduct of Business in
Lok Sabha, a financial memorandum
should have been included in the Bill
Then, in that context I said that there
would be no expenditure from the
Consolidated Fund of India. It is true
that I did not repeat again the same
argument that Shri Banerjee said that
it would involve expenditure from the
Consolidated Fund of India in terms
of Art. 117(3), but when I said that
there would be no expenditure, it was
my view and it was the Government's
view that there was no expenditure
involyed from the Consolidated Fund
of India in terms of Art. 117(3) of the
Constitution. Sir, this was the position
that we adopted and this was the
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position that was accepted in 1860.
This matter was raised in 1980. It was
extensively examined by the Rajya
Sabha Secretariat, by the Lok Sabha
Secretariat and by the Ministry of Law
and it was held that the expenditure
for such Committees has to come from
the Lok Sabha Secretariat expenses
and since then we have brought for-
ward many such Bills and no financial
memorandum  was included on the
presumption which was based on the
decision taken in 1060,

st vy fowd : g9 qwg @ A oA
arwET AT f @TE FT R E

SHRI VIDYA CHARAN SHUKLA :
And the only fault I mean, if you may
say so, was that I did not repeat the
argument which Shri S. M, Banerjee
gave that In terms of Rule Art, 117(3)
it would involve expenditure out of
the Consolidated Fund. As everybody
knows, every paise that is spent in the
country comes out of that Fund. No-
body can say in this House that no
moncy will come out of that Fund, If
it is not to come from that Fund,
where from will it come ? That was
not my meaning. It was very obvious
on the face of it,

Wt wy fead ;. qE AT 9T A1 gar
1 7Y ar fF & g ait q@ w7
T AT A TTRATE qTEE ®) qETr
T |

SHRI VIDYA CHARAN SHUKLA :
There was no dispute about the expen-
dilure. Nobody said that there would
be no expenditure. The question was
whether the expenditure will be in
terms of Art. I17(3) of the Constitu-
tion or not. I

it wy foma : st ot wfaee TE
1 9 A1 IR AR 1 ot '
F7 fam

SHRI VIDYA CHARAN SHUKLA :
There was no dispute about the expen-
diture. We were only debating whether
it would be so in terms of Art. 117(3)
of the Constitution or not. Since we
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had this information of the decision
taken in 1980 I had stated so before
the House. Afterwards you were
pleased to rule that a financial memo-
randum should be circulated. So, in
accordance with your direction we put
it. That is all about this,

SHRI H. N. MUKERJEE (Calcuita
North East) : Mr. Deputy-Speaker, I
would normally not have intervened
on this occasion., But this is a very
serious matter relating to privilege.
The Minister there—I was present on
the last occasion when two of the
Ministers, I see them here present, had
stated categorically, as it was reported
by Shri Madhu Limaye and Shri Rabi
Ray....

SHRI VIDYA CHARAN SHUKLA :
1 do not deny it.

SHRI H. N. MUKERJEE :.... that it
was as good as a parliamentary com-
mittee, that the moneys would be
found out of the Lok Sabha funds and
that sort of thing, and therefore, they
were within their rights categorically
and authoritatively to say that no
financial memorandum was required,
and therefore, this is a simple matter.
The Ministers made a mistake, as Shri
Madhu Limaye pointed out, a mistake
which is forgivable, because we all
make mistakes from time to time. Why
don't the Ministers say that they had
made & mistake, they had an idea
which was corrected by the observa-
tions you were pleased to make, If
there was any mistake in the observa-
tions which you were pleased to make,
it is for you and the Speaker to correct
those observations and put them in the
right. The implication of what they
said still is that what they had said
was right, that was the practice fol-
lowed in the case of Kerala and it is
being followed in this case and you
have brought about a new technique—
this is the implication of what they
say. Either you are right, either the
Chair is right or the Ministers are
right. I do not know. We are not
judging this problem here and now.
You must do something about it. When
a point of privilege is raised and when
even members who do not mince words
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put it very sweetly and reasonably to
the Ministers that they had made a
mistake and it is not a particularly
culpable matter, they could easily say
‘We are sorry about it’ and everything
would have been finished in no time.
In spite of this, the Ministers choose
to stick to the kind of attitude they
have taken up in this matter. Either
you are right or the Ministers are
right. (Interruptions).

SHRI NAMBIAR (Tiruchirappalli) :
Ignorance is the best alibi for them.

SHRI A. K. SEN (Caleutta North
West) : I understood the Minister to
say that the view they originally took
appeared to be different. ...

ot vy {owd : o & qanz & dn
HHH T ZH |

SHRI A. K. SEN: You undersiand
everything very quickly. I am envious
of you for that.

As 1 heard Shri Shukla, it was quite
clear that he said that the view they
originally took appeared to be dille-
rent, but in deference to your ruling,
as soon as your ruling came, in defer-
ence to that, they had put in the
memorandum. That was how I under-
stood it. My understanding of the
English language may not be as good
as Shri Limaye's.

ot tfa g ;oo SgTEr SR #
fomt arga &, sfaw &1 am s
7 awa &)

SHRI A. K. SEN: No, you know
much more, because you follow before
hearing. I have to hear.

In view of that statement, I think
there should be an end of the matter.
I do not think there is any effort on
anybody's part to flout your obscrva-
tions.

off gwA =7 wPAE (I5ET) WA
ft Moy wimw ¥ fao d=re Ad £
FHE § T g WTHAT W9 f2aT A |
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SHRI SAMAR GUHA
have an additional point.

MR. DEPUTY-SPEAKER: If we
want to discuss this matter, that is a
different matter.

SHRI SAMAR GUHA : You madc a
categorical statement that the memo-
randum about financial commitment
has 1o be added. Also during the dis-
cussion, one of the members, Shri R.
S. Yadav, categorically stated that, as
a member of the Committee, the
expense of air passage for him from
Delhi to Kerala was borne by Goveun-
ment and some other kind of allowance
also was given. But in this memo-
randum, we find only this sentence :
‘Expenses to be incurred in conncction
with the meetings of this Committee
would be met from the Consolidated
Fund of India’. The implication is
that these expenses would be met only
for the meetings and for no other
purpose. The consultative committee
may be asked to discharge many other
functions. When we are not in
session, members of the committee may
be sent to West Bengal. In the result,
there may be certain allowances pay-
able in addition to air passage.

Therefore, even after your categori-
cal observation and after the whole
discussion, they have only mentioncd
very reluctantly that the expenditurc
will be mct only for the purpose of the
meetings and for no other purpose. 1
would say this is also some sort of
wilful negligence on the part of ihe
Minister.

MR. DEPUTY-SPEAKER : Let us
put an end to this. Prof. Mukerjee hax
recollected the events and Shri Madnu
Limaye also rclated it. I was waiting
to get a reply because I was not certain
in my mind about this matter. In the
past—a few days back also—this point
was not brought to the notice of the
House; but due to the vigilance of
certain members we got scized of it.
Then I had to examine it. After con-
vincing myself, I put the question whe-
ther the Minister would state it cale-
gorically, because I wanted such a
statement from him. On such ocva-
sions, it would be far better to say 1

(Contai) : 1
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would get it examined’, because there
is a possibility of an error. I am not
going to follow the principle of the
Supreme Court's prospective over-
ruling. Otherwise, I would have
pleaded with the Opposition ‘All right,
this time it has happened. They are
examining it". 1 do not follow the
doctrine of prospective over-ruling.

So it would have been far better o
have the matter thoroughly examined
before making a statement, because
nobody can be.certain about past
practices. We have to examine it with
a view to observing correct procedure.
That is more important, Ewven if in
the past, there was certain irregularity
it is not that on that basis, quoting that
precedent, we could go ahead.

In future, this should be borne in
mind. I personally feel everybody
would agree that therc was no inten-
tion to mislcad, but the manner in
which it was said und the approach to
the problem ought to have been a little
different (Interruptions). It  should
not be stretched too far. But I must
make one obscrvation regarding this.
As these things are likely to create
certain doubts, they will have to be
very meticulous about words.

SHRI SURENDRANATH DWNI-
VEDY (Kendrapara) : Let him say it
was a mistake committed because of
wrong advice given to him.

SHR1 BAL RAJ MADHOK (South
Delhi) : Is thc hon. Minister so hot-
headed that even after your advice, he '
sticks to his stand and cannot say
‘Sorry’. This is a matter of ordinary
courtesy to the House.

SHRI SHEO NARAIN (Basti): No
‘sorry’. 12 a1 b

SHRI SURENDRANATH DWI-
VEDY : If he does not say it is a mis-
take, we must proceed with it as a
privilege motion.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
We shall be guided by your opinion.
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, MR. DEPUTY-SPEAKER: They
-have accepted my ruling. In future
when such issues are raised, they have
. accepted my advice about making cate-
gorical statements. This matter is now
closed.
. SHRI SRINIBAS MISRA (Cuttack):
There is another point of order. It
.concerns the privilege and powers of
the House.
MR, DEPUTY-SPEAKER: I
disposed of it.
If he has anything, we will look into
it tomorrow.

have

12.56 hrs.
PAPERS LAID ON THE TABLE
NOTIFICATION UNDER INCOME-TAX Act,
ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
;PANT) : 1 beg to lay on the Table :(—

(1) (i) A copy of the Income-tax
(Amendment) Rules, 1968, pub-
lished in Notification No. S.0.
813 in Gazette of India dated the
20th February, 1968, under sec-
tion 296 of the Income-tax Act,
1961. |Placed in Library, See
No. LT-576/68.)

A statement showing reasons
for delay in laying the above

(ii)

Notification.
(2) A copy of the Medicinal a.;id
Toilet Preparations (Excise

Duties) First Amendment Rules,
1968, published in Notification
No. G.S.R. 506 in Gazette of
India dated the 16th March, 1968,
under sub-section (4) of section

19 of the Medicinal and Toilet

Preparations  (Excise Dutics)

Act, 1955. [Placed in Library.

See No. LT-577/68).

A copy of each of the following

Notifications under section 158 of

the Customs Act, 1962 and sec-

tion 38 of the Central Excises
and Salt Act, 1944 :—

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-second
Amendment Rules, 1968, pub-

(3)
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lished in Notification No.
G.S.R. 507 in Gazette of India
dated the 16th March, 1968.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-third
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 508 in Gazette of India
dated the 18th March, 1968.
G.S.R. 510 published in
Gazette of India dated the 16th
March, 1968, containing corri-
gendum to G.S.R. 318 dated
the 17th February, 1968.

(v» G.S.R, 511 published in
Gazette of India dated the 16th
March, 1968, containing ocrri-
gendum to G.S.R. 175 dated

the 27th January, 1968.
[Placed in Library. See No. LT-578/

68).

(4) A copy of Notification No. G.S.R.
509 published in Gazette of India

(1i1)

dated the 18th March, 1968,
under section 159 of the
Customs Act, 1962 |Placed in

Library, See No. LT-579/68).
AnnuAL Report oF PyriTes Anp CHe-
MICALS DEVELOPMENT COM#aNY LIMIT-
ED AND GOVERNMENT REVIEW THEREON
PapeErs RE: PYRITES AND CHEMICALS

DeveLopMENT CoMPANY LD,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WEL-
FARE AND IN THE MINISTRY OF
PETROLEUM AND CHEMICALS
(SHRI MUTHYAL RAO) : On behalf
of SHRI RAGHU RAMAIAH, I beg to
lay on the Table.

(1) Review by the Government nn
the working of the Pyrites and
Chemicals Development Com-

(1) Pandit D. N. Tiwary

(2) Shri Manubhai Amersey

(3) Shri Balgovind Verma

(4) Dr. Baburao Patel
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pany Limited, for the year
1866-687, under sub-section (1)
of section 618-A of the Com-
panies Act, 1856.

(2) A copy of the Annual Report
of the Pyrites and Chemicals
Development Company Limi-
ted, for the year 1966-67,
along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in
Library. See *No. LT-580/68).

NOTIFICATION UNDER Dm.l'cs AND Cos-
METICS ACT

THE DEPUTY MINISTER IN T'HE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S, MURTHY) : I beg
to lay on the Table a copy of the
Drugs and Cosmetics (Amendment)
Rules, 1968, published in Notification
No. S.0. 866 in Gazette of India dated
the 8th March, 1968, under sub-section
(3) of section 33 of the Drugs and
Cosmetics  Act, 1940, [Placed in
Library. See No. LT-581/68).

12.59 hrs.

LEAVE OF ABSENCE FROM SITT-
INGS OF THE HOUSE

MR. DEPUTY-SPEAKER : The Com-
mittee on Absence of Members from
the sittings of the House in their
Fourth Report have recommended that
leave of absence be granted to the
following Members for the periods
indicated in the Report :—

13th November to 23rd December,
1987 (Third Session).

19th February to 15th March, 1968
(Fourth Session).

12th February to 14th March, 1968
(Fourth Session).

12ih February to 20th March, 1968
(Fourth Session),
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(5) Maharani Vijayamala Rajaram
Chhatrapati Bhonsale

(6) Shri M, S, Murty

(T) Shri V. Y. Tamaskar

(8) Dr. D, S. Raju

(9) Shri Brijraj Singh-Kotah
(10) Shri Viren Shah

(11) Maharani Gayatri Devi of
Jaipur,

12th February to 15th March, 1968
(Fourth Session).

12th February to 28th February,
1968 (Fourth Session),

12th February to 10th April, 1968
(Fourth Session).

22nd November to 23rd December,
1967 (Third Session) and 12th Feb-
ruary to 2nd March, 1968 (Fourth
Session).

1st March to 18th March, 1968
(Fourth Session).

4th to 28th March, 1968 (Fourth
Session).

25th November to 23rd December,

1967 (Third Session) and 12th Feb-

ruary to 27th February, 1968 (Fourth

Session).

SOME HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : Leave is

granted. The Members will be inform-
cd accordingly.

13.00 hrs.
ESTIMATES COMMITTEE

THIRTY-THIRD AND THIRTY-FOURTH
REPORTS

SHRI P. VENKATASUBBAIAH
(Nandyal) : 1 beg to present the
Thirty-third and Thirty-fourth Re-
ports of the Estimates Committee re-
garding action taken by Government
on the recommendations contained in
the Ninety-sixth and Ninety-seventh
Reports of the Estimates Committee
(Third Lok Sabha) on the Ministry of
Transport and Shipping—Bombay Port
(Parts I and II),

13.0% hrs,

STATEMENT RE : ALLEGED SALE
OF CARS BY CERTAIN M.Ps, CON-
TRARY TO STATUTORY ORDERS

MR. DEPUTY-SPEAKER : The hon.
Prime Minister,

it wa femd  (siT) : gTemw
ARG, AT AT T AW &1 TR
g A AT ) ww ¥ gy &
ag v e § few afen sk
ﬁmhw*awtmﬁ:aﬁug

TR | A F | OWT A W W
Tt Tt 7 e A 0t §9 qW
wgm 8, a@ A wFO AT HT
a1 % fiF oo & few Fram & ST ag
TRy 3 owwfa & §, A fex
wfiw et o e T &)
MR. DEPUTY-SPEAKER : Rule 372,
it wy fewd : wfifeg o sy
FT 9V £ 78 Tweey faw 372 ®
mE T AT AT I T H AR |
ST HEA qg | A fraw 222 ¥ swety
firfadror w1 warer IoTT 97 | IEE A
eftwe amge ¥ o faag qerframa g€
ot e & art F forer seforar Y s
T a1, IER IW A AT AT e
feamar | g9 wwz-wEEl qTO QA
# w7 sty e @ & oy AT
FX I F I A TF |ATH GOT T
q7 | (smaaTA)

=t firr Aromw (wft) oA
geer frm # wwew v @ &7
(wwgT)

ot wy o : JgTeUe v, A
TR T A oo A shry 7 aw
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[+t wy ferwd]
2 afan mart § amAm g
&t o™ a8 fegrr afgr) & 3
a1 Fe ' oft T 2

IH AH F FAE A IUN Hell T T

“It has been reported by the
Central Bureau of Investigation that
the following Members of Parlia-
ment sold or transferred their cars
within the statutory period of two
years, without obtaining the prior
written approval of the competent
authority....

i gw oA fak @ owm A 0w
G0 F=E &7 AT ot 1 ot e Mo

WA FgRIF i A ey
Tafam At €t 7 ore | g

“Information regarding the sale
price in all these cases is not avail-
able. In regard to the cases report-
ed by the Central Bureau of Investi-
gation, no regular deeds of transfer
were executed in the cases men-
tioned at S, Nos. 1, 2, 3 and 6, In
cases mentioned at S, Nos. 4 and 5,
endorsements purporting to have
been signed by the Registration
Authority, Kumaon were forged
showing the transfer of the cars. Of
the cases reported by the Central
Bureau of Investigation, prosecutions
have been launched in respect of
cases mentioned at S. Nos. 1 to 4
against the sellers as well as  the
purchasers of the cars. Of these
cases mentioned at S. Nos. 1 and 4
are pending trial. The cases men-
tioned at S. Nos. 1 and 4 are pending
trial (sic). The cases mentioned at
S. Nos. 2 and 3 have ended in convic-
tion and the sellers, the purchasers
and the firms on behalf of which the
purchases were made have all been
fined 1,000. Investigation of the
case mentioned at S. No. 5 has been
completed and prosecution is under
consideration...."”

SHRI SHEO NARAIN: It is the

Prime Minister who is to make the
statement. Or is Mr. Limaye to make
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n statement? We want to know this.

MR. DEPUTY-SPEAKER: He is
reading what was said on the floor of
the House,

ot vy fewrd gy W A A
T AR 2 E | X WA AL FCRTE |
¥ gaeqr 1 9\ I3 R E |

SHRI RANDHIR SINGH (Rohtak) *
How do you allow this?

MR. DEPUTY-SPEAKER : This s
the most wunfortunate instance. I
entirely agree with you. You yourself
say that some cases are still pending
before a court. We shall have to take
that into consideration while dcbating
that matter also.

SHRI RANDHIR SINGH:
matter is sub judice.

wrong,

The
The procedure is

ot Ay fema@ : & T A w1 oW\
| | wfan #3 feR &1 oA o
7Y forar & | I wEET, AT AA
qft ara g7 #ifom

MR, DEPUTY-SPEAKER: I shall
have to give some thought to the fact
that certain cases are still pending
before the court. Will it be proper for
the House to take cognisance ?

SHRI H. N. MUKERJEE (Calculta
North East) : I should like to point
out that in regard to this matter some
of us met the Speaker when these facts
came out and became public property
and the entire honour of the House
was at stake before the public. We
discussed with the Speaker and he told
us that he would get in touch with
the Prime Minister, not in her capacity
as Prime Minister but as Leader of the
House so that we would be able to do
something in this regard and if some-
body was at fault, the Mudgal treat-
ment might have to be applied. The
matter rested, as far as 1 know, with
the Speaker and further consultations
had to be had with the Prime Minister,
Now, the Prime Minister comes for-
ward to make a statement. In view
of the ra:t that the honour of the
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House is involved, I beseech you to see
that on this issue the Prime Minister
does not act as Prime Minister but as
Leader of the House.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : I should like to
malke it clear that after that, I had
been in touch with the Speaker and it
is the Speaker who advised me to
make a statement today. As a matter
of fact, I even said that I would delay
it until he himself would be here. The
time has been fixed by him. It is not
that T wanted to make a statement. If
you want to put it off for some other
day, I have no objection.

MR. DEPUTY-SPEAKER : The point

is this. Some discussion had taken
place on this subject between  some
Members and the Speaker. It must

have been discussed by the Leader of
the House with the Speaker. Would
it not be better to put it off till he
comes? You cannot put it on par
with the former case. I know the
former case; it was far more serious.
This is not so. Would it not be better
to postpone the statement to a day
when the Speaker himself would be
present ?

wt wa femd ;o gumers wEwET,
s wH qft am @ qw Ay &
#eq 7, 99 fre &, soeft arer s
IHH qTX TUTH HAY qGAT FGH F
MR. DEPUTY-SPEAKER : The
question is this. Do you want the
Prime Minister to make a statement
right now ?
st w7y fomd : & wmgar ¢ f oaw
a1 9E q1 F U ¥
SHRI RANDHIR SINGH: Why do
you seek his permission ? He is not the

authority to decide whether a state-
ment should be made now or not.

oft 7y fermd : SuTERE WEIE A W
¥ gt A Wi ¥ A T qE
g
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SHRI THIRUMALA RAO (Kaki-

"'nada) : The hon, Speaker has inter-

vened in this matter and it is better to
take the sense of the House on the
question whether the matter might be
dealt with when the Speaker is pre-
sent in the House. My suggestion is
that you take the sense of the House
on postponing this issue to some other
day.

MR. DEPUTY-SPEAKER : That is
what I suggested. I also prefer that
course of action because the Speaker
knows the background and it should
be taken up when he is present.

i wy fewmd - A0 ww F A aman

fe =7 & 7z gu-gw w1 Tw @7 R

g T R aver fifor | & i argr

TAT KT FIH AE HIAT @A E

MR. DEPUTY-SPEAKER: We shall

postpone it. The House stands ad-
journed for Lunch till 2.10 p.m.

13.10 hrs,

The Lok Sabha adjourned for Lunch
gll Een Minutes past Fourieen of the
lock.

The Lok Sabha re-assembled after
lunch at ten minutes past fourteen of
the Clock.

[Surt G, S. DHILLON in the Chair].

STATEMENT RE, ALLEGED SALE
OF CARS BY CERTAIN M.Ps. CON-
TRARY TO STATUTORY ORDERS—
Contd.

st wy fowd @ sremw WERE, AT
AT HTH ATET AN @ AT, ...

wwrafa AR @ A7 oW W @
g7
it wg fomd @ oft &, v @Y
# qga @@Y W AOA &A@ @A |
- (wweT) . .. o ARG, & 7Y
aF FTETATI ...

wwrafer wgvew : agat A g o
o7 @ § agr §37 §AT 9T | AA AT
o1 améT war ¢ ag & W oW {
q@qmwmi



3023 Sale of

st vy formd : faeger afefes, 3
FEM 1 A ag w0 ¢ i frdrefesre
F U ¥ TTAF TH OATHA HT FoMT
HATEAT 9T | 79 AEAW AERA 7 qW A
Fg1 @ ¥ o g & a7 o
ST AT 7€ 4 ag g A
TR i wfw 1 d gae favr-
farsre 1 o v & oW F afErdy o
ug ¢ fr fadarfasre s & Arfes &
AR GEAT AW FIAT & A AL
ST & g ArAer oY §&9 AT § 99
& 9 AT @ G AT W F A A
frAas@ M am I N @ &
e fymamisft go 7 faeft 3 qedEE™
fear & oY a8 sreaw § aEeE 1 &
wyeqrE Q&4 &7 waErgy fafea
FEAE 9@ S48 BN 0 TZ I
ARSI LN SUR R CLO

wwrafa WEET @ A9 qg FEAT ARA
§ frow fafersr sm s e
| (T

wit oy fowd . G & qET F AT
FEAT AT E | 0% @ F 7 Frdw
e fr g sfen w Tl afes
favrarfusre Wi Y S wfFar @ 99w
T s g ? tw AT R
.. (emaum) | 39 & oF aga g
shag e a8 1951 N sfew 2
Y & sra & wgen =g § o ag g
gt sfwar &, 98 a9 aaeET awe
I § HT AR W AgE THH
weft 4, gafaw wv sfwr £ g9 s,
g HEWE AE B W §UH
Tt 9% qT I A FT 437 & T ey
9% 9% &y agw 3§ wfx

a =y #rsg Aafaeray |
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o grelr W sfsar § efen @
wodr ¢ ag ara @ o wrf A% s
¢ sufo 7 www A &1 9 afgmm
AN § ag gWwm ot afg w1 sEw
TTF O FQ E AR A 7 § @
< € afg & w3 § 1| 78 W
7 AR T TR FFT AT | AT
2 Afar ag ferd smafem 9. ..
(wrwwr) . ...

&1 g WENEW, AW TZ 18 WA
#1 fagd faeft s ot srmo 7 S
FX ey ®) 2T qT-fagra< WA T,
fFATEaaE T @WE WHaH
T gam ¢ AW dET o R oawE qem
o ¥ w¥ T W E | A &7 I
fazdr foelt | ma A & S faw
FeeTa @ et ferelt oz e o 7ot
¥ #YE FYT AL & A T TN T
afeT amgw #1 2 A 2

awmfa wgwea : Zfam, ™ 1 o
FH &2 % £1 TH q AT g A
TR

ot wy fawmd : q& ag aamar . .

gwmfa wERT : # ¥9 7 oF
T QO wTEE g w w1 A
it fafedrsr & a2 & omd, ot fafaeer

#T sfeq¥e LT & LN I FT IH F
e awaTE |

it wy fowd : adl, & Jar 7@
% ag #g @ g fr frdofaes W &
S ®1 ¥ T qT FATL N FT AFHL
WIME, 372AAF |

wwrefa wgEg : oy 9 dfew
qg am Sw & | Y ST amal
aﬁttﬁil#m ¥ T ST E,
a1 ¥ A oifmmeefa &
fafireed e T ¥, € R faegw
gfeie §, cawt Mg % A oA
T FTaR g
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wAT-TH qar dATT WAt (W0 TR
awn fag) : oF am@ o § e w7
g1 wwgen g e wrefrg s wy foea
S A I I T T F ISET T
F g o IR Sar F gy
qFST A GTFTH FgT 4T, FAFT AR
T gAY AW F qani ¥ gem@ i @
97 &1 @r| agi I g & fE
7T & FaT & sy fea amw e oo
ATt a1 § 99 & AT F qE TH AAT
T § A TH ATAIX 9T AwIEw
Y Y am oré ) frwd ot ¥ 0% @@
frrat eftee area 1 fF faee 2 @
# | IHET AGTA TUTA HAT ¥ AW F
A& T4 2 fE gwT ave q w27
TET BT Y &1 o oY A Y Ay A
%1 aE feafaa & &1 a= e
Tar 39 q¢ ot wAOw fEmr ST 7
arsfaae?

WY vy feowd : & Fgr w3 @E 7
aee wEEy, § o fave # @aw w¢
T g | R A gwr afearey & 7
ff &7 a9 @ A 7 Y | 7W @
FIR T ATAT HEAT TG 1 a7 & |
#fea oo a% {7 A€ qanEn @ i
¥ T AT 9% d@ar g fE qum we
FTH AT T qUE A I EE | e
HEIRY, qg AR § IS & faw gafao
AT & T g fE R oF T g
fag ot &1 o= faer. | (swwemwm) | .
# uw fame & sgrar A &, o gER
g7 fa

“There will be a meeting of the
leaders and chief whips of the
various groups in Parliament on
Monday, the 25th March, 1968, at
3 P.M. in Room No. 15, Parliament
House, to discuss the issue of allot-

ment of tractors to Members of
Parliament.”

e WEYAE, qE AW W g & ¢
qifaamie a3 w1 dRT T W\ =
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gt v ? agaga AR awre o
i gt 3w 7 v A A e o ow-
=Y 313 %94 fas & 99 awa qifegriee
* aTE 9wt w1 fava & faw
=it gfurd g7 nfg ag &F & &
&, ¥fw 77 Svex AR &, ol WA
#! fwx st ¥ faw g wfge ?
¥q7 $%z7 o7 &5 T AW q@ ¢ 4T
T A@T A T A F4, W@ oFR 7
at glaurslt §1 FEwrT frarar @ &)

o W v fag : @ w1 of &
GATAT FT AT ATEAT E | WA(H e
200 ¥=<i ¥ gTU #X FY FAG )
yraza-ga fao ¢ fin gw oni W dex
fremr =fge a1 fF ) fawr T
9 7 quriive & ot &vr &)

wt 7y formd : gty T w1 o W
FEAT & A1 qg TG FCT &1 T o
7 qv fag A s s c & aef o
AT AT T FIT50 1 F foh 4g AT v
w g fr ofeade & awl 9
afaurd & ot § ag I9F Ty weret
1 fawry & fom & o R A®
fardre € srferre g & &Y AT W
fatg &1 oF i A g9 Comel &
feft ®r @ w0 A1 wwi W @
# o o amew agt 43 §, st g @
TA AT A Q@ §, T R W
fae wifge ey ? dweT qr @5 WX
Erpud i
SHRI HEM BARUA (Mangaldai) :

Since the Prime Minister proposed to
make g statement under the instruc-
tions of the hon, Speaker, I think the
Minister can make a statement when

the Speaker is in the Chair. So, this
item can be shifted to a future date.

MR. CHAIRMAN : When the
Deputy-Speaker was presiding this
offer was made but it was not accept-

ed. Therg are two separate matters.

One is right of a Minister to make
a statement of his own, independently,
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[Mr. Chairman].

Another is the privilege motion based
on certain understanding; I am not
aware of that. There was a question
whether the privilege motion can be
debarred. There is no bar against it,
if it comes later on. Similarly, there
is no bar against a Minister making a
statement. That is my ruling. Now.
the hon, Prime Minister,

SHRIMATI INDIRA
There is only one problem. My
statement mentions the names of the
members. If hon. Members feel that
I must not mention names, I can say
“one hon. Member”. But, because the
names are known, it is not... . (inter-
ruptions) .

U% HAAIT Q€0 : ATH A7 T
a1 fev w2edrz & &1 A9 ¥ 27

ot fa T At FAEA, W™
afsa

SHRIMATI INDIRA  GANDHI:
As far as the question of privilege is
concerned, as far as my knowledge
goes, the Speaker had already *aken
the view that the question of pri-
vilege does not arise in this.

GANDHI :

Sir, the hon, Speaker was pleased to
refer to me the notice of a motion from
the hon. Member, Shri Limaye,
relating to the alleged sale by some
Members of Parliament of cars
allotted to them from the Central
Government quota in contravention
of the statutory orders governing
such allotment. I have had enquiries
made from the Central Bureau of
Investigation which is handling {ihe
cases.

14.23 hrs.
IMr. DeEPUTY-SPEAKER in the Chair]

In his notice, the hon. Member,
Shri Limaye, mentioned the names of
five Members of Parliament. The
House will, naturally, be concerned
only with the conduct of the Members
of this House namely, Shri Pannalal
Barupal, Shri Krishnadev Tripathi,
Shri Lalit Sen and Shri S. €. Besra.
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The case against Shri Krishnadev
Tripathi was prosecuted in Court.
Shri Tripathi pleaded guilty before
the court and the court imposed a
fine of Rs. 1,000 on him. Shri Tri-
pathi did not fille any appeal against
his conviction. He has sent a letter
in which he observes as follows, and
I quote :

“All this time 1 have been tor-
mented by the thought that in a
moment of weakness, I should have
departed from standards of recti-
tude expected of me as a Member
of Parliament and been party to the
sale of my car contrarv to the
statutory orders,

As T have explained to you earlier.
1 have. from the wvery beginning,
admitted my lapse. During the
investigations as also during the
trial I told nothing but the truth.

I do not know how to make
amends for it except once again 1o
express my unqualified regret. 1
do hope in your capacity as Leader
of the House you will convey to the
House my sentiments of deep regret
and also my sincere apologies at
the appropriate stage.”

In view of the finding of the court
and the punishment imposed by it,
and in view of Shri Tripathi's own
admission and expression of unquali-
fied regret, I suggest, after having
consulted the hon. Speaker, that the
House accept his unqualified apolo-
gies and treat this matter as closed.

The case relating to Shri Pannalal
Barupal is still pending decision in
court. Investigations in the case
relating to Shri Lalit Sen have been
completed and the case has been sub-
mitted to court for trial. Therefore,
so far as these two cases are concern-
ed, after consulting the hon, Speaker,
I suggest that in accordance with the
conventions and practice of the House,
we await the verdicts of the courts.

Lastly, in regard to the case relat-
ing to Shri 8. C. Besra, 1 understand
that the C,B.I. has completed investi-
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gations, and a charge-sheet is being
filed in court against two other
persons. According to the charge-
sheet, the case against Shri Besra is
not being prosecuted, since the opin-
ion of the Legal Adviser is that it is
not possible to sustain the prosecution
in court.

Members of Parliament are accord-
ed special consideration in the matter
of allotment of cars on the basis of
priority. Any action on the part of
an hon. Member which amounts to an
abuse of this facility, and which
lowers the dignity of this hon. House
is deplorable, I sincerely hope that
no such lapse will recur.

W} g¥R AT TOAW : TH OF AT
s wreR # R 7w s o few
Tt & graew g7

MR, DEPUTY-SPEAKER : This
discussion is closed. We shall take up
the next item.

14.26 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Sir, on last Friday I had announced
that further discussion on the motion
moved by Shri Nath Pai regarding
Bihar would be taken up at 6 p.m. on
Wednesday, the 27th March, 1968. I
have since been informed that Shri
Nath Pai would not be in Delhi on
that day. The debate on that motion
will, therefore, be postponad to a
later date which will be notified in
due course,

14,261 hrs,

WEST BENGAL STATE LEGISLA-
TURE (DELEGATION OF POWERS)

B[LI;—(‘Dﬂtd‘

Clanse 3—contd.
MR. DEPUTY-SPEAKER: The
House will now take wup further

clause-by-clause consideration of the
West Bengal State Legislaturg (Dele-
gation of Powers) Bill

CHAITRA 5, 1890 (SAKA)

State Leg. (Delegation 3030
of Powers) Bill

SHRI SAMAR GUHA (Contai):
Sir, I want to raise a point of order
on the Financial Memorandum.

MR. DEPUTY-SPEAKER: I have
disposed of that point of order.

SHRI SAMAR GUHA: This .is a

new one,

ot wy femd (iT) C gmaT i
ot OF 97 SWACAT €T U | EW
a9 TR g sifag)

SHRI SAMAR GUHA: In the
Financial Memorandum it has been
categorically stated that expenses to
be incurred in connection with the
meetings of this Consultative Cum-
mittee would be met from the Con-
solidated Fund of India. The Finance
Memorandum refers only to the
expenditure regarding the holding of
meetings; no other expenditure. Se,
if there is any possibility of any kind
of expenditure being incurred, it is
not incorporated here. So, the finan-
cial memorandum is incomplete, They
should have added at least the words
“expenditure on other items" to com-
plete the statement,

MR. DEPUTY-SPEAKER: As I
have observed before I adjourned the
House, it would have been better if
it had wused the term “all other
expenses”., But expenses concerning
the meeting include travelling allow-
ance ete. So, let it stand as it is.

Wt vy fewd : smw § 99 fA
7 oad w0 of f | et
e At dfgiew forimive, a8
AT T & ww qAfe F wm o §
A% qFET oF A AR AR @
Tt B faeg Ager ) v Afew
qfF a-ar Fga 9 ot ag A g
%, Tafam Fz=7 qzar ¥ AT 69(2)

- =

L IS

“(2) Clauses or provisions in
Bills involving expenditure from
the Consolidated Fund of India shall
be printed in thick type or In
ftalics.”
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% g qTew  aE W afEd

ot vy fama : & 3 W 9@ FT
AW HEIEG, G LT 2 A% & |
Y g AT Wy & av 2 &fam,
R TP A w0 & AfEw awafaw
a ag § fr aa A Far i
B ATg A AAST 47 A AT | AT
ar wifew &, oo g % EFA £
JUTEAH HEIRY, T HTY Hg<AT &1 At
Y g % g%y € fF o3y G 9w
%, dfew st @z st it & srqame

et ar faer erey g wfge & T
fear & + w1 mgm i

2 fe i a g7 qv ofr 3= AT
T4 frar & enfar faroadt 27

MR. DEPUTY-SPEAKER : For
refreshing the memory of the House,
I will read out what he said on that
day and has raised again today,
namely, the proviso to rule 69(2):—

“Provided that where a clause in
a Bill involving expenditure is not
printed in thick type or in italics, the
Speaker may permit the member in
charge of the Bill to bring such
clauses to the notice of the House."

it 7y fermg : sy WA & 99 w1
gt ¥ fifed, e sy aerdfr @
gén

MR, DEPUTY-SPEAKER : There-

fore, in future it should be observed.
Now I am permitting him to do so.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
We would have definitely observed
that rule....

st wy fewa : s weft AgET -
FIO & A qHET X R "W
AT ag g A w7 e
T @ & T g wfed fr o
w T @ A aw T
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SHRI VIDYA CHARAN SHUKLA :
1 was only going to point out that
because there was no financial memo-
randum attached to the Bill, the Biil
was not printed in italics as was
required, Since you ruled that, we
have done it and we have to take
your permission to mention it before
the House which I am doing.

MR, DEPUTY-SPEAKER: Now,
Shri Madhu Limaye may move his
amendment.

SHRI MADHU LIMAYE: Sir, I
move [—

Page 2,—
For lines 9 to 13, substitute—

“Provided that before enacting
any Act, the President shall consult
a Committee constituted for the
purpose, consisting of forty mem-
bers of the House of the People
nominated by the Speaker and
twenty members of the Council of
States nominated by the Chairman
who shall be paid Daily Allowance
and Travelling Allowance as  are
admissible to the members of the
Joint Parliamentary Committee.” (11)
TEit wgr & o fadaw & fawfey &
f& w7 a% Tvwa g wgafa ft g= e
A TR AATH GAG qT AL ATHAT F |
7 gt g fe orgt aw wwa g g el
zet fadt o | 9w * o aframd &<
faar omg o6 g ATAS H ag g F |
HATE WA AT A A AR @A AT@

QT gz fe | facig 3
e K dfadey fordewm oY am
a1 & 7€ ¢, wafed ¥ N e
afafs ¥ 7 & T SHA S AR S
Wt fear amr @1 9w W gw weEN
AT 2T wTEY &1 forw A ¥ w
AT gEEdi w1 W fagr w9
A AT AT ¢ afeww e & 4
Fwrpir &7 & welt @ @ W
ot 7 & | ¥@ g o fel o
WTEV ¥t e A § ) W i
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T 9 arm A & o ¥
¥t afafa w1 fear mar av g ot
W w3 Wy & e
iR w1 9 fear a8, S
& agt a7 ot fear o, 39 & suTET A |

T ot fewn ww e : ISR WE 1T,
et a% W fadqs 7 Teafq & @
A Y faa1 8 17 FR &7 a9 L,
& 9Tq & g FgAT WEAT § F wow
Tt ) Qa7 g A A
FTF TG &, W T HY QHT ATavIFAT
7T 9T AT 0F a1 & faw F wme Y
TH #YE FT9 FEA1 98 A1 I9F A7
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Page 2, line 6 &

“whether Parliament is or is not
in session™.

T8 # g1 frar wmw
Fagfs:
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“whether he considers it practi-
cable to do so”

77 Wt g2 feam
dram & f

Page 2, line 12
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“among whom shall be included &l
members who for the time being fill
the seats allotted to the State of West
Bengal in that House"
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i wrf wer W areart A W
ARAT | § WA § o wva ferar o

SHRI SRINIBAS MISRA (Cut-
tack) : Mr, Deputy-Speaker, Sir, it
will be seen that this delegation of
powers under the Constitution will
also involve making of laws by the
President some of which will be
money Bills and some ordinary legis-
lation. Whenever the President will
legislate regarding money Bills, it
will be in violation of the mandate of
the Constitution because all money
Bills are to be initiated here. So, we
cannot by a colourable legislation
avoid the mandatory provision of the
Constitution, article 109. This could
be raised as a point of order, but
perhaps the hon. Minister will assure
the House that the President wiil not
use his powers for bringing in legis-
lation which will be money Bills. Of
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course, 1 examined the West Bengal
Budget and there is no proposal for
further taxation, but once the Presi-
dent tries to make some law imposing
some tax on the people of Waest
Bengal, it will become ultra vires
So, we want an assurance from the
hon. Minister that the President's
powers will not be used for legislating
regarding taxation and other tihines
which will make it a money Bill.

Then, 1 would request the hon.
Minister to accept my amendment
because the provision here becomes
untenable. Sub-clause (4) here says:

“Either House of Parliament may,
by resolution passed within thirty
days from the date on which the
Act has been laid before it".

Now. if on the last day of thc
session, the Act is laid on the Table
of the House and Parliament is not
convened within thirty days, how can
Parliament modify this Act by noti-
fication within thirty days ? So, it has
to be changed. It must be thirty
sittings. That is why I want to change
it to thirty sittings; otherwise, we
cannot act, and, perhaps, the hon.
Minister does not want that Parlia-
ment should be without any power of
check over the Act.

Then, further on it saysi—

“which period may be compri;cd
in one session or in two successive
sessions, direct any modifications to
be made”.

Why only “modification” ? Will
“modification” also imply and com-
prise of repeal ? Suppose, this House
decides that the whole Act be repealed.
That power is taken away from this
House under this. Why should the
Ministry be afraid of this House?
Théy should take it that this House
has that power. This House is dele-
gating the powcr. Has this House
not the power to repeal that Act?
So, 1 want to add “repeal or any”
before ‘modification”.
Then, it says:i—
“Provided that nothing in this
sub-section shal affect the validity
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of the Act.or of any action taken
thereunder before it is so amended.”

There may be some instances where
the House may desire that something
which has been done should be recti-
fied with restrospective effect. Why
should this power be taken away from
this House? So, my amendment No.
6 reads:—

“Either House of Parliament may,
by resolution passed within thirty
sittings of the House next follow-
ing the date on which the Act has
been laid before it under sub-section
(3), which period ma comprised
in one session or In cessive ses-
sions, direct repeal or any modifica-
tion to be made in the Act and if
the direction to repeal or to make
any modification is agreed to by the
other House of Parliament before
the end of the next succeeding ses-
gion of that House, the Act shall
stand repealed or amended accord-
ing to the modifications proposed in
the resolution, as the case may be:

Provided that nothing in  this
sub-scction shall affect the wvalidity
of any action taken under the Act
before such repeal or amendment
unless otherwise expressly provided
for in the resolution.”.

Another thing which has bcen done
through this Bill is that after this
House passes a Resolution for modi-
fying the Act, the direction will be
given to the President who will
modify it by another Act. Why ? If
this House, as the real repository of
the power, can direct the President to
make the amendment; as soon as
the Resolution is passed, the amend-
ment should take place,

This is the effect of my amendment.

SHRI K. NARAYANA RAO (Bob-
bili) : About the scope of delegation of
powers to the President, Shri Srinibas
Misra has raised an objection that, so
far as Money Bills are concerned, the
power to impose taxes and all such
matters cannot be delegated to the
President. 1 would like to draw his
attention to article 357 of the Consti-
tution. Article 357 says:
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‘Where by a Proclamation issued
under clause (1) of article 356, it
has been declared that the powers
of the Legislature of the State ghall
be exercisable by or under the
authority of Parliament, it shall be
competent—

(a) for Parliament to confer on
the President the power of the
Legislature of the State....”

1 emphasize the words, “the power of
the Legislature of the State”.

“....the power of the Legislature
of the State to make law...."

This means, to make all the law,
ineluding laws relating to financial
bills.

Now I repeat:

*....it shall be competent for
Parliament to confer on the Presi-
dent the power of the Legislature of
the State to make laws and....”

And what is more,

*....and to authorise the Presi-
dent to delegate....”

So, this is the position. So far as the
power of the Parliament to delegate
to the President is concerned, so far
as the power of the Parliament to
confer on the President the power of
the Legislature of the State to make
laws is concerned, the Constitution
is categorical, unconditional and im-
perative. So, so far as Mr. Srinibas
Misra's objection about delegation of
powers regarding Money Bills 1s
concerned, I would say that he has
not properly understood the provi-
sions of the Constitution.

SHRI SRINIBAS MISRA : Articles
109 and 357(1)(a) are not contradic-
tory. Both are to be observed.
Parliament has the power; I de not
challenge that, but I only say about
the process of initiation; it should have
been initiated in the House.

SHRI K. NARAYANA RAO: I do
not know how he got this particular
idea. Here it is clear. “The power
of the Legislature of the State to
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make laws" includes the procedural
aspect also; the entire processes are
taken. All the powers are taken.
Article 109 and the other provisions
will equally apply here.

My second point is about 30 sittings
and all that. I think, perhaps he is
shrinking the very concept, because
every day we have two sittings and
that means that it will be reduced to
15 days. :

Thirdly, about modification and all
that, about the power of Parliament
to modify, notify and all those things,
I can assure Mr, Srinibas Misra that
even without an express provision in
this particular Bill, the power of
Parliament to modify any subordinate
legislation is implicit in the  very
Constitution.

I, therefore, feel that there is not
much substance in what Mr. Srinibas
Misra has sald,

SHRI VIDYA CHARAN SHUKLA :
The main purposc of the Bill is to
save the time of the Parliament, so
that we have not to go into the various
State Legislatures, for which we have
provided a particular process. If we
accept the amendments as suggested
by the hon. Member, the entire pro-
cedurec which has becen envisaged in
the Bill would be upset. I therefore,
do not think that we are in a position
to accept any of those amendments.

MR. DEPUTY-SPEAKER: I will
now put amendments, 1, 2, 3, 5, 6 and
11, to Clause 3 to the vole of the
Housce,

it 7y forem T THREAE 97 3TY
I " A S
MR. DEPUTY-SPEAKER: Then, I

will put amendments, 1, 2, 3, 5 and 6
to the vote of the House.

Amendments Nos. 1, 2, 3, 5 and 6 were
put and negatived.

MR. DEPUTY-SPEAKER: Now,
Mr. Madhu Limaye's amendment,
amendment 11,
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frrarr gam & i oft T 3gd | W
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N HrE wET )

MR. DEPUTY-SPEAKER: I will
to the

now put Amendment No. 11
vote of the House.

Amendment No. 11 was put and
negatived

MR. DEPUTY-SPEAKER : The
question ise

“That Clause 3 stand part of the
BilL"

The motion was adopted.
Clause 3 was added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
I move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
question is:

“That the Bill be passed.”
The motion was adoli)ted.

The
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14.50 hrs,

RESOLUTION RE: PROCLAMATION
BY THE PRESIDENT IN RELATION
TO THE STATE OF UTTAR

PRADESH
AND
UTTAR PRADESH STATE LEGIS-
LATURE (DELEGATION OF
POWERS) BILL

MR. DEPUTY-SPEAKEK: We¢ wiil
now proceed with the Resolution and
the Bill relating to Uttar Pradesh.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
On behalf of Shri ¥. B. Chavan. I
move :

“That the Bill to confer on the
President the power of Legislature
of the State of Uttar Pradesh to
make laws, as passed by Rajyva
Sabha, be taken into consideration.”

¢ MR. DEPUTY-SPEAKER: Motion
moved :

“That the Bill to confer on the
President the power of Legislature
of the State of Uttar Pradesh 1o
make laws, as passed by Rajya
Sabha, be taken into consideration.”

Now the Bill and the Resolution are
before the House, Four hours have
been allotted for these. We have
exhausted ten minutes.

Now Mr, Jharkhande Rai o continue
his speech.

! RIOER @ () A
aFaT & W § 4% ¥ s
MHEHT T TZ ATUT F0GT 97 fF I
Tregafa &1 wTEA ZHIR WM F AR
F1 ar far wrafs gaa #r§ T
72 oY | =Yoo fqg F7 sEreT faw
F OF Frafew ¥ 971 78 ®faw
1 afuwr< a1 fF ag AU q91 F7 H6-
g AT FCh OF faweT W FET |
IEET 9T A X F fAU @ wug
¥ oag ¥ gq@ SWi #7 IH A
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g AT ® TG TR AHGA F@T
g o s & g f g R A
aTF ATTHT AMC AL ATEA |

SHRI ZULFIQUAR ALI KHAN
(Rampur) : Mr, Chairman, Sir, the
Proclamation on UP was inevitable.
After Shri Charan Singh's resignation
there was a great deal of chaos, con-
fusion and bickerings, and the failure
to arrive at any unanimity by the SVD
was also a major cause. The law and
order situation in UP had deteriorated
and this had a serious impact on the
administration., There was no super-
vision at all, and the administration
hag nearly come to a standstill,

But why has the Assembly not been
dissolved ? The first reason is the
faint hope that the Congress Party
which 8oces not enjoy a majority will
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get the chance to who away some
members such as Independents and
also some from various political parties
to produce a2 majority. The second
reason is the Rajya Sabha biennial
elections in which the Congress Party
is hoping to get 6 out of 12 seats
under the present alignment. The
third reason is that the Congress is
afraid to face the electorate as its
stock has fallen in the esteem of the
public of India and especially in UP—
the traditional home of the Prime
Ministers of India, till now. It knows
that it can never come to power;
moreover it might lose some more
seats and farc even worse than in the
1967 elections.

Sir, I would like to quote here from
the Governor's letter to the President,
of Februarv 22, 1868. It reads as
follows :

“There are other weighty consi-
derations which, in my View, made
it necessary and undesirable for me
to suggest the dissolution of the
State Legislature. The dissolution
of a State Legislature, duly elected
through the democratic process, is
in my view a very serious step
which would be resorted to only
when it is absolutely clear that
without doing so there is no possi-
bility whatsoever of constituting a
stable popular government. 1 feel
that the extreme situation has not
come about in the State so far and
it is likely that, given a reasonable
time, a reorientation of political
affiliations may emerge in the State
legislature such as may enable a
stable government to be constituted
without thc necessity of the State
going through all the turmoil,
expense and distraction of another
general election, so soon after the
previous one. There is also the
consideration of 12 Members of the
Rajya Sabha retiring soon.”

The Central Government have
adopted double standards. Vis-a-vis
Haryana, in spite of Rao Birendra

Singh having a majority, the Assem-
bly was dissolved because of ‘Aynram
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and Gayaram’. But in UP also the
same thing should have been done but

they have hopes of repeating Rajas«
than,

Now that the Cenfral Government
has taken over, we hope that social
and economic problems will get pro-
per attention as we hope that the
Congress Government at the Centre
is not in the same boat as the faction-
ridden and discordant Congress Minis-
tries and the SVD of UP in the past.

Now, Sir, I come to agricultural
development. Not much provision has
been made for minor irrigation, Till:
now, UP has been dependent on the
over-flush of the Ganga, Jumna and
medium projects, which is not practi-
cable. Take the case of tube-wells.
About 50 per cent of these tubewells
arec out of order and not energised.
The prohibitive cost of power and the
inadequate supply of power makes it
impossible for these tubewells to work.
More tapping of ground water
resources is necessary.

The sucrose coritent of sugarcane is
low and hence sugareane is not lucra-
tive for farms as a cash crop. They
have to be given all facilities such as
credit, high-vielding warieties and!
minimum ground level price. The
Government and the millowners must
come to their rescuc. Proceeds from
sugar cess worth crores of rupees are
being obtalned, which are added to
the general revenues but are not being
utilised for research or development
of this cash crop, nor are they being
used for improvement of communi-
cations like roads.

UP should follow the example of
Orissa in regard to abolition of land
revenue. Shri Charan Singh wanted
to abolish it but due to personal
bickerings amongst the constituents.
of the SVD nothing has been done..
There should be abolition irrespeetive-
of the size of the holding in view of
the fact that ceilings on land holdings:
have come into being.

Sir, take the case of Rampur, for
instance. The circle rate in most
parts of Rampur is at least four to
five time that in the neighbouring
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districts of Moradabad, Naini Tal,
Barielly and Pilibhit. I had approach-
ed the UP Government several timey
as regards this matter but was told
that Rampur being a State the circle
rate was much higher. They did not
seem to rcalise that the circle rate
in Rampur in the old days when it
was an erstwhile State included irri-
pgation which now the circle rate does
not. So, 1 would request the UP
Government to please see that the
circle rate in the disfricts of Rampur
is brought at par with that of the
neighbouring districts.

The forest wealth is diminishing
progressively thereby resulting in a
loss of national property. Anti-
erosion and soil conservation measures
should be implemented expeditiously.
Lakes of acres of Riverain land and
waste land and also land along rail
banks in the Terai region should be
protected, reclaimed, developed and
settled with landless, Harijans, tribals
and other backward classes.

Now, Sir, I come to education,
Elementary education in UP is totally
neglected. Hence, the rural popula-
tion is illiterate, which suits the
purpose of the Congress to misdirect
them and lead them to the path of
destruction as well as to those anti-
social and antinational elements who
thrive on ignorance, poverty, chaos
and confusion. A good number  of
educational institutions and hostels
have been turned into profiteering
rackets by MLAs and other political
leaders, and this has resulted in serious
damage to teachers and students,
Government should stop the misuse
of these grants. The Institute of
Public Administration conducted a
survey and endorsed the criticism of
the Public Accounts Committee of the
UP Legislature which is based on
truth.

Now, Sir, take the case of the
teachers of Rampur. There were 276
teachers of Rampur after the merger
of the State. During those days, the
dearness allowance was paid to them
according to the rate of wheat. But
now they are not getting that dearness
allowance nor the present D.A. given
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to the teachers of the UP Government,
This discrimination has been going on
for the last seventeen ar eighteen
years. I had approached the UP
Government or several occasions in
this regard, but nothing has been done
because if they agree to this, they
would have to give to these teachers
at least Rs. 6 to 7 lakhs. Sir, I would
like to bring to the notice of the
House the statement of the district
magistrate of Allahabad to the effect
that after the visit of Shri M. Y.
Saleemn, the Union Deputy Law Min-
Ister, the situation in Allahabad had
taken a serious turn and that the
district administration would not be
responsible for any future outbreak
or danger. This kind of statement by
a responsible officer like the district
magistrate of a KABAL town like
Allahabad is not called for. We the
Members of Parliament who belong to
UP take this as a very serious thing
and we request that he should be
taken to task.

At the end, on behalf of my party,
I would like to say that we would
like a mid-term poll to be held in UP.

st wo wo femr (damAm):
avfs wgRy, 1 wARA® W A
g wferwTd wew § ¥@ qrfearie
7 a1 a1 ag Fy i o o fee aret
FIOTFTAT AT IT F AT
FTA TATAT AT AT AT F9BT AT |
qHATE 1 ara g7 & f g wrfwrd
fam oft w77 fz & A & &0 owE
g, 3t fF §I0T M STFTTIG | aFAT
FET OF a9 ¢ A fagrm & @
frarr gt @ @

&R I & FRY 4 e A, Ut
WTEA IC N2 F qAT ¥y e
g g &1 gAe faal & fag o
¥z & aft aga Rem witw gOEIC
it | dfew wgafa arEa R F
gw A agt T aw fadfedi € @
¥ w1 QEudde o A AgY
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“Mr. Charan Singh, former Chief
Minister UP, revealed that certain
constituent units of the SVD Gov-
ernment wanted to get the Prime
Minister, Mrs. Gandhi, arrested
when she visited Banaras to inaugu-
rate the Indian Science Congress
two months ago”.



3057 Res, and U.P,

et aeg woma &€ fE ood
w7 9T fF UHo wHo dfo F W
‘I BT | JW I FT AF A
&

“He regretted that the rule of
law was being flouted all over the
country. Speakers of Assemblies
were getting beyond their jurisdic-
tion and Governors were being
insulted and attacked at joint
sessions. The result was  that
‘democratic institutions were becom-
ing weak. Mr. Charan Singh de-
plored the tendency of political
parties virtually to bribe the masses
by making false promises before
going to the polls”,

Thus Mr, Charan Singh talks of

cheap slogans.

fom aar & foa & off wrw
ft 7 SOT wEw # Fw fEmr ur 9w
T Fawer d gy feg g A fE
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7 I afEE ® 1 aw S A
#1 o W & AT EgHTT AN
2, 99 FqgAT AW B |

SHRI K. K. NAYAR (Bahraich) : I

associate myself with the sentiments
expressed by my friends Mr. Sinha,
Mr, Sheo Narain and Mr, Jharkhand
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Rai regarding the backward condition
of Eastern UP.....(Interruption). 1

happen to have friends in &ll the
camps and I have preserved my
friendship independent of political

alignments,

The Eastern part of U.P. is a greatly
neglected area. Now that the Presi-
dent has taken over the administira-
tion of that area, I believe that there
will be some effort to remove the
inequalities and relieve distress of the
people there, I belong to that arca,
having been elected from Bahraich. It
is in that area.

Therefore two other problems
which afflicts two classes of employees
in that State, and which deserve im-
mediate consideration. One class
consists of local government employ-
ces who had been fighting long for
their just claims which have not yot
been conceded. The other class
consists of teachers who after long
education and training get salaries
lower than the peons in the collecto-
rate. Their distress also should be
relicved.

Before 1 start speaking on the Bill,
1 feel constrained to protest against
continued disparagement of civil ser-
vants by the Prime Minister and her
colleagues, as these civil servants
generally go undefended in the House,
. ... (Interruptions.) I never interrupt-
ed when others were speaking; I have
been disciplined in a school different
from politics. Four of us who belonged
to the much maligned Indlan Civil

Service are today members of this
House and it is a matter of some
satisfaction to us that none of us

belong to the party in power. Another
opposition Member, Shri Biswas who
worsted and consigned to oblivion the
colossus of the Bengal Congress also
belonged to civil employ. The Prime
Minister forgets that we are here by
the will of the people, not by the
gracious leave of the party in power.
We are not the hounds of the Congress
elevated to gubernatorial offices to
despoil and maul democracy; we
are watchdogs voted into this House
to give people protection against
misrule,
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Congressmen pride themselves on
having served prison sentences for
crimes committed in the name, if not
perhaps in the cause of, freedom. I
do not be little their contribution.
But let them not forget that they are
not the only pariots in this country.
How splended would their example
have been if they had stopped com-
mitting crimes once freedom was
attained. While civil servants conti-
nue to live by their code of probity.
Congressmen pursue their tradition of
subversion of good order. Shall this
be their sole claim to glory ? Let not
imprisoned Congressmen forget that
patriotic civil servants had suffered a
purgatory worse than incarceration
and are still doing so. One does not
like to talk about oneself. But this
has become unavoidable now as my
personal experience is among the
bitterest. The Prime Minister  will
recall perhaps that in 1941 when her
father was in prison, I was posted as
a Judge at Allahabad and was an
occasional wvisitor at Anand Bhawan.
At the civil service dinner that year,
I declined the civilian Governor's
invitation to dinner and myself enter-
tained to dinner a few Congressmen
just released from jail....(Interrup.
tions.) Three of them are Shrimati
Vijayalakshmi Pandit, Shri Kripalani
and Shrimati Kripalanl who are
members of this House. The matter
was reported to the Gowvernor with
the inevitable consequence to my
career. In December 1841 as Judge
of the Dechra Dun Court, I decided a
case in which Mr. Shanti Prapanna
Sharma was involved Mr, Sharma was
elevated to the Cabinet in U.P. I held
that the orders of the UP. Govern-
ment under the Defence of India.
Rules and the relevant provisions.
of the DOI rules were beyond the
authority of Government. While Mr.
Sharma rose to be a Cabinet Minister
in U.P. I was transferred by telegram.
immedistely from the position of the.
District Judge on a salary of Rs. 1600-
p.m. as Joint Magistrate on 1100 p.m.
and kept in that position for five.
years. In 1943 the Governor of U.P.
veferred my case to the Central Gev-~
ernment for dismissal on the ground
that I_was a nationalist in sentiments
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and conduct. I suffered a loss of
Rs. 36,000, But I did not pose as a
political sufferer. I asked for no
charity. My friends here are political
sufferers and assume all kinds of office
and claim to themselves various bene-
fits. They deem that they are the
only patriots.

Yet as a rebel against misrule, my
experience under the Congress regime
was worse, In March 1950 I asked
for voluntary retirement, having diff-
ered with the Government of the day
in UP, My request was granted with
the proviso that my retirement would
take effect only from July 1952, five
months after the general elections of
1952 Mr, Bhagwan Sahay who was
then Chief Secretary and now  the
Governor of Kashmir told me that the
Chief Minister did not want that I
should be given a chance to fight the
elections in 1952 and I was kept in
service against my will. In February
1952, my wife stood against the Con-
gress and won a seat and became a
member of the First Lok Sabha,

MR. CHAIRMAN : By the time you
finish this biography, your time will
be over.

SHRI K. K. NAYAR : But why are
civil servants maligned? Am I a
patriot or not ?

MR. CHAIRMAN : This is a discus=
sion on the U.P. Bill,

SHRI K. K. NAYAR: You arc
taking away my time; you must not
reduce this time from the time allotted
to me,

AN HON, MEMBER : He can ask
for a separate debate on this point.

SHRI K. K. NAYAR : We shall sec
to that. Facts should be known. When
my wife was elected to the First Lok
Sabha, disciplinary proceedings were
started against me on trumped up
charges and I was ultimately exone-
rated by a judge of the High Court. 1
am still to get Rs. 72,000 of my salary.
I want to know if we have not suffer-
-ed for good causes or if only Con-
gressmen suffered for good causes. It
is very poor pastime to malign civil
servants who have no defenders in
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this House., The Minister is the rider

and the civil servant is the steed. We

have seen the rider perform; we have

seen the steed perform. We know
that the steed can run and rear,
plunge and prance and turn and

twist. But looking at the minister at
the saddle we are tempted to ask:
Mr. Minister, do you know how to
ride? For their poor performance,
why blame the civil servant?

Now about the Proclamation. Article
356 is the article under which the
Proclamation had been promulgated.
We are launched today on a scheme
of legislation for yet another state in
which democratic governance has
wilted under Presidential fiat. It is
the largest State of the Union. Article
356 occurs in Part XVIII of the Consti-
tution of India. It deals with emer-
gency conditions and it consists  of
nine articles—352 to 360. These
articles empower the President in
times of grave crisis to issue a Pro-
clamation of three kinds. Article 352
authorises the President to issue a
Proclamation of Emergency in times
of war, external aggression or internal
disturbance. With such a Proclama-
tion, a condominium is established
between the Union and the State con-
cerned in respect of subject enume-
rated in the State list. Article 360
deals with financial stability and it is
called the stringency proclamation.
What we are now concerned with is
article 356, under which the President
arrogates to Parliament all powers of
legislation and to himself all the other
powers of governance including th(_:se
of the Governor, In cuphony with
the proclamations of emergency and
stringency and in view of the contgnts
and attitude behind this proclamation,
I should call this a Proclamation of
Arrogancy, with which we are now
concerned.

Actually there have been four such
proclamations in recent weeks in
Rajasthan, Haryana, West Bengal _and
Uttar Pradesh, besides one in a minor
key in the Union Territory of Mani-
pur. Within a year since the fourth
general election, four States have
defuncted from democratic ruls. 44
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Presidential autocracy. Historians of
the future may, according to pre-
ference, appellate our era of the
Fourth Lok Sabha as the Parlous
Parliament of Presidential Para-
mountey or as the Demi-decade of
Despondent Democracy.

Of course, provision must be made
for legislation for the State. I do not
attack this Bill on the ground that
this Bill is unnecessary or redundant,
but on the ground that it is the cul-
mination of a course of conduct which
has been dishonourable and disgrace-
ful and which is a slur on the history
of democracy in this country.

In all the three States with whicn
we are for the moment concerned,
namely, Haryana, West Bengal and
U.P., non-Congress ministries  were
functioning, I do not claim that the
non-congress ministries did not make
errors or that they worked uniformly
or they were brillant. Each of thesc
ministries was composite and was
formed of components united not by
identity of political views or ends,
but by a burning desire to give the
people an alternative to congress rule.
Why did they have to join and build
these composite cabinets? The Con-
gress had steadily been losing the
confidence of the people. The per-
centage vote of the Congress had
been declining steadily. But they
succecded to stay in power partly
through the unpredictable vagaries of
electoral mathematies in multipartite
contests and partly through the help
of the financial resources of every
croesus of Indian industry, with whom
they dallied in unholy alliance. This
has heen the History of Congress rule
in all these States, But these cabi-
nets carried in their very inception
the implosive pressures of disruption
and collapse.

MR, CHAIRMAN : His time is up.

SHRI K. K, NAYAR : I am the only

speaker from my party and our party
bas got 20 minutes. I will finish

within that time.

" While popular enthusiasm envision-
ed the cabinet of UP as a sturdy
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faggot fortified by many staves, it
functioned as a feeble and unstable
spire in which each stave sought to
steeple on top of the others. The
result was inevitable and hardly un-
pradictable. It was tragic but to the
discerning mind, the end was known.
Each of these cabinets was a chimaera
like the fabulous one which combined
in discordant continuity the head of
one animal, the torso of another, the
tail of a third and the limb of a
fourth. I concede that. But let not
my friends forget that same thing
happened in Bihar where the head of
a famished Shoshit wolf whelp was
put on the body of a dyspeotic old
Congress bullock, That too did not
survive,

MR. CHAIRMAN : I have checked
up and I find that your party has
only 15 minutes. So, you may please
wind up.

SHRI K. K. NAYAR: I will wind
up. Regarding the fall of this minis-
try, anybody could have predicted its

fall. Naxalbaris, defections and
resignations of ministers are the
results of ministries which are
chimaeras in the Constitution. My

complaint is that today the Congress
does not realise that we have entered
an era of coalition and that any
attempt of the Congress, which is
the chief miscreant in this, to dislodge
others and keep themselves in power
by buying people is bound to destroy
democracy in this country.

ot AestwTEAT (W) ¢ g W

st ®o ¥o ATAT: ¥ FWwar g fF
ot Tg I AT AT T A v
W e wNE ST wT FT W
ITht TTT@ WTE | WS o
®t FERT M |

MR. CHAIRMAN : He should address
the Chair,

SHRI K. K. NAYAR: A coalition
cabinet has been working in Israel
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for so many years. It has not des-
troyed the unity of the country. No-
body is attempting to destroy  that
Cabinet. But here the Congress has
set an example both ways. Congress-
men leave the Congress fold to become
Chief Ministers not only in UP, but
in M.P. also. I cannot say that their
conduct is justified. I find that Con-
gress is prepared to buy people and
give them ministerships. I do not
think their conduct is justified. I find
also that Mr. Gill and Mr. Mandal
who did not belong to the Congress
have been purchased and made Chief

Ministers,

MR. CHAIRMAN: He should con-

clude now.

SHRI K. K. NAYAR: All right,

Sir.

MR. CHAIRMAN: Dr.
‘Prasad.

o PEEA TMT (HETCEEA)
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MARCH 25, 1968

State Leg, (Delegation 3084
of Powers) Bill
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of Powers) Bill
woft A g g wife & smean

awaTE | a8 % e § fie e wdw

T 5% areRw #F famr T A,
FToE & o gELwy A fram o fawr
dY ) faard da ) arcaa & faardt
A gow T T o 3 S R
wam & famm o ff oF gEl WY
Tt # feg @ ¥ o fem
I | AT FWT AA WA AT FQ
g wgd & fe gw Imw F gad
‘i't& i...-.

fae sarem W Oww st (s g
X T) : AW @ a9 wer a1 fiR
o g Fufeqa TE § SH% AT sqfenTa
& § %\ 7 Hg A |

st vgate Teg wwealt g A A
wWaEs s R a AN A T
wET g ® g war g fe A i
# oft 7 e oy |

ag %gr A ¢ i dfag & wew oo
Fagd®, 39 7 a9@ § wavx @,
I wdwr T § 9w 91 ) 4%
arwrfes arr & | o fafew ofent
% T eI ST g A Iy fafire
fararrarod vy &1



3087 Res. and UL,

[wht wepire Feg wresit]

Iaw fafw amew §, % fafuw
wriww g, ©v feafe & Y emnfas
e 3x 7 waae & 1 afeT F qo
g g Fim e ¥ srawit 7w fafreran
1 WM AEWE T S FeTfy
farqdt Qo wwd @ 1 ¥ A9 et |
A §O IO 9A0 7 gar ¢ A faowr
i aul F I 2w F O §9 g1 E
9 W 2@ a1 foedr qiw awt 7 1962
¥ 67 a% AT AEdd W T @ &Y
off § ol 0% sEeT A TE A wpfE
W qF S W FT A0, OF FWEr

HaT FATaT | Ff A9 iR I Y
qg Wi fear fewslt avew | foa af-
feafadi 4 3T fe w&C I7 M AT
fieeelt qg=maT AT 4 W o ag A
¥ g wgAT I1gaT § o aor spre gk
st Wik AT ST & AT T ARG
FQ § & I W K afcfeafa Sre
gF wifge @t & &t @r F g,
farmr afcfeafaal & agr wszafa wr wraw
ar fear § ¥ @ @ar ofeg @y
afewr araeE To%  F Fgar IE §
f& wgafa &1 maw o TR T
Wt Twifae gfesm s awdfa
N wfewra § 37 I9% W F @ @
2 1 e SR & TH Ay A FEy
g ot farRrdt & 0 wAr T §
A F sred e w€m s regafy
wTEe QR AT o o wfeg ot i
!ﬁwﬁh‘q:ﬁﬁ::ﬁwﬁm
w7 TEdr € 7 agt Fer 14v g 5 angw
WIET § WS @, F fawnd
WS T@T AfHT § Fgar g F I
wr§ ~rfrs e w42 faeg At AEw
grm e fre S waa 7 FGTRT WeETNTT
g | W A s wAET gl fasmn
RN AT A T HE & AT AR AT
T TCATC § | & Fu AW B AAwow &
T H A & | AT BY HEET WO

MARCH 25, 1968

Stage Leg. (Delegation 3088
of Powers) Bill
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CHAITRA 5, 1890 (SAKA) State Leg, (Delegation 3090

of Powers) Bill
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MARCH 25, 1968

State Leg, (Delegation 3092
of Powers) Bill
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MARCH 25, 1968

State Leg., (Delegation 3096
of Powers) Bill
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FT
17.25 hrs.

[MRr, DepuTy-SPEAKER in the Chair),

IAL N2 T AT Iyew gk § vwE
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1 "y ITAEH W2 ft } | =TEw,
g, TAAT, THT §Y FT G AGGAGT H
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™ @ w gz § wWE ¥ Fw
TR WM Y Ay qferw qEew qATH A
ez &G wifgw 6 | X W oIET
WA T F W R TEEr &
T ST AT AT 24T f—H o
ot forraa 7 w7 @ gt
ot 3w F whw & gone wT amge ¥
&t % faw Fmq @ | I qE@TT
T ¥ g fe g ok forst arer
AT #, wgr 9HY ¥ {1 A R 7
'z wrgt sfavie feema &, 500 dwee
fe&t 7@ #Yx 54 Foret avéy Io< sAw w
Faw 200 v fadr | oY oW AW A
NN W Y oA
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TN ¥ T, AAXE  ATTHT ATHA
tdwr, arw g AN
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&1 AT wf IO W & wET § NS
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wok faaemd | fae wfag £t g
¥ fawsht & fAw 31 91, 1968 T &
forg =y O v @ Y At foR faoret
oY wfsart frarat =) oY afieq 31 714k
®Y ag wfeamgyt gura W F 4F )
ug a1 fF qgEht e ¥, A 9w F@
qg¥ 91 &% € @ amgm aer faerd
& faqg amd fie g% faoelt &7 egA
ot et | ag aw &) ot wrar | B
T UF WIAF A I G2 H T
wap e fe & gawc wmwm i—
ag Tgafy arew ST ¥ I feqy mw

CHAITRA 5, 1890 (SAKA) State Leg. (Delegation 3114

of Powers) Bill

g—fF W ferark & ford  farorelt o
sqweqy g wi§ o ¥ frd farorsft o
* syEeqr g, A A fear w1 awr
&t Frsift o 7 oy s Y foreef
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it § qew) € 2o A g @qw
agr &t # 7O W A guT ww,
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¥ ot woewa g g€ ?

wt nita Fag : @ afeqar
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[sfr Torite )
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% OF AT FY w91 ey om0 faen
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T gW qgT ATET ?

I NI K} qWT T g1 TE , WA
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FT g gE &, for tror wreeAd 7 go Fro
1 IAL NN TGN, IT WM FEA £
FTFETX AT FH § &7 7 To2 T30
T HYET HAMW FIA A AT HL

# o w7 g g v aml
Y aTH s A

st afarer saw (wferar) : somere
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aw A g9 aff §fs fred dim
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78 gk et o JErenm § faae
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MARCH 25, 1968

Swate Leg, (Delegution 3116
of Powers) Bill
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FRTE g} T Ca & | e
gat fast & a7 g@v & 1 EEe
Y A FH-RAW OF O G A
grg < fam o afe ga ger
Y AT T 4E FT A | HTA A
Y & fad o g g2w fawre
g A @ % smen g fEoaw
afrar &1 famr s W TR moETT
AT T |

gt AfaEr woET A% A g

s fora & aw w7

CHAITRA 5, 1890 (SAKA) State Leg. (Delegation 3118

of Powers) Bill

“As per the extant procedure, the
State Government Road authorities
should initiate the proposal for
the construction of a road-over-
bridge with acceptance to bear the
share of the cost involved. The
State Govt. of Uttar Pradesh have
sent a list of level crossings pro-
posed for replacement by over/
under-bridges during fourth-Five
Year Plan, which does not include
the level-crossing near Ballia
Station for such replacement. In
view of the above, this Railway
administration {s not in a position
to proceed with the proposal.”

% tenfa wEw w1 @ s
o wge wrgen g e ag avl ewend
F2 % &, aRaw g% g W
I g€ § & W g fF = 9w
IR A T I X AEm g s e
ATEd AT §F WOIOH R A A |

Wt A we  (dei)
IS AERT, A ATE &, 9T
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State Leg. (Delegation 3120

of Powers) Bill
TE & oF wfewmee vl
T araoeht § oF foe Wemifer
T W wf ) waw ¥ g ¥
g ST w2 Y 30w o wf ¢
WE & R oTwEw ogar 1R
frat 3 wifag @vwTC 1 e A
¢ A i fs @ Rw T @ &
HA ¥ 1 AfFT a0 39 fr oy e
AR FF ¥ g 7 Am ERE
ATETT & FuT A& A gur | FRw
T q dd i oot WX gs S
TE F HTAT AT EWwA 4 A FV
i feft gt & sgar Aar AT
T AT weErd AT F o gy
7T AT | g o T oF AT &
a4 & H 9 A fedt gEy A
#arg w5 Am feh fafrer Fam
N7 §e am feh gt fafme &
qT4 q | ATATET F AR ¥ 49 a6l
¥ W1 AT ®AA A HIEC X I
939 AT g A wEA gAY aw

T aF Afaz AT & qEEY
g3 WA o T aw gfaw g
w1 oaga ¥ frard § @ oged
afrfas 4 1 wafan g9 arer o
AT qAT gAT | FHE & WA
FTH ¥ Faf® oF & MEF & arEe qr
AL W, IEE AEAVE W TEA IR
¥ a8 7 | 9 # wawd
gz w1 foar mar g1 fF Tgh a1 agFm
N ararg | TEA AT T

fegr smaT gfr &R 9T
Ty ¥ I T ® wm
FT 3 & ) wwwar fs o qfy-
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7T ¥ aw gl | gE & g
fis wredrr sewfy AT FvaT &1 9@
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FATCH Fgr o & A1 IO R &
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9 wHg 97 T g 6 @ g
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grit | @@ 1 99 s8R @,
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fam a@IT ¥ IW FIW I3 EA
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g & AW W@ q@ g | oA
wr St T oFgrfe agt &/ o w
AT X WEAr ey € ) 9 feer
F5ar F1 A ¢ g faw & g
ifF 7 g @t I & T AR
T FT A JAT AEH |

99 § HuA faarew gGa FaC §

CHAITRA 5, 1890 (5AKA) State Leg. (Delegation 3122

of Powers) Bill
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MARCH 25, 1968

State Leg. (Delegation 3124
of Powers) Bill

WId &, qaTql qEEls 7 q9T §EL W
7 i et of g€ & s
qHEN 93 @A T wE e T
2 I A § 5 gfedei &
e far s arfe 7 s @
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e v gk § A I T
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CHAITRA 5, 1890 (SAKA) State Leg. (Delcgation 3126

of Powers) Bill

go dfo ¥ =T IR AT ¥ uE
frare  #vaw fear e forg awr grow
F o=t Adw fedie gam, e A
a¥ g #¢ gam fem o fome

fegr 7z 999 geaw @€, TE W
o f& TATRET S T aOwT =\

SHRI SHRI CHAND GOEL
(Chandigarh) : May I know, Sir, whe-

ther acting is also allowed along with
speaking ?

st "o o @i WA FHAIE &Y
Er M A Al & 1 AT Y A&T
LI CRARCIR AL S |l
(wrawma) . ... ...

™ AR T aEag # e
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MARCH 25, 1968

State Leg. (Delegation 3128
of Powers) Biill
¥ A=y @A & G, 130 WF

o 1 g | I AGEE, AT
gwH ff AHe F w1 AN
% 125 wU fewew Aif faw
TAT 97 | JUTEAN HEEH, TH G
# IFE 4f N Framafer N fad
130 ¥ 125 ¥7 feaew af faw
T 97T | WL 4g AT A g
Faifat & fegm ¥ 9979, 80 799
¥ 85 ¥y feaew gfaw & wfen
¥ g age fewr 1 AT @ FAiAT
FE AF A GAS ! TRM fEamt
q e & adl fam afes feaml
F am qgEERr W17 fecdt wAFET F
ar awe fewiw faar . so siw
130 #1 fentm ag= frgr @k 3
w77 feaze v faar | ag dwa
g fret & g favdardr & @9 Zrew
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g § fagamar o g w1 AR
f&ar o T go dre F agr wwem
# fFx 130 wd F faw w@r @ 7
FE W Tg TEAT FTIET 7 WE OFT
A § FIEE T S

IUTENE  WEIEY, AWTAAT & A=Y
fafreed & sox w9 s oMo
am ¥ awe fomal & o g aw
A fear 7. (waem) . ..
I WERE,. . (FEEE) ...
Wt vz Ew @ (fret w=) o
70 @z ag g 5 Amem wewm
afger a9, gf IAEY ¥zd &1 EgTe
F

st Ho o Wi : TWH IAWEAT UH
AN TEAF AR L

Y WREY ™ ;S JEERHT
aifeet &, foma s @ @@ ¥
aa@Te & Aifer & sEe A
qw # adt ward wf off av adf gewd
ATE R T

ot Ro oo @t : gw¥ a1 AI@T
T ST A weer agw famr g 1 owmy
THERT F¥F T FYT AT AR & |
st WTOWE W AT AT AT
g fr s @1 dYe o 480 F
fegea@ 7 @< amar @ | &R
gq 9u% faard aq @ 7

st o ¥o wt:IUEE WERT,
HE FEET OF A AGY T AAH
g 19T T qEd FEAra giaa
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% 1T W AW WIRATCET W
TG T AXE § | §F AAT AT A
TARE §U TEA AT HAATAT
o waw ¥ fawms @ o TEw
Wt & wwar § 1 s 208w
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of Powers) Bill
FLEHT T@fAC IEF T A R
FoFT T@T fF wrAR T § A
AT AR | TEE gAY A3 FAW AGE
fF go dfto T amg fofe m @
TEE d & b qEERH 9 &<
AT g R AN AT aE A 4
AT 9§ A@ § | TR Hqe
TR 80 THT WEAATT A AT-
Ao 1 g femr | SRR R
Fm e frwme o= % few A

11 ax aF Fr oamwe gfew
g3 & wEAHTAl ®) OFF, 73 AT
froere far o oot S &S Mo
ARGl FT zvwa @od & T, "I
drz #1 T ¥ FEU AT |

TAF AT AT F A FY AT, | A9
AR AT T R ) T K g
¥ AT F FAATAY W@ § | F 7
ag AT FA ® forg maw o SR A
Tgi & aTg avav g (sawwr) 00

s Tiferarie & W & dfea &
#7130 weran eera fear afe oF w7
Wit Jearg AE e | (vaweT) L L L L

MR. DEPUTY-SPEAKER: 1 wil
have to stop this. Please resume your
seat. I must warn him and the House
also. If he wants to narrate some
incidents where communal tension was
there or some action was taken, if a
Member alleges that a police officer
has taken this stand, it is not proper.
It will create more difficulties; it will
strengthen the hands of the enemies of
India. This must be borne in mind.

Such matters should not be referred
to in this light. I will say this very

“Expungedumbyt.hncm.
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[Mr. Deputy-Speaker]

definitely. If anybody wants to
mention that there was communal ten-
sion or communal disturbance the facts
must be stated in such a way as not
to inflame passion. You cannot say that
such and such police officer behaved
in this way. This is not the way to
do it. It will spoil discipline of the
service and I will not allow it on the
floor of the House.

At the present juncture if we indulge
in this type of speeches it will not
help to maintain communal amity. It
will inflame the atmosphere. So this
must be borne in mind. Whatever he
says must be consistent with what [
have ruled. Because a certain partisan
attitude is taken, we should not allow
this.

SHRI RANDHIR SINGH: Those
remarks of his against some officers
are likely to be taken advantage 1n
Pakistan. 1 suggest that those obser-
vations should be expunged from the
record.

DR. MAHADEVA PRASAD :
portion must be expunged.

That

MR, DEPUTY-SPEAKER : I would
also suggest that. I think it is the
desire of the House that narration of
such incidents where partiality is
alleged on the part of certain police
officer, that portion, and the other
portion which is likely to inflame
passions, should go out of the record.

SOME HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER: Those
portions are expunged.

SHRI AMRIT NAHATA (Barmer) :
On a point of order,

SHRI RANJIT SINGH: The Home
Minister himself had given facts of
these cases to the House earlier. So
nothing at variance with that should
be allowed.

SHRI AMRIT NAHATA: An hon.
Member from our side was speaking
about some incidents in Allahabad. An
objection was taken by some Jan
Bangh members on the ground that it

MARCH 25, 1968

State Leg. (Delegation
of Powers) Bill

would add grist to the Pakistan pro-
paganda machinery. You have to
decide what would add to the Pakistan
propaganda mill—whether the fact of
the riots or the voice of those against
those riots,

3132

ol A A : A SqFEAT F A

A

i gar o o At F e
i @ E |
MR. DEPUTY-SPEAKER: Please

resume your seat. 1 will not hear a
word from you now.

SHRI KANWAR LAL GUPTA : You
do not allow me to speak. I cannot
tolerate this sort of thing.

MR. DEPUTY-SPEAKER : When he
narrated certain incidents where pro-
per protection was not given or there
was a minor scuffle of which certain
advantage was taken, I never disturb-
ed him. But when he alleged that a
particular police officer was acting in
a particular manner, do you think that
these things will help maintain com-
munal unity or the secular character or
a secular atmoshpere in the country.
Am I to allow it? I am not going to
allow it. If the partisan warfare is
going to result in such narration of
instances on the floor of the House, I
cannot tolerate it. This must end
here.

SHRI AMRIT NAHATA : I respect
your sentiments but I submit that it is
these very communal forces in the
country, especially in Allahabad, who
have inflamed communal passions.
When their representatives speak....

MR. DEPUTY-SPEAKER : This will
raise a controversy again. When there
is communal disturbance, at least we
should not try to take a partisan atti-
tude. If on the floor of the House, we
take a partisan attitude and apportion
blame, it is not in the interest of
communal peace. I personally feel
that there are methods by which these
grievances could be ventilated. He
must close in a minute now,
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SHRI VIDYA CHARAN SHUKLA :
Many points were raised during the
debate and many of them had already
been replied to by hon. Members

speaking from this side of the House.
I do not propose to take a long time.

uF Wi wwew o fgl F afed

MR. DEPUTY-SPEAKER : I wanted
to call many more hon. Members, But
we have to finish this business. There
is another opportunity on the budget
and I shall keep it in mind.
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[Sur1 G. S. DHLLON in the Chair].
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MR. CHAIRMAN : The question is:

“That this House approves the
Proclamation issued by the Presi-
dent on the 25th February, 1868,
under article 356 of the Constitution
in relation to the State of Uttar
Pradesh.”

The motion was adopted.

MR. CHAIRMAN : The question is:
“That the Bill to confer on the
President the power of Legislature
of the State of Uttar Pradesh to
make laws, as passed by Rajya
Sabha, be taken into consideration.”
The motion was adopted.

MR. CHAIRMAN : We will take up
clause-by-clause consideration, There
are no amendments to clause 2.

The question is :

“That clause 2 stand part of the

Bill.”

The motion was adopted,
Clause 2 was added to the Bill.

Clause 3— (Conferment on the Presi-
dent the power of the State Legislature
to make laws).

MR. CHAIRMAN : There are two
amendments to this clause one by Mr.
Misra and another by Mr. Limaye. Mr.
Limaye is not present. Mr. Misra.



3139 Res. and UP,

SHRI SRINIBAS MISRA (Cuttack) :
I beg to move :

Page 2.—_
for lines 17 to 27, substitute—

“(4) Either House of Parliament
may, by resolution passed
within thirty sittings of the
House next following the
date on which the Act has
been laid before it under sub-
section (3), which period may
be comprised in one session or
in successive sessions, direct
repeal of or any modification
to be made in the Act and
if the direction to repeal or
to make any modification is
agreed to by the other House
of Parliament before the end
of the next succeeding session
of that House, the Act shall
stand repealed or amended
according to the modifications
proposed in the resolution, as
the case may be:

Provided that nothing in this
sub-section shall affect the
validity of any action taken
under the Act before such
repeal or amendment unless
otherwise expressly pro-
}rided for in the resolution.”

1)

Sir, while the same type of amend-
ment was suggested by me to the West
Bengal Delegation of Powers Bill, the
minister perhaps thought that it was a
matter of prestige and did not accept
it. Really if he goes through it, he
will find that it creates a certain
absurdity. The period for which the
President’s Act will be laid on the
Table is not provided. The Bill merely
says that every Act enacted by the
President shall be laid before each
House of Parliament and within 30
days after it is so laid, this Parllament
can pass a resolution modifying the
Act. What will happen if, after the
Act is laid on the Table, the Parlia-
ment does not sit for one month? If
the minister is sincere that the Parlia-
ment will contribute something by
suggesting amendments, etc.,, he should

MARCH 25, 1968

State Leg. (Delegation
of Powers) Bill

give this House the requisite time. If
it is placed tomorrow, it is all right.
But if it is placed on the 11th May,
what will happen? He should not
stand on prestige in these matters,

3140

Secondly, this House has the power
to modify the Act. But what about
repeal ? What about saying this Act
should not be passed ? These are ordi-
nary matters for implementing the
Act. Why should he fight shy of
giving powers to this Parliament ?
After all, his party has a majority
here. I would request him to recon-
sider this matter.

SHRI VIDYA CHARAN SHUKLA :
We have carefully considered this
matter. It is not that we want to
circumvent the powers of Parliament.
It is only a question of the special
circumstances under which we have to
pass these legislative measures, All
these Acts which the President will
enact will be first, as far as possible,
placed before the consultative com-
mittee, which we seek to create by
this Bill. After that, they will be laid
on the Table of the House. It is not
that we want to lay it on the last day
of the session. It is only to see that it
is done within the proper time that
this Bill is being enacted. We have
no intention of circumventing the
powers of Parliament. If it is laid on
the Table and if members do not have
enough opportunity to discuss it, we
can even re-lay the whole thing; there
is no prohibition to it. I am not say-
ing that it will be re-laid, but it can be
re-laid. It all depends on what the
consultative committee says. I would
request him not to entertain any
apprehension and kindly withdraw the
amendment.

SHRI SRINIBAS MISRA: On the
assurance given by the Minister that
this power will not be used to circum-
vent the powers of the House, ¥ may
be permitted to withdraw the amend-
ment.

MR. CHAIRMAN : Has he the leave
of the House to withdraw it?
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HON. MEMBERS : Yes.

Amendment
withdrawn.

MR. CHAIRMAN : The question is:
" “That clause 3 stand part of the
BillL.”
The motion was adopted.
Clause 3 was added to the Bill
MR. CHAIRMAN : The question is :

“That clause 1, the Enacting For-
mula and the Title stand part of the
Bill."

The motion was adopted,

Clause 1, the Enacting Formula and

the Title were added t othe Bill.

SHRI VIDYA CHARAN SHUKLA :

1 beg to move :
“That the Bill be passed.”

MR. CHAIRMAN : The guestion is :
“That the Bill be passed.”

The motion was adopted.

18.29 hrs.
DELHI MILK SCHEME*
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*Half-An-Hour Discussion.
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HAl AERY ¥ Ha wEnr {6 o,
AT A WY T qgr 9T AT fETHY AT
TS FT 4 qq7« f2ar A1 7 I@ A A€
R

Another item where there had
been large increase was ‘Miscellan-
eous expenditure’ which had

from Rs. 32588 during
1.11.59

to 31.3.61 to Rs, 1,06,577
during 1961-62,

qUAY 4 20 A w77 o1 fwEefaga
TFRGENT § 97 I9 FT @WH |
g 6 gAT w97 gy 0 | faawfagw
wFgfeas #7 qad 48 & f5 srgv-
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fraafras vama=T & I fean Sman
R120 gt g @ g ag fuw-
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FREY Tt &

“The Committee desire that the
reason for the large increase in
supervision and distribution charges
and of miscellaneous expenditure
should be re-examined ang steps
taken to reduce the various charges
and to the extent possible lh mini-
mising the cost of production of the
various products and also loss suffer-
ed by the scheme.”

7g 1962 7 feae faer & 1 7 =Y
HERA ¥ FArAar Tgr fF 1962 F FF7
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MR. CHAIRMAN : There are only

four names balloted. I am not going
to relax the rule this time. Only the
four gentlemen whose names have
been balloted will be allowed to ask
questions. That is all. We exceed

our limit every day and the staff keeps
sitting overtime,

ot vniafeg (Tgaw) ¢ SETEA
7ErEd, gAr)  gafrendr g fr s
fafree mea @z aifaw ¢ | gt Mfew
A N wwS A7 1E 97 7 & qg ey
AT F1 ar7 & 1 4 fafeer e ¥
TSAT AW AT v FY gy wwar fas,
atfas ga fasr, 7oy o anfaw o
faxr, wFA7 A7 "wfas B 1T Fw=2T
foer, %97 g% fam A = 999 /T
T ? faedt § wavar A A7 a@
g § 9% fag & ;1 2 wreer-
T IAE 97 N7 § fE oF ey A
7 FEA Fo qle WY gramr, =W
T7 AW AFA F1 WAL Y7 vy & faw
Fifggqt #1 a1 AT FEA-fFERTT A"AWY
THA F FH FIJ §, ITF1 H37 Hfe-
frrwr 194 ? gafaew FraE Gew
v § f #fez Sfafadia w7 samra
ey Faifedy & qu afeqara faan s
faedlt & reray, ®aFaT, TFAE AT FEHC
At a® W7 § e fow o w9 oar
sAwE 7

0 ama ag ¢ fw fom frew &t
firerad ant § YT @@ se W@ § A
FAF gr-AT a1 a1 wfrarde F Fead
e maar far #r fefew
a1, afeede qrf g FREH AT
afweifas saadr snaw  arfs
fradrad sgr i g, mrfamgu 7 faee
F A F av AT o Wier S ¢,
g Ied 1 7 AT afew s
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@ g1 S ¢ W frew wr A w42
FATA Y ASTAYST T AN FCATGT ?

MR, CHAIRMAN : Shri Rabi Ray...
He is not here, Shri Kundu may ask a
question in his place.

SHRI S. KUNDU (Balasore) : Some
time ago when a discussion started, in
the form of a supplementary I posed
certain problems. My object in parti-
cipating in today's debate is that we
must put our heads together to see
that the Delhi Milk Scheme improves
its present catering service to the
people. 1 just want to touch one or
two points and ask a question.

The hon. Minister said once that on
the waiting list there are about 54,000
people.

SHRI BAL RAJ MADHOK (South
Delhi) : 60,000,
SHRI S. KUNDU: He said on

15-2-1968 that there were 54,424 people
and then on 22-2-1968 he said that there
were 50,000 people on the waiting list.
1 do not know which is true. He
ought to clarify this,

Then, I made one allegation that
there were thousands of spurious cards
in Delhi and actually there is no short-
age. There Is an artificial shortage.
My specific question is this. What is
he going to do to check the circulation
of spurious cards entered in the name
of different people ? The simple thing
to check it would be....

MR. CHAIRMAN :
direct question,

SHRI S. KUNDU : In an arbitary
way milk bottles are being given
through chits, which is not accounted
for, to some people. I have got here
several documents to prove that. 400
bottles were given to a gentleman in
the course of three days. Then there
are also chits which are issued at the
discretion of the officers saying ‘issue
20 bottles, issue 40 bottles’ and so on,
and if the Depot Managers do not give,
then they are taken away from their
jobs.

Please ask a
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Another point that I want to touch
here is about the 2,000 young men and
women who are working here. It is
a very good thing that part-time job is
provided to poor people; they get
Rs. 25 or Rs, 50. But there is no
security of service. Anybody who
wants to turn them out can just turn
them out....

‘MR. CHAIRMAN : He should put
his question only.

SHRI S, KUNDU : I am putting the
question. I appeal to the Minister to
be sympathetic to them. I have already
told him. Let him consider the ques-
tion of these young men and women
and find out a solution; if the boys are
really wrong, he can haul them up,
but if they are not, he should protect
them.

I just want to quote a few lines from
the Times of India, about a girl who
wanted to....

MR. CHAIRMAN : 1 will not allow
it. We cannot afford to sit here for a
full debate. He should just ask his
question, That is all.

SHRI S. KUNDU : I will just quote
this. It was that a girl complained...

MR, CHAIRMAN : No, no. He will

just ask his question.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE) : What is the
allegation.

SHRI S. KUNDU : The allegation is
that she wanted to deposit the money,
but she was not allowed; nobody came
to collect it and she was locked up in
the booth; then she felephoned to the
Chairman and then somebody came to
her rescue. There are specific eases
of harassment which the hon. Minister
should look into and steps should be
taken to see that the efficiency is
improved. Let them tell us how best
the efficiency could be improved.

One of my suggestions is this, There
are various types of milk—toned,
double-toned and all that. My sugges-
tion is that they should have one uni-
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[Shri S. Kundu]
form category of this milk or at the
mest two varieties of this.

5t wux o g (feeft w2) -
Wity 7ERT, § 78 e g v @
W feeeft faew & § @@ o &
9T T¥Y &) S faeelt & W01 #1 7 g
T FT S | R Y AR
ok 8 I afedt e wfed s
T fadt Jaeg w1 wifgd, ag ara S
¥ Femearama s g fean
fieat Foret qeft YA a=d & o TEH
arft fremd § I farems FraTs gAY
wifew 1 foreeft forerad o &Y et &
A et Y 7 et &0

8 A g @ oS gw S
AN A R FTIH AT 1 TAGIF
FTUA T UFT A | 797 {1 AGRA
W 9T H1§ w Tor aferet amra foras
feeelt ® &x 0 Y g9 s 2% 0

0 a1 77 f& wiwee #1 e
R FifF §q § qQT TEAT AHGHE
A ¢ 1 @ & fod s gwwTe #E
$zd G FA FY q1a 9 FawrT FH
Hfeamiag ?

dredy ava ag fr &t g I
G ¢ foeelt & @ O I A FTH!
F &F TR | A AT UFHST A T AT
T A< HT %1% Aferase FCHTL Ay ?

sffam Ao faw g @ &
FEY 7 AT TN qaeE g, o fR o aga
i qaer g, ST Gt fea s ?
wq # @y FEt @ v faew
fadm v @ @t w1 M A
T ? aw @ ww w1 s afew-
TEA FE B A®@ g A1 THR!
wfewerger oY g =nfed

arw#t st 7 e 7@t F71 1 FTEIR-
TR IW R A Y WA F AR
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re A% & oo A g oW wh
Tawt dvqw forar v @Y &€ are Twv
mar e faee &Y snferdt St ) ot )
FAT AT HT FWT AT FAZ §F 3 AT
A AT T FTEIRIA ® 7R FAT
w1fed i a8 9 18 a9 & 39 F1 d¥9T
F, A T 39 F vk ot anfae @y
A Iw & TRl ® 9w WSy
FTEE ATTHT E1 I9 W] g1 &Y AT |

B&dl a1 & qg FgNn wgar g fE
o FHE T ® Avad A 3 9@
f g wra fr fow aeg & qu & ST
#e %1 afeiie frar a1 @ 8, @< fea
@ & ot weafeat § 39 &1 3 fear o
qEATE |

s qFCW REYE : gAY AEEE,
gt a aui i qn g f
IEM T AT A T ARG ARH
ZTIH & Ao fed |

Wit & et wEvEm { wreer AvAr §
WA A A1 ag fF g7 aoi&
SEFTH T T FE aiferaraer ALY qv
s gma A fgmsaafE @
Uiy ardi F AT £ 7 AT &Y I T
E1c SEACEA CRE R i o
fF &% &, a1 fer N avr ST 3T I
ZUT I Y yATAT BN |

g gy fe uF qow at gard
srawt dfe fer xg gy & Adi—
SYTAE & ford ora oa 7 Sifow @t
ag fawar 7@, —a7 S@ gw@ far
T @ ay faedt & AT a1 INE
z&-firg ®1§ dzw FH FUH F46 AT F
B wifedl &1 &=l 3 MY AT §9
qraa #1 ®ifew w41, o f& ara gw
T T &1 Her ST A Ay A AR
HEAEAR g aE FH &1 7

et o 0w
gl o ¢ fed qwEw @
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@&, S Wy TRET g A
1 &0, SH-IqT &T gA0 | N Frer
oy At gady ofees swrefra N g ad
T WY &, T T A9 T A 9 faene
G g8 FwEfen sT A dfafreoa

mrmard o w9

WAZ AN ® §6 A A qfew
st ® ¥ F €@ ¥ w47 O7w afe
ITFITH F 912 F AR FT AATA G
fmaafet & smarraw @re
WA I9 & fag ow O qata 7 @)
AEFAT | T AT | AT A0 A3 {¥T
Ffg@ a1 st dwex wfeq, o @
8 wifg@ | a9 oF arw § A= a1 T
T q FA Y FHOF TE I T A
Arern ama avfe faeslt #Y sreaT w1 gy
foer &

3 qg A< wyfafes Fves €, o
F IOT AT |

SHRI ANNASAHIB SHINDE : 1
welcome this opportunity to discuss
the problems of the Delhi Milk Sche-
me. I can submit at the outset that
there can always be some scope for
improving the efficiency and the work
of an undertaking like the Delhi Milk
Scheme, But may I submit that Mr.
Prem Chand Varma, who is a very
valued colleague of oums, has been
very unfair to the Delhi Milk Scheme
and its working; though, otherwise,
he is a wvery responsible member,
teday I have seen him making irres-
ponsible statements. I say this with
a sad heart....

st §w &7 auf : a7 97 99 7 T
Hifa”, wiamFr o A & 37 &1
et Afed | 7 @ AT @ Iowa
<@ar g foadt o T@y § o9 A dE
T ALY FEAT AT0Ed | AT AT FE AT
Y {31 FEE |
SHRI BAL RAJ MADHOK: You
deny the fact. You cannot just say

this. If you can prove that they are
wrong. then we can understand.
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. SHRI ANNASAHIB SHINDE : Why
is he not patient ?

wTy et i sl (s et T 2)
feft S yw ag amaer & " dwY
ar gl N it wt wwfed |

St yRgre wrewet () - W
by

ot wite ow : faege arfeamidy
g

SHRI ANNASAHIB SHINDE : I have
said, and I will repeat what I have
said. I said, he is a responsible
member, but he has today made irres-
ponsible statements,

MR. CHAIRMAN : There is nothing
unparliamentary in the wuse of the
word ‘irresponsible’,

SHRI ANNASAHIB SHINDE : The
first point that has been made out
is that the Delhi Milk Scheme is not
in a position to meet the full require-
ments of the Delhi population. It is
true that the milk which the DMS
procures and distributes does not
cover the total requirements of the
Delhi population. But may I humbly
ask whether there is any scheme in
the country anywhere which meets
the requirements of the entire popu-
lation of any city ? Take the case of
Calcutta. The Calcutta population is
almost double that of Delhi, but they
are not in a position to distribute
eéven that much quantity which the
DMS is in a position to distribute to
the Delhi population. The same can
be said to be true about Bombay and
other cities also.

19 hrs.

SHRI BAL RAJ MADHOK : But
there is a difference. In Delhi almost
all the private dairies have been
abolished and the DMS has been given
a sort of monopoly. If they had
been allowed, this problem would not
have arisen. So, let him not compare
the position here with that in the
other cities. It is no argument that
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[Shri Bal Raj Madhok]
because the people of other places are
suffering we should also suffer.

SHRI ANNASAHIB SHINDE: It is
not a fact. No monopoly has beer
given to the DMS, Other private
dairies are also operating.

SHRI JAGJIWAN RAM : Shri
Kanwar Lal Gupta had in fact sugges-
ted that.

SHRI ANNASAHIB SHINDE: In
fact, Shri Kanwar Lal Gupta had
mentioned that. In fact, he had
suggested that other private milk
product manufacturers and dairies
snould be banned so that the DMS
would be in a position to augment its
resources. I  think therein he was
right. But may I submit that though
we may endeavour to augment the
milk procurement and supplies for the
DMS I do not think that in the imme-
diate future we shall be in a position
to meet the full requirements? After
all, the coverage of the requirements
of the entire population will depend
upon the extent to which DMS is in a
position to procure milk. As at pre-
sent, DMS is not in a position to pro-
cure the milk required, though milk
procurement has been going up from
year to year. It is not a fact as
alleged by Shri Prem Chand Verma
that milk procurement has been going
down. In fact, as compared to the
last few years, the procurement of
milk has been going up steadily.

For instance, take the month of
February. In the month of February,
1961 during the year 1960-61, the
monthly procurement was only 21
lakh litres. I am giving only the
broad figures and I am not going into
the details. But during last month,
the procurement has been 55 lakh
litres, which is almost 2} times more
than what was procured in 1960-81.
Even as compared to 1985-66, in the
month of February this year, the
procurement has been more. In
1965-66 it was only 48 lakh litres, but
it has risen to 55 lakh litres,

SHRI S. KUNDU: It leaks
through spurious cards,

out
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SHRI JAGJIWAN RAM: They are
also respectable people,

SHRI S. KUNDU: That was what

1 said, but then the Congressmen
jumped up.
SHRI RANDHIR SINGH: The

Opposition is also there.

SHRI ANNASAHIB SHINDE: We
are trying to make efforts to see that
procurement goes up and to the
extent possible we are able to increase
the milk supply to the Delhi popula-
tion.

Some statements have been made to
the cffect that the expenditure of
DMS is very high. That is also not
a correct statement of facts. In 1965-
66 an expert committee headed by
very eminent experts in the dairy
world, who are known not only in
India but all over the world went into
the working of the DMS. They went
into a number of other problems of
the DMS but they went particularly
into the administrative working and
the administrative costs incurred by
the DMS and they suggested some
norms, Based on the experience
elsewhere of other dairies in the
country they suggested that the
normal expenditure for procurement,
distribution and processing should not
exceed 21 paise a litre, because else-
where similar dairies are incurring
expenditure only of that order.
Actually in 1985-66 the DMS expen-
diture in this regard was only 19.75
paise a litre, which was even below
the norm prescribed by the expert
committee. In fact, there has been
considerable increase in the cost and
expenditure of the DMS during the
last two years, because the salaries,
wages, dearness allowance etc. has
gone up, and even the purchase price
of the milk procured has gone up,
but even then in 19686-87 the expendi-
ture per litre was only 20.4 paise.

SHRI BAL RAJ MADHOK : How
does he explain the loss?

SHRI ANNASAHIB SHINDE :
During the current year, it works out
to about 20 paise a litre. Even during
the last year, the DMS operated below
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21 paise, the norm prescribed by the
expert committee. This includes
breakage of bottles, administrative
costs, salaries, processing costs and
procurement costs.

As the House is aware, we are pro-
curing milk from long distances, and
so we have to cover the transport
expenditure and other expenditure
also.

SHRI BAL RAJ MADHOK: How
does he explain the loss of more than
Rs. 1 crore?

SHRI ANNASAHIB SHINDE: I am
coming to that,

1 have already submitted that our
efforts should be always to see that
the working is improved, that effi-
ciency is improved and that costs are
minimised. But at the same time, it
is not correct to say that everything
is wrong and there is inefficiency in
the DMS and so on, because that
would be unfair to undertaking itself.

It is a factual statement that the
DMS has been incurring heavy losses.
But the reason is that we are provid-
ing the Delhi population with the
cheapest milk in the country. No
other dairy in the country, except cne
or two, is in a positipn to supply milk
at the price at which the DMS is
supplying. For instance, in Bombay,
milk is supplied at the price of Rs.
1.70 per litre, while in Delhi we are
supplying milk at the price of Rs. 1.04
a litre. Even then, toned milk is sup-
plied at the price of 74 p. per litre,
and double toned milk is supplied at
54 p. per litre, as compared to much
higher prices elsewhere in Calcutta
and other cities. At the same time the
DMS is required to procure milk at a
much higher price. For, the cattle-
owners have also got their problems,
and they must get also a remunerative
price. Unless they get a remunerative
price, the production of milk will not
inerease, and so we have to see that
the interest of the cattle-owners is also
adequately protected. So, while the
‘procurement price is going up, the
price at which we are supplying milk
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to the Delhi population is much lower
compared to that in many other milk
schemes. So, there is a gap, which
is very wide, and this is mainly due
to the fact that we are required to
pay a higher price for procurement
and we supply the milk to the Delhi
population at a lower price. This is
the main reason for the loss,

Here, may I ask one question of
Shri Bal Raj Madhok in all fairness ?
If they feel that the scheme is going
in the wrong way, why should the
DMS not be taken over by the Delhi
Administration ?

SHRI KANWAR LAL GUPTA : Let
them first make good the deficit of
the last five years.

SHRI ANNASAHIB SHINDE: We
make this offer to the Delhi Adminis-
tration. If they think that something
is being wrongly managed, why should
they not be fair enough to take this
over and run it? Why are they-mot
prepared to accept this fair offer?

SHRI BAL RAJ MADHOK: It is
not a fair offer. They have made a
mess of it. Therc are so many losses
and still the hon. Minister wants the
Delhi Administration to take it over.
Let them clean up the mess and then
we shall take it over. Let them first
make good the deflcit.

SHRI ANNASAHIB SHINDE : A
suggestion has been made why a com-
mittee of Members of Parliament
should not be set up. What is there
to be enquired into when the adminis-
trative costs have been found to be
below ever the norms suggested by
the expert committee ? The procure-
ment price is not within our control
and we have to look to the market
price at which milk is being sold to
the private dairy-owners, ang the
competition that we have to face in
the procurement of milk in the open
market, Since a committee of experts
has recently gone into this matter,
what is there to be enquired into?
May I however inform the House that
Government are considering a pro-
posal that the DMS should be con-
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verted into a commercial organisation? g qure % ford 9 gwry fra & TEEY

1 welcome Shri Bal Raj Madhok'’s
suggestion in that direction, and that
suggestion deserves consideration and
Government are actually considering
that suggestion,
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SHRI ANNASAHIB SHINDE : T am
not yielding.
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SHRI ANNASAHIB SHINDE : Shri
Kundu made the point that there are
a large number of gpurious card-
holders. 1 admit that there is a subs-
tantial number of them. But we are
trying to set up a detection squad;
we are trying to tally them with ration
cards.

SHRI JAGJIWAN RAM: Many
ration cards themselves are spurious!

SHRI ANNASAHIB SHINDE : There
are certain limitations. But I welcome
his suggestion. It will be our endea-
vour to see that special efforts are
made to detect spurlous ecards.

SHRI S, KUNDU : If he accepts my
suggestions, ft will stop in three days.

SHRI ANNASAHIB SHINDE : Then
he said we are not sympathetic to the
depot managers who are working
there, the students. May I tell him
that only because we have sympathy
for the students who come of very
poor families that we have given
them this part-time employment. It
was because we were motivated by
this consideration that they should
get some income, Where is the ques-
tion of giving security of service ?

SHRI S. KUNDU: But you take
away their jobs arbitrarily. Some of
your officers misbehave towards them.
I can cite instances.

SHRI ANNASAHIB SHINDE: We
have not terminated the service of
any depot manager except in the case
of those who have indulged in some
malpractices, changing of seals, tam-
pering with milk etc. Otherwise, we
are very sympathetic to them., May
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1 assure the House that we shall
continue to be sympathetic towards
them and conslder their problems. I
shall be prepared to discuss this with

the hon. Member if there are any
problems.
The wusual problem of a cattle

colony has been raised. What is the
experience of Bombay in having such
a colony? In Bombay, the cattle
colony is being maintained in Aarey.
The cost of production per litre
comes to Rs. 1.60. The justification
for maintaining a cattle colony can
be there only if we are in a position
to supply milk to the consumers at a
reasonable price. Who will purchase
the milk if the cost of production
itself is Rs. 1.60 or Rs. 1.80 ? At least
a large section of our population is
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so poor that it is very difficult for
them to purchase milk at such a very
high price.

SHRI BAL RAJ MADHOK : What
about private ghosi colonies ?

SHRI ANNASAHIB SHINDE: Shri
Kanwar Lal Gupta and Shri Kundu
talked of providing milk to the poorer
sections of the society. Double toned
milk is being supplied to persons
whose income is less than Rs. 300 per
month. We have been very
sympathetic to the lower categories
and the Delhi Milk Scheme will con-
tinue to follow that policy.

19.14 Hrs,
The lok Sabha then adjourned till

eleven of the clock on Tuesday, March
26, 1968/Chaitra 6, 1890 (Saka).



